
THE 

LEGISLATIVE ASSEMBLY DEBATES 

Official Report 

Volume II, 1946 

l 

( 12t/a F ebraary to Zlth February, 1946 ) 

FIRST SESSION 

OF THE 

SIXTH LEGISLATIVE ASSEMBLY, 
1946 

Pum.umm n ma MAMAon or PuBL1cAno:ir1, Dm.m, Inu 
..._ n .,.. Jluuoa GovENllll.NT or INDIA Pau1, Nn D&111, J:an,u �-T 1947 

12th February 1946



y 

LEGISLATIVE ASSE¥BLY 

TIl. HONOUlU.BLB Ma. O. V. MAVALANlUB. 

Deputy PruidenJ : 

SIB MUJIAIIIIU.D YAlIfIN KHAN, M.L.A. 

Panel of Oha't'm8n : 

Ma. K. C. NBOGY, M.L.A. 

SVBD GauUM BB.IX N.UBANO, M.L.A. 

Ma. P. J. GIlII'FITBS, M.L.A. 

8.cretary : 

MR. M. N. KAUL, BARBI8TBB-AT-UW. 

A8Bi.dantd 'Of the Secrdary : 

Ma. M. V. H. OoLLlliS, II.B.B. 

Ma. A. J. M. ATKINSON. 

Ma. S. DAB. 

Marshal : 

OAl"TAIN IiA.JI SA.BDAR NUB AHMAD Klt'.lN. M.a., LO.M., I.A. 

OommiUu 01& pet"'r>u : 
81B MUHAIllIUD YAIIIIN' KBA.B, ILL.A. (Ohairman). 

SVBD GHULAM BRIll NAIlU.NG, Jl.L.A. 

BBBI Sill PaAxA8A, M.L.A. 

MB. T. OJul'MAN-MOBTIMBB, M.L.A. 

SARDAB MANGAL SINGH, M.L.A. 



vi 
CONTENTS 

Volumee II-12th February to 27th Februa1'7 11411 

,hilda" 12th Februar" I .... , 
Starred Queatlooa and Aoawers . 
Unatarred Queatlooa and Anawers . 
&bort N otlae Queatlons and Aoawers. • 
1I0tiona for Adjournment ,,-

Government Statement on PolytecbDio 
Institute Student.&' ~trtke-WlthdraWD 

Failure -of the Government of India to 
wtruct delegate to U.N.O. to oon"y 
to the Security CouncU strong vieWl 
of the A_mbly regarding Anlli .... D~~ 
operatlooa againat Indoneala-Adop""" 

Papen laid on the Table ~, Notlftoatlona 
under Central Exelll .. and Salt Act • 

866-60 

S66-S!,.1 
S73-

868-72 

HIndu Marriage DlllabJIltlee Removal BUl-I Introduced. ~ . • . • 
Hindu Marrted Women'. ~ht to Separate 

ResIdence and MaIntenance BUl-Intro-
duced . t The Special Marriage (Amendment) BUl-
lIIIroduced ., •• 

872 

1172 

878 
neiL! Sikh Gurdwar ... and Religious Endow-

~ 
mente BIU-Introduoed . 

CommltteP. Cn Petltlona 
edAe..day, 18th Februal7, lINO,-

I 
878 
878 

. 889 
.8811-914 

911-19 

"':. 
!ili 
~' 
! 

1(ember Sworn . . . 
Starred Queatlooa and Aoawen . 
; ostarred QuestJon and Anawer 
1I0tlaoa for Adjournment re-

Cloth Famine 'In North W .. t Frontier 
Province-Disallowed . . • 

Dlllbandment of W.A.C.(l) -Disallowed . 
ltaclal discrimination In the W.A.C.(I) 

-Dlaallowed 
:. Indlllcrimioatc Arrest of Muslim League 

Worken and other Demooatrators and 
wanton use of Handcuffs and chaw by 
Deihl Police-Adopted 

" 
'olIlendment of the Indian Aircraft Kales . 
jQootlon of Memben to the Court of De1h.l 

University. . 
'CIection of Mcmben to the Standing Com· 
. n.lttee for the };ducatlon Department 

'l'barmacy BIU-Ciroulated . . . 
l1laeedB Committee BUl-Referred to Boleot 

... Committee . 
)Ode of Criminal Procedure (Amendment) 

BW-PaBSI'd . . . . . 
lllaurance (Amendment) DUl-Presentation 

. of Report of Select Committee . • 
'JOeIe of Criminal Procedure (Second Amend-

ment) Dill-Paasedaa amended 
, anda,., 16th February, lIN6, -

921-2~ 
1122-23 

928-24 

:::~;i 
92~84 

1186 

9a~61 

1161>-66 

. Started. Questions and Aoawen. , .1173-1006 
. Sbort Notice Question and Answer . . 1000 
Doclaratlon DIrecting certain lIudllet Head. 

of Expenditure open to Dlllcuaalon by the 
J.eglslatlvo AS8embly 1000 

Appointment of the Honourable 81r Edward 
lIeuth .. U to perforo. funetlona of tbe 
Finance Member at ltall",ay Budget 
General DlJleuaslon. 1007 

Dlectlon of Memben to StaDdllli Committee 
for Commerce Deptt. . . . . 1007 

lIlection of Memben to Standina CommlUee 
for Industries and Supplies Department. 1007 

JUection of Memben to Ali-India CouncU for 
Tecbnleal Education . . • . lOOS~ 
~torka (Amendmert) BilI-"lntroduoet. 1010 

Tranafer of Propert,. and 8u~on (Amend· 
ment) Bill-Referred to Select Committee 1010-19 

Prof88ll0oa Tu IJmltatlon (Amendment) 
~.;-Puoed • • • • • lOli-ZO 
.... v ..... nt FUDda (Amendment) BUl-Refe ... 

red kl Boleet Oommttee • 1010-11 

Committee rII Rall· Road Co-ordInatklll 
Scbeme"-Preiontatlon of the Deport of 
the Commlttee-P08q,oned tUl 18U1 Feb-
ruary 1940. . lOll! 

Statement of BusinBu lOU-II~ 

),(onda,. 18th Fehruar" lINO,--
Members Swom . . . 
l:ltarred Questlooa and Aoawers . 
Uoatarred Queatlooa and Anawen 
Statements laid on the Table . 
Motions for Adjournment N-

1027 
10117-06 

lOOi 
1006-08 

Failure to 1I.Iljlatriato Indian PNonen 
undergoilli TrIal In Malaya-Ruled out 
of Order. . . . • • 1008·011 

BurnlDi of P\aoes of Worablp and Inault-
lug of Women during recent Calcutta 
DlllturbaDcee-DlIIalIowed. . • 10011-70 

Election nf Members to Impertal Council of 
AgrIcultural ReoMlarob ana Its Governlni 
Dody. . . . . . . 

Klectlon of Members to StaodlDa Committee 
for Infornlatlon and llroadoutlDi Depart-
ment. . . . . . . 

Road-JI.alI Oo-ordiuatlon Scbeme-Presenta· 

10711 

1070 

tlon of tbe Report 01 tbe CommIttee . 1070-72 
Presentation of the ltaU"ay Dudaet for 

1946-47 ' . . . • • • 107ll-8O 
Indian ColllAlle (Amendment) DIU-Intro-

duced. . . . • . I 1081 
Election of Memben to Standinc Committee 

for External Alfaln Department . 10S1-84 
Statement of Dusln_ 1088 

TUCllday, 19th February, 11160,-'" 
Starred Questions nod Anawers . 1~11211 
Unatarred Questiona nod Answers . • 1120--80 _ 
Curtailment of Oral Anawers to Abeentee 

Memben' Questiona . . . • 1180-82 
Report of the Committee on Dretton Woodl 

Agreement. . . . . . llSII-lN 
Motloll for Adjournment " Refulal kl In. 

crcaae Prtce of lo'oodaraln8 ollered to AerI-
culturilita-Ruled out of Order • . 1184-80 

Election of Members to St.andlDa CommIttee 
for Health Dopartment. • • . llS7 

Election of .Memben to Indian Central 
Tobacco Committee . . . . 

Election of Memben to StaDdina Committee 
for Home Department. _ . . 

Election of Membel' to StaDclIug Committee 
on l'Ugrtlll&lle to Hejaa. .' • . 

The Insurance (Amendment) DIU-Dill • 
cuaalon on Motion kl conalcler DO' 000· 

1187 

1187 

1187 

eluded. . 1187-011 
Wcdneoda" 20tb I'ebruary, 11160,-

Starred Questlona aDd Anawers . .1171-11114 
Uoatarred QuestloDi and AoaWlr . . 1214 
Motion for Adjournment " RIotlnil In 

lJombay by Naval .Ratlnp-Poatponed . 121~1C1 
Election of Members to Court of DeIb1 

Unlvonlty. . . . . . 1210 
Election of Memben to Staodlna Committee 

for EducatlDn Department . .. 1216 
IllBtrument for the Amendment of the COlli' 

t1tutlon of the IntelDlltloDal Labour Orp-
nilatlon .. '" 11116-21 

Tbe I:\.aUway BUd;et--Qeneral DIao.uon I111B-68 
Thunda,.. 21st I'ebrur,., 11160,-

Starred Qncltiona aDd Annen. . . J26~8 
Unatarred Questlolll aDd AnaweN . . 1288 
Re~rt of the Committee On Breton-Woodl 
~ent. . . . • ,l289-i2 

Merehaot Seamen (lJtlptloD) BlIl--InVo-
duced. . . • . . . 12112 

Indian Trade UnlOllol (Amendment) DIU-
Introduced. . . . . . Il111l1 

loauraoae (Amendment) BIU-DIIe_1on OIl 
the motion to oonaider not oooclDded .1II1II--1100 

Blectlon or MembeJl &0 De1'enoe 00nI1IJta-
tive Commlttee.... . . . . 1~ 

I'actorles (AmenllDent) BIU-J&eIItned &0 
Select Committee. . . . 1106-18 

frida" 21 lid l'~bf1lArJ', 11160,-
Dillpenaina with Queel.lnll Hour . 
Starred QUltiolll aDd -'-- . 
Unatarred QII.tioa ........ wer 

1118 
111e--40 
lUO--4l1 



Sbon Notice Queetloaa au4 ADawen. . 1148-112 
llotlOll for Adjoumment ,.. Situation ,.. 
Strike at Bombay all4 Karachi by B.I.N. 
Ratlnp-Poetponed •  •  . 1862-68 
Tbe B.alIway Budget-Lilt or Demancla 186&-89 
Demand No. 1-BaDw.y Board •  . 185&-80 
Enquiry Into p_nt .,.tem of manaaement 
or B.alI_,.. .  •  .  •  . 181ih .. 74 
Attitude or BaD_,. Board on Staff matten 
eepeclaU,. tboee relatlnl to W&lel, &IIow-
anoee, working hoOlll, leave arranpmente 
and aecnrltlee ofBtaff. ., 187&-80 

~Itnatlon N Strike at Bombay and Karachi 
by B.I.N. Ratlnp .., 18811-011 

atardaY, 23 Febr\lary,I048,- . 

SitUation r. Strike at. Bomba, &lid ltanehl 
by B. 1. N Rat.lnp. •  .  . .1807-1406 

Xotkm for A.djourn_t,.. Situation ,.. 
Strike at BonIlla, &ad Karachi by L  I .•• 
Ratlnlll-Adopt8d . 1405-26 

'(onday, 26th February, INII,-

Member Sworn .  .  .  .  . 
Starred Queetloaa and Anl"en .  . 
Indian 9111eecla Committee BIIl-Preaen-
tatlon of the RIpon or the Select Com-
mittee .  .  .  •  . 

The B.alI_v Budiet-Llat of Demands-
COIIId. •  .  .  •  •  . 
Demand No.l-RaD"ay rd~OIIId, . 
Financial POIltlon and PoUcy or Ratl· 
M:J!.,tnre of Locomotlvee anei 
Waaoaa .  .  . 
Inaonvenlence to Pa_naen . 
nemand No. 11.-New Coaatrnctkm 
Want of PoUey In New CoaatrnotiOil 

-rueeda" 28th FebraarJ, l04e,-
Starred Qneetloaa and ADI1I'en .  . 
Blaotlan OfMemben to Defenoo CODBwtative 
Committee 

Bretton WoodB Conterenoe Agreement-
PreBentatloD of the Interim Report of tbe 
Committee. .  .  .  .  . 
RaU_y Budget-Lilt of Delllallda-
COllld •. 

Demand No. 12-0peD L\IIe Worlal 

R.efual of Suppllee for lnveetment In 
Road 8ervI.eee .  .  .  . 

PoDoy of oD~t ,.. CUb and Pay 
Departmenu on OOntraotual bula on 
B. B. aDd C. I. and N. W. BaD· 

e4~ iu xiaum RepreaeDtaUoD 
dne to Retreneb_t 

1427-1472 
1427-48 

1448 

144&-06 
1448-90 

1448-65 

1468-78 
14711-90 
1400-96 
14110-06 

1497-1626 

152&-28, 
1649--60 

1628-29 

1:~J'2 
16211--40, 
111110-72 

111211--49 
11111O-lii 

1668-115 

161i1i-8O 

EztenBIODB to Superannuated 8taff In' 
Non-Obaenanoe of MuUm Quota 
B.alIway Servloea .  .  . 

Appendix 

Wednl1lday, 27tb February, 1046,-

11i411--e1 

11188-71 
1671 

Starred QUlllItiODB and ADRwen •  . 1678-06 
UJllltarred QUlllItlonl and ARBwen .  • 160Il-00 
Short Notice Queatlon and Answer • 16911-1801 
Election of AddItIonal Memben to the Defence 
CORBultatlve Committee •  " JllIS 
BaDway Budget-LJat of Demancla-
COIIId. •  • 

Demand No. 1.-RaU_y Board-
ConIJII. •  . .' . 

PUferal6 and Delay. In I6ttllnl CIa-
lme .  .  .  .  .  . 
WaYI and Keane for meetlnll tbe In-

1801-lIS, 
1821-4' 

UIOl-182ll 
1621-47 

1801-11 

cre!lled OperatIng Coate .  .  • 1818-lIS, 

Inadequate Repreeentatlon of SlkhIln lUS-1't 
Railway Servleee .  .  . I687-n 
Need for srantillll a minimum 'Wage of 
RB. 60 per menllllm to RaIlway e lo~ 

In tho lower cadre 1841 ..... ' 
Demand No.2-Audit. .  " 184' 
Demand No. S--MisoolianeoUl EZpI!n· 
dlture .  .  .  . 
Demand No. II-Payments to Indian !ltat •• 
and Companlea .  .  .  . 
Demand No. 8.-A-Worklnl ezpens6I-

Maintenance of structural workB 
Demand No. 8-B-Worklng expo-..." 
MaIntenance and lupply of Locomotive 

1847 

184' 
1847 

Power. .  .  . '. 1114" 
Demand No. 8-C-Worklllll expe_ 
KalntP.nanee of carrl,,1rC and WallOn 
ltock. . '. . 184f1 

Demand No. 6-D-Worklnll e P.~ 
MaIntenance and worklnll of ferry lte •• 
men and harboun. INa 

Demand No. II-E-Worldnll o"petj __ · 
ExpeDI6B or Trame Department INa 
Demand No. 8-J'-Worklnll expeDl_ 
ExpeD161 of General Depertmente 1 eu 
Demand No. 6-G-Worklnll e"pe_ 
KlacellaneoUl OZp6D81!l1 . 1", 
Demand No. 8-H-Worklnrc P.Xpe'Dlee--:. 
E"peDB61 of Electrical Department INa 
Demand No. 7-Worklnll eZJ)eJIE&-
Appropriation to Depreciation Fond 1848 
Demand No. 8-Intereat cbal'll61 1", 
Demand No. II-Approprlatlon to etter~ 
ment Fuud .  .  " IN. 
Demand No. 100Appropriatlon to Be-

n:.r::.s No: 10-.\-Withctr&_1 fkom IN. 
Reeene .  .  " 18100 
Demand No. 11-N_ CoaatrnctlOD 1140 
Demand No. 12-0pen Line Worke J8IoII 



LEGISLATIVE ASSEMBLY 

Tuesday, l!iath Februa711, 1948. 

The Assembly met in th& Assembly Chamber of the Council House at 
Eleven of the Clock, M;r. President tThe Honourable Mr. G. V. Ji(avalanbr}in 
ihe Chair. 

STARRED QUESTIONS AND A�SW;ERS 
(a} ORAL ANSWERS 

GBIBV AlfOBS OJ' ToBAOOO GBOWIIBS 

17'1, •Prof. :R. G. :B.anp: WilJ the Houourabl� the Finance Member be 
pJea&ed .to state: 

(a.) if it is a fact- that representations have been sent to him ana the Clill• 
-tral Board of Revenue about the grievances of the Tobacco Growers in CODD.«)·
tion with the Tobacco Excise Duty Rules, if so, when;

(b) whether on these representations, ·the views of the Tobacco Excilltl 0.8i­
<}ers stationed in the Guntur and Kistna Districts. were obtained; if so, whM, 
.they are; 

(c) whether the Conference of Excis6 Col:ectors recently held in Simla COD·
.sidered these representations; i£ so, what their. decision11 are; 

( d-) the final orders of Govemment on these representations; 
(e) whethe1· Government will be pleased to welcome the co-operation of tbe

'l'obacco Growers' Associations iu the collection of information regarding the 
planting of tobacco, the distribution of T.P.l _and T._P,2 and other fol'ms, bi 
the filling up of warehouse forms, bonds, etc; Wld 

(f) whether Government propose to call a coufe.rence between the Growen'
Associations and the Department to work out a scheme of co-operation in order 
to minimise the troubles 1md the growing har11Ssment of peasants? 

The Honourable Sir .Azchib&ld Rowlands: (a) Yes: in August 1945. 
(b) Reports from the local officers disclosed that the various points raised

therein had been discussed in detail with the representatives of the growers and 
curers of the Guntur area and with my Honourable friend, that the adjustment. 
in procedure which had progressively been made wherever remediable difficultiet 
were found to exist had been explained � them and that· there was at present 

· no genuine cause for grievance.
(c) This conferrnce generally dilllcussed �eans of facilitating excise operations

in relation to growers and curers. The Conference is held annually for the
purpose of discussing all problems and difficulties arising during the year whrob
have not been resolved in corr€spondence and it surveys the whole field, both
of primary production, trading and manufacture and excise operations of all
kinds throughout the country.

(d) In view of what I have just !laid, no further action on the part of Govern,
ment was necessary.

(e) Governmrnt will always welcome the general co-operation of all person,
concerned in the production, msnufat'ture and distribution of tobacco; but excise
<>pln'lltiona aucb a, thole referred to in the quea� ID.Ult, for obvioua reason,,
be conducted by authorised officers of the Crown in direct relation with the
producer, manufacturer or trader concerned. The Honourable Member has,
however, since agreed, at my suggestion. to discuss with the local ollicus how
far such co-operation, if forthcomin,g, could in practice assist their operations.

,(f) Government arc satisfiF-rl that adequate arrangements already exist !«­
maintaining eff!'ftive liaison between their officers and the various branches of 
the tobacco �dustry throughout the country. 

Prof. 1'. G. Banp: What is the objection that Govemment has for consult,, 
ing tobacco growers associations also as a part of the growers with whom the7. 

(818 ) A 



81. LEGISLATIVE ASSEMBLY [12TH FaB. 1946 

have to maintain direct relallions? The Honourable M;ember said that Govern· 
ment preferred to maintain direct relations with growers. I suggest that in the 
phrase "direct relations';" the growers associations should also be taken. 
'lb. Honourable Sir  Arcblblld BowlAnell: As my Honourable friend kno ~ 

I suggested to him the other day that there were certain dilliculties in accepting 
other than the producer'iI declaratiolls about the amount of tobacco he was 
1I'0wing. but that if he could persuade the authorities, including myself, that 
• satisfactory scheme could be evolved, r would willingly consider it. I suggest· 
ed that the Honourable Member should take part in a tripartite discussion 
between the excise ofticers .1n the spot, the growers and the association, and 
my own office. 

Prof. If. G. It&D&a: May I suggest that after conilidering the suggestion of 
my Honourable friend, will it be possible for the Goyernment to call for II. con· 
ference of two or three or four officel'8 who are on the spot at Guntur and ia 
Madras-they can be got here and then the Honourable. Member and myself 
t.nd the President of the Central Board of Revenue and others interested in this 
matter? 

The Honourable Sir Arcblbald ltowlaDda: As you know, I suggested to fly 
the Honourable Member to Madras at Government expense, but I gather his 
business in the House prevents his doing that; but I would willingly try and 
arrange a conference in Delhi if he prefers it. 

SHOOTING OJ' I. N. A. PRISONERS IN NILGANJ CAMP 

178. ·I'rol. If. G. It&D&a: Will the War Secretary be pleased to state: 
(a) when and why the I.N.A. prisonprs in the Nilgllnj P.O.W. camp Viera 

shot at by the jail or camp authorities; 

(b) how many of the I.N.A. prisoners were (i) killed and (ii) injured; 

(c) what has happened to the trial of Cdptain Menon, the Superintenden. 
of the J Ril by the Court Martial; 

(d) whether any compensation was paid or is intended to be paid to the dis-
abled I.N.A. prisoners; and to the dependants of the deceased prisoners; and' 

(e) what steps are being takEln to prevent the repetition of such mishap. 
in other P.O.W. camps fol' I.N.A. prisoners? 
Mr. P. 1Iuoll: (a) A shooting incident took place at the P.O.W. camp 

Nilianj, on thH 25th September 1945. I do not think it would be proper for 
me to comment on the reasons for that incident as tbe case is 8uhjuclicfJ. 

(b) Five civilian intemee8 were killed and nine injured. 

(c) The trial of Captain Menon has not quite finished. The findings of the 
Court Martial are at present awaiting confirmation and will shortly be promul. 
pted; 
(d) The question of compensation must depend upon the results of the Court 

~lrtial I have ref~rred. 

(e) Very explicit instructions have been issued whiC'h should prevent any such 
iflcid£nt in future. 

I. N. A. PmSONE_S 

179. -Prof. ]f. Q. Baqa: Will the War Secret'lry 'be pleased to state: 
(a) the total number of J.N.A. prisoners; -

(L) how many of them are now in hospitals; 

(0) how many more are in receipt of medical treatment; 

(d) how many of those admitted into the hospitals Are Buffering from (i) 
Injuries inflicted during the shooting incidents in tliese campI (ii) heart or luq 
ro~bl ' (}ii) bad nerves and· poralysiil (iv) partial or full insanity (v) other, 
_noua aIlments; . , 
(e) whether any flrat-class and adequate rnMieal ·aid II belna pl'O.rded for 

\laese prisonen.; '. . . 
••• t I ., 
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(f) if ao, what is t�e per capita expenditur� upon .the medical aaaistonc•

being given t.o these pnsoners, say per mensem , and 

(g) how does �t compare with similar expenditure mcurred on t.he F.O.W.

comps of other prisoners? 

]Ir, P. Kuon: I should explain, Sir, that the figures. I am about � gi':e 

concern only those prieoners who are members ?f the I�dian Axmy. Wit� this

proviso, the replies to the Honourable �ember s questions are as f?llows. 

(a) about 4,225 in India under interrogation and perhaps 1,500 gomg through 

Regimental Centres for discharge. There are about 3,?<1° o:ersea�. . 
(b) 413 of whom the majority came direct to hospitals m India m hospital

ships. 
(c) No return is made of those who report for daily treatment and are not

detained in hospital, so it is impossible to give this information. 

(d) (i) Three are suffering from gunshot wounds.
(ii) 94 are sufff ring from tuberculos�s and 25 from ot�er chest troubles ..
(iii) 11 ar� suffering from nervous diseases and paralysis. �. 
(iv) 22 are mental cases. 
(v) 18 h,we other serious ailments.

(e), (f) and (g). These prjsonen receive exactly the same standard of �edical 
treatment as other officers and soldiers of the Indian Axmy and enemy pnsoners 
of war. As far as the medical profession is concerned they are all human beings 
fo need of medical attention and no differentiation is made. I do not think, 
therefore, that the considerable effort which would be needed to supply inform­
ation as to t.he cost per head of medical treatment would be justified. 

Prof. 11'. Q. 11.&Dga: How do the Oovernment'account for such a large number 
of people-twenty two-suffering from partial or full insanity when there are 
onl,y eleven suffE ring from nervous diseases and paralysis and even fewer suffer­
ing 'from hf'Rr� t,ronble? 

Kr. P. llason: Thnt will involve a wide incursion into the fields of surmise. 
Prof. 1', G. Bang&: But do not. Government receive periodical reports from 

officers concerned in rf.gard to the diseases from which these people are suffel'ing 
anrl the causes therefor? 

llr. P. IIUoD.: I am unable to read the report on every pel'IOD In the Jndiq 
Army who is under hospital treatment. 

Prof. 1'. G. Banga: I submit, Sir, that is a very irresponsible answer. U 
must be the task of some officer in his Department or in some other. Department 
. which is responsible to him to study these reports and supply him with the 
necessary information. I would like to know whether he will take the trouble 
to make inquiries hereafter at least in the light of these supplementary que1tion1 
that I have put? 

llr. P. lluon: Had I been asked what is the cause of these cases I would have supplied the information;. but I cannot be expected to have it in my head· all the time. I have looked mto one case which engaged my attention andl Ahal! look into the others. 
Shri lloh&Dlal Sabella: May I know how many of them developed inl&Dityafter arrival in India? 
Kr. P. ltuon: I should require notice of that. 

CA.PTA.Di l>HAJU.)I SINGH SHOOTING lNOJDDT 

180. •Prof. •. G. B&qa: Will the War Secretary be pJened to atate:• (a) the full fach regarding the Captain Dharam 8ingb 1hootm, Incident i.the ,Jhinkar-gacha camp; 
(b) wheiber 'Captain Dharam Singh eom;Jainttd l,efore ·he -.,.1· •11161 at against t.he rettriction1 impoaed ori hi• moffmeafl, Wld, if to, wllen aDd ·to 

'WllOID; 
.• t
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(0) why were those restrictions i l o~d on him and what answer wal given. 
to 1UlD to his complaints aJld by whom; 

(d) whether any enquiry was made into that shooting incident, snd, if 10, 
whel:. and by whom, and what &re the results of .. hat enquiry; 

(e) what is the present state of his health.; 
(f) where is he being kl3pt i 

(g) what is the nature of treatmeut ~i ll to hiLtJ.; &D,d ... .,_ • 
(h) whether Goverument will order a puoiic enquiry into ~he wh'lle of this 

uuhappy affair and if not, why not? 

IIr. P. 1Ia.Icm: (a) I would invite the attention of the Honourable M,ember 
:to the discussion which took place in this :aouse on the 22nd of last month on 
Mr. ~at a Narain Sinha's adjournment Illotion. 

(b) No, Sir. 

(c) As regards the first part he was under arrest;thtl second part doell not 
arise. 

(d) Yes, Sir, a properly constituted Court of Enquiry has been beld, ille 
findings of which have been confirmed by the Sub-Area Commander. Jemadar 
Dharam Singh ignored the sentry's challenge; and no blame attaches to the 
;sentry. 

(e), (f) and (g). lIe is making good progress towards recovery at the C.M;.H . 
... t Barrac.kpore wbere he is receiving the same attention all any other patiellts. 

(h) Tbe whole incident has been fully inquired into and ~o ern ent does not 
consider that any further inquiry is necessary. 
Prof. If. G. Banga: Ii; it not a fact that the whole inquiry was made in 

camera. boi' the departmental officers? • 
Mr. P. IIason: The inquiry was made departmentally by military officers. 
It wa,l not partieularly in camera and ~ere was no reason why anyone should 
not give evidence if he wished to do so. 
Prof. If. G. BaDIa: Did Captain Dharam Singh provide any defmce counsel 

to defend his own case? 
Ill. P. JIaIon: There ",-as no question of any defence counsel. lIe was no\ 

accused of anything. 
Shrl Sri Pr&kaaa: What was the nature of the inquiry? 

Mr. P. Muon: It was a court of inquiry which is held whenevH a sentry 
'fires a round. An inquiry is held into the circumstances in which he. fires a 
round and the court records a finding [t8 to whether he was right in doing so. 
ln this case, the circumstances are crystal clear and I have repeatedly explained 
them in this House. The man was trying to go out through the wire. He was 
challenged not three times, ss I said before, but six times. He refused to 
answ(r and continued to try to escape and the sentry fired. That firing was in 
accordance with orders and was correct. 

Shri srt Pr&kaIa: May I take it that Captain Dharam Singb was given every 
opportunity to state his own case? 

Mr. P. Muon: He was challenged by the sentry six times. 

Shrl Sri Prakua: I a.m asking whether in the course of the inquiry Captain 
Dharam Singh was givm every opportunity to make his own statemel1t? 

• 

I 

Ill. P. IIuon: No, Sir. No statement was' called for. , 
Shrl Srt Prakaaa: Then, Sir, may I take it tha.t inquiries were made without 

conlulting 'the chief man concerned? ' 

1Ir. P. JIuon: No, Sir. The man concemed was the sentry. It was the 
(lentry into wbose actions the inquiry was taking place. 

I SIir! Srt Pr&kUa: May I take it that the Honourable Member seriously , 
.uggeats that Captain Dharam Singh 'was not at all' ooneemed ana there ~ ~o 
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necessity of asking him any questions or giving him any opport.Wlity of making 
8 statement and presenting his own case? 

1Ir. P. IlMOD: I did not say that he was not concerned. What I said was 
that the inquiry which was being made was into the conduct of the sentry and 
the sentry was the person concerned. Had it transpired that the sentry had 
behaved wrongly, then there would have been a case for a possible court-martiE\J. 

Shri Sri P.rakaIa: Was it not necessary to ask Oaptain Dharam Singh whether 
he was or was not challenged six times? 

1Ir. P. 1I&IOIl: No, Sir. 
1Ir. PreIldent.: That is a matter of opinion. Next question. 

CBBATION OF FuND FOB CBEDITING UNCLAIMED INTEBESTS CF MUSLIM SAVINGS BANK 
DEl'OSITOBS 

181 •• 111'. Ahmed B. B. J&fIer: (a) Will the ;Honourable the Finance Member 
please state whether (lovernment are aware of the announcement ;made in the 
Council of State as far back as on the 12th September, 1927, in reply to a 
question of Sir Ebrahim Haroon Jaffer, to the effect that (lovernment were 
willi14 to make arrangements for fa ilita~in  the payment into special funds 
supported by representative Muslim bodies, of sums representing the inte~ t 

earned upon monies standing to the credit of M;uslim depositors in the Post 
0ffic13 Savings Blinks, which the individual depositors do not wish to claim 
for themselves? 

(b) Will Government be pleased to state what steps they have taken during 
this period of about 18 years to bring to the notice of the innumerable Muslim 
funds established and supported by responsible ;Muslim organisations all over the 
country of the arrangements which they had proposed to make to facilitate the 
payment into such funds of the sums pertaining to the interests earned by M;us-
lim depositors in the Post Office Savings Banks who do not wish to claim sUf'h 
interests? 

(c) Will Government be pleased to inform this House of the steps, if any, 
taken by them to bring to the notice of individual Muslim depositors in the 
POilt Office Savings Banks the facilities which they had intended to provide 
to enable them to give the requisite direction as to the disposal of the interest 
money standing in their names? 

(d) As the number of Muslim depositors in the Post Office Savings Banks is 
very large, and as a substantial proportion of them are likely to be in the re-
motest parts of the country did Government take steps to give the widest 
possible publicity to ensure that the implications of their announcements were 
fully appreciated by the vast Dumber of ;Muslim depositors? 

(e) Will Government be pleased to lay on the table full details, Province 
by Province, of the amounts earned as interest by ;Muslim depositors but not 
claimed by them for the past 15 years in (i) Postal Savings Banks, and (ii) in 
other Banks? 

1Ir. B. O. A. Oook: (a) Yes. 

(b) The initiative in the matter was left to the M;uslilllS themselves. It 
was for them to establish a special fund (or funds) for the purpose and there-
after for the individual depoaitors to give tbe requisite directions. 
(c) and (d). Government gave no undertaking either to bring the arrange-

ment to the notice of the individual depositors' or to take any special measures 
for giving publicity to it. 
(e) The information is not readilv available and Government do not cOllsidH 

that the advantage to be gained from the compilation of the necessary stotil"tics 
would be commensurate with the labour and exp€llse involved. 
1Ir. Ahmed •• B. l&fIer: How do you expect the Muslims to administer the 

fund or to form \be fund uDless the Bank or the Post Office gives to us the 
money which is lying with the Bank or the Post Office? 
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Mr. Prealdent.: 1 could not follow the question. 
lIr • .Ahmed E. H. J&tIer: The Honourable ;M:ember said in h:s reply that it 

is for the Muslims to admin:ster the fund. I 11m asking how is it possible for 
J;he Muslims to do so without getting the money that is lying in the Post Offioes 
or the Bank unclaimed? 
JIr. PrtIldent.:. That is asking for the advioe. The Honourable )lember caD 
ad for information only. 
Dr. Sir Zia Udclill .Ahmad: I raised a similar question when Sir George 

Schuster was the Finance Member and he gave me· some figures which were 
available in the Finance Department. So, the figures up to that time are 
available in the office. The thing wus left because he wanted to put a condition 
that the opinion of all the Muslim charitable bodies should be invited, which 
was impossible .  .  . ,. 

Mr. Preatdent: What is the question? If each Honourable Member were 
to put a question with a long introduction, it will not be possible {or us to reach 
further questions at all. Only questions should be put for diciting ally answer. 

Dr. Sir Zia Uddin Ahmad: My question is whether the Honourable Member 
has seen the file of the questions and answers given to me by Sir George 
Schuster on the same issue? 

Mr. B. O. A. Cook: I will look them up. 
JIr. Ahmed E. H. Jder: May I invite his attention to a resolution moved 

by Sir Ebrah:m Haroon Jaffer and adopted by the Coul1cil of State? Will he 
take the trouble of I"AAding thAt debate? 

Mr. B. O. A. Oook: I have seen the debate. 

Shrl Sri Pr&kU&: Sir, I should like to be enlightened 011 the question of 
procedure. This question is addressed to the Honourable the Finance Member. 
When the Honourable the Finance Member is himself present. in the House, 1 
do not know how he can delegate his duties to some one else regArding the 
answering of questions. 

Mr. Preatdent: The Finance Member is competent to delE-gate this function 
to any of his subordinate or to his colleague. 

Prof ••• G. B&Dp: They ought to have informed liS who this other gentle-
man is. 

Shrl Kohaa. I.t SakIeDa: Has that been done with your permi;;sioll, Sil'? 
lIr. Prellident.: Yes. 

Dr. Sir Zla Udd.1n Ahmad: Is it not a fact that the interest of these invest-
ments was not banded over to the Uhristian charitable institutions? Ii so 
where is the money lying? a~ it been confiscated by the Governme1lt? ' 

Mr. B. O. A. Cook: The money is being accounted for. 

. Dr. Sir Zla Uddin Ahmad: Is it lying with the Government or has it been 
banded over to oiher charitable institutionil? 

'IIr. 11. O . .6.. Cook: The money is still with the Government. 

Dr. Sir Zla Uddin Ahmad: Do you want to confiscate it? .r. 11. O. A.. Cook: No, Sir. 
. ][al1 Abdus Satt.u Hajl IIhaq Seth: My friend Mr. J after did not say that 
the Government gave an undertaking. He wants to know what st£ps Govern-
ment have taken to invest these Individual deposits? . 

Mr. 11. O. A.. Cook: Government did not undertake to take any such step 
and thflefore they did not take any step. . 

• Bbrt Srt Prakua: May I know if even when the interest is not paid to the 
lDvestors, the Government computes the amount of interest accrued and 
accounts for it under definite heads? 

Xl. B. O. A. Cook: Yes, Sir. • 
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JIl. Ahmed •• II. JaJler: Will the Honourabl,\ Member consider the question 
of appoillting u Committee of the M.uslim ~e ber i of the Ccntrul Legislature 
to administer this :FUlld? 

JIr. B. O. A. Oook: I think a non-official Committee can form itself. 
JIr. Alimed •. II. Jafler: Will you hand over this money to the Committee? 
Mr. Prelldent: Next question. • 

Ih:Ml'1I1LIZA'flON OF HIGIIEU PAID PERSONNEL OFlNDlAN }<'ORCES. 

182. -IlL KaIlu Subedar: (a) Will the War Secretary please state how many 
men receiving more thun ~ . :lOU per month including allowances, are beiD, 
demobllised in (i) the Army, (ii) the Royal Indian Navy, and (iii) the Indian 
Air :Force? 

(b) Is it a fact that it is proposed to send away men, who have put in 
several years' service, and to recruit for the purposes of the Department as a 
whole new personnel ~ither from India or from Britain, or from the British 
Army in India? 

(c) Wha~ arrangcluellts have l"een made for the absorption of those Indiana, 
who are being sent; away from anyone of the branches ink> (i) Civil .Serviot', 
Forests ;Education, Irrigation or other Services, and (ii) industries, existing aod 
post-war, as well as shipping? 

(d) Is any preference being given to the Indians, who will be demobilised 
und&r the proposal, over Hritishers who have applied for admission to the Indinu 
Civil S.ervice, the Irrigation tiervice, the I'olice Service and other Ser i e ~ 

If "'not, why not? 

JIr •. P. IIuon: (a) It would be impossible to give accuratt\ figures in answer 
to this part of the question since allowances vary according to location and 
appointment held. If the Honourable Member will specify the ranks and trades 
in which he is interested, 1 shall be glad to give him thE figures. 

(b) Yes, Sir, it is propoaed to send away from the Services those who are in 
excess of the figure which is being ussumEd for the l'ost-war Service/:!. At the 
same time it is necessary to provide for the future a flow of persons of suitable 
age and the recruit1l1ent of young officers and othEr ranks is beginning. As 
already announced in the llress, recl'Uitment to the Indian Army and Uoyal 
Indian Air Force will be entirely Indian, although it is hoped also to obtain 
by secondment the services of a number of British officers for so long as they 
are required. In the case of the Royal Indian Navy, recruit·ment will be of 
Indians only except f01" 40 British officers now serving on the reserve who will 
.be required on account of the grenter difficulties of secondment in the case of 
the Navy. 

(c) (i) They will bf' eligible for perll.anent vacancies in Gcvernment Servioe 
a percentage of which Bre reserved for mE'n with war l'ervice. 
(ii) A Resettlement and Employment Organization has been set up to guide. 

and help them in their rEsettlement in civil life and finding employment for them 
in various industries, etc. For further information On the subject, T would invite 
attention of the Honourable Member to the 'Progress Report' of the Organiza-
tion for the prriod from the 18th July to the 31st December 1945, copies of 
which are available in the Library of the House. 

(d) This question is really for the Honourable Home Member. However, 
in the I.C.S. and LP. recruitment of Europeans and Indians to the reserved 
vacancies will be made in the same proportion as before the war, due Illlowance 
being made for tbose recruited since the outbreak of the hostilities. 

As regards the Central Services, recruitment is ordinarily reF:tricted to 
British aubjects of Indian domicile or dsecent. 

1Ir. Jlanu Subedar: In vi€w of the very great importance of this question 
to ~he ofticers c'mcemed who have worked in the Indian Army, a ~' and Air 
Forces, will the Honourable Member either confirm or den:v the information 
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,,·Weh I have got. namely that about 2,000 pusons are being sent aW:lY in due 
course from the Indian N.lI.vy on the plea that ~he Indian N:avy is not big enough· 
to absorb ~e . and at the same time, 300 officers are being taken from 
R.N.V.B.. and R.N. Reserve from the British Navy. When Indian boys.are 
~eiD  Bent away in this number, why are Britishers taken in their place? 

Ill. P. JIaaon: No, Sir, tha~ is not exactly the correct position. I have not. 
80t the exact figures in my head. Somt thing in the nature of about 2,000 are 
being reduced because the present strength is greatly in excess of future needs. 
The number of British officers who are being given permanent commissions is, 
as I explained, 40. They are people who are already serving in R.I.N. V.R. 
and they stand aga'nst the number-I think it· is 60, I forget exactly-of Indians 
who are already in that reserve who are being given permanent commissions. 
The number to which the Honourable Member refers-again 1. have not got the 
exact figures-is undoubtedly the numbu who are proposed eventually for 
lecondment from the Royal Navy temporarily for one or two years. Their 
terms have not yet been settled. But in fact, it is very doubtful whether the 
Royal Navy will be able to spare them. 

1Ir. ¥aDu Subedar: What are the reasons for the Government throwing out 
hundreds of young Indians who have done valuable Rervice for over four years 
during the war and who have got a good record and for not using t.hem IUld 
Instead of that importing or to use your strange term, • seconding' , 800 Britishers 
In their place? Why don't :vou adjust and use these very men whom you have 
trained up and who have done good service? 

1Ir. P. 1IUoA: As I explained to the Honourable Member' privately the-
other day, the neces!'Iitv for any serviee is to have an even flow, a steady ftow 
of offiCErS and not t.o have everyone of thp same age. We have in any case 
10 reduce our R.I.N. very considerably. otherwise we will have a very consi-
derable number on our hands. We wllnt to avoid making the mistake which 
was made After the last war when A larl!'r nnmber of men recruited duriu'!' the 
war were of the same senioritv aud had to he axed from the service, years later, 
when they werr nearly all !l5 years old Rnd the:v had to start ill new professbns. 
·1Ir. JlaDu Subeclar: Apart from these 800 who are being imported, why 

.bould 40 permanent commissions be given to Britishers, when Indians-
mndus, Muslims, Christians and other ~ ho have served in the Indian navy 
with distinction are being thrown out? 

1Ir. P. KuaI1: There are certain specialist appointments and other appoint-
ments into which it is felt that only people who. have certain Experience will fit. 
As for the question relnting to 800, as I explained Rlready, that is by no means 
)'et settled or determined. 

1Ir. JlIDU Subeclar: Tn view of the feeling on this side of the House and I 
take it to be the feeling in nil sections, may I know whether the Government 
;rill not make an endeavour not to take these 800 and these 40 whED with 
luitable adjustmentR, t.hey CDn use 340 out of -2,000 whom .they want to throw 
out? 

Ill. P. Muon: We will giv(> our attention to this suggestion. 
Mr. Jlrlllk •• Anthony: What is the total nnmber on a pfrmanent basis of 

European Bnd Indian officer8 that you intend to keep? 

Mr. P. 1IuoD: I am afraid. I cannot give the figure now. 
JIr. I'raDk •• Anthony: no you intend to recruit Indian officers on a perma-

nent basis? 

Ill. P. 1IuoD: Yes, Sir. 

Bun..Dnm CONSTRUCTIONS AT CESSATION OF HOSTILITIES 

188. ·1Il.Jl&Du Subedar: (a) Will the War Secretary ·plea.se state how-
many buildinllFl were in the course of construction at the time when (i) hostili-
ties with Germany ceased, and (ii) hostilities with Japan ceased, (or each of the 
lepBrate Army Commands? 

L,., 
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(b) How many of them were permitted to be completed and why? 

(c) How many new buildings were permitted to be started after the hostili-
ties with Germany ceased, and why? 

.(d) What is the value of the building material, which is carried in hand by 
the War Department in each of the separate Commands, and when and by 
what method will this be disposed of to satisfy the acute requirements of th& 
civil population? 

1Ir. P. JIasoD: It is not possible to give the ;Honourable Member a rep!y in-
all the detail asked. (a) Tbe number of projects cost:ng over one lakh in the 
course of construction on the cessation of hostiEties with (1) Germany were 689, 
(2) Japan 578. 

(b) The cessat:on of hostil!ties' in the West in no way reduced the ~lita1'1' 
load on India: on the contrary the tendency was for the load to increase because 
of the intensification of operat:onal planning for the Far East. However. 
between the surrender of (lermany and the surrender of Japan 16 projects were 
cancelled because they were of low prior:ty and ou~d not be completed in time· 
for operations. 

After the surrender of Japan a review of all projects. was undertaken it~ 

a view to the immediate stoppage of all works where possible. Consequently 
work was stopped on 822 out of the 578 projects with a resultant saving of 
between Rs. 8 and 9 crores. Work was perm:tted to continue only on the 
grounds of continued necessity for a project or when economic considerafons-
required completion. 

(c) 111 new projects were sanctioned between V. E. and V. J. days -for 
reasons I have just given. • 

(d) Essential building materials, such as bricks, cement and timber are not 
purchased for stock but on a monthly basis for known requ:rements. Such 
stocks must be cons:dered negligible and no disposal problem arises. Thus the-
military are unable to assist the civil population from their actual stocks but 
their lessened demands leaves the greater portion of India's output at the d:s-
posal of civil consumers. 

1Ir. Manu Subedar: In view of the fact that the military appropr:ated to' 
themselves almost the entire available building material throughout the war 
period, and in v:ew of the fact that very acute residential distress was felt iIl1 
all major cit:es of India, and more particularly in Bombay, may I know whether 
the military cannot slacken or suspend their building activities now so as to give· 
a chance to the c:vil population for proceeding with their hous'ng? 

111'. P. _Il0l1: 'air, as I already explained, it has been very considerablT 
slackened. 822 out of 578 projects have been given up. We have reserved only 
such projects as it would be uneconomical to leave three-fourths finished and not 
eomplete them and those we shall need for post-war purposes. We have-
slackened the building programme as much as 'we can. 

1Ir. lI.IDu Subldar: I refer to the new projects wh:ch have been s1 arted 
since the cessation of hostilities. Even if they are considered necessary for the· 
military in due course, will not my Honourable friend consider this that they 
may be taken not wit h the same speed and with the same monopoly of building. 
mater:als as you have been doing in the past and that housing needs for civiL 
population may be given precedence?· _ 

IIr. P. Kuon: Yell, Si~, we will COli sider that. 

Seth GoviD4 Du: Is it not a fact that cement is avaUable now for private. 
use, but that iron and steel are not available for ordinary civilian consumers? 

Mr. P. _uoa: I nlust ask for not'ce . 
• Dr. Sir ZIa l1ddbl Ahmad: T under~tand it is released now. 
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BmTISH AliD ALLIED TBOOl'S IN lNDU 

1U •• JIr •• anu Subed&r: (a) Will the War .Secretary please state the highest 
~otal number during the war in India of the (i) British troops, (ii) U .~.A. troops, 
.and (iii) troops of o~her Allies? 

(b) What is the number of troops uuderthese categories now? 

(c) By what time and in what stages is it proposed W reduce this number? 
(d) What is the minimum number of British troops, which will be main-

~ained in India as part of the Indian army? 

(e) Is it a fact that all orders and instructions in connection :with t~e ro~ruit
ment, promotion, retirement and changes in connection with ~e ;British section 
.of ~he army in India are received from the War Council in the United lGngdQm, 
or fro~ Generals and officials directly responsjble to the War Council? 

(f) Is it a fact that the Government of India have no power' whatsoever, in 
regard to this matter? 

Ill. P. Kucm: (a) (i) ,r~ti h troops-246,000, (ii) American troops-170,OOO, 
(iii) Troops of other Allies-58,39B. 

'(b) I am afraid it would not be in the public interest to disclose the number 
()f ~roo  at present in India. 
(c) British and African troops are now being returned to the Un:ted Kingdom 

.and Africa as they become eligible for release and repatriation, and as shipping 
becomes available. 

Troops of the U .. S. Army are rapidly leaving and will 'all be gone by the end 
·of March, except for a few eugaged in the d:sposal of lJ. S. stores and assets 
in India. 

There at'll negligible numbers of other Allied troops ill the country IlOW and 
~o t bf them are on the point of departure. 
(d) The number of British troops to remain in India eventually will be for 

the decision of the future Government of India. 
(e) and (f). Yes, Sir, Decisions as to the recruitment, promotion and retire-

ment of British Units of the Army in India are received from the War Office. 

All orders and instruct·ions relating to British personnel serving with the 
Indian Army are issued by the Government of India. 
a 
Ill. JI&au SublCllr,: With reference to part (d), what is the in~~ ;nUIP.~ 

()f British troops which will be maintained in lnd:a as part of the Indian army? 
My Honourable friend says that it is left to the future Government of India. 
Until the future Government of India is in talled~if it is not merely :British 
propaganda to talk of future .Governments-,has he not received. instructions 
from the :United Kingdom on this subject, which is giving instructions on evrq 
.army issue? 

Kr. P. 1IaIoD.: ~o, Sir, most emphatically not. 

Ill. Manu Subedar: At what .stage will the question be decided about the 
nnalnumber to which the British troops in this cOlUltry will be brought down? 

Mr. P. lluon: Oll the assumption that there will be a transfer of power 
.ome time during the next summer; the period under considerat'on is only six 
months so that no question o! a minimum arises. 

IIr. l'raDk B.. Anthony: Has the attention of the Honourable Member been 
&awn to a recent debate in the ;House of ComIIions where it was alleged thai 
.there is an unnecessarily large number of British troops in this country? 

Ill. P. iI&IOIl: No, Sir. 
iii. J'raDk B.. Anthony: Was his attention drawn to a statement ·by Major 

Wyatt that the officers in the G.H.Q. are falling over one another and do not 
,bow what to do with themselves? 

Ill. P. IIaaon: I have seen that, but I do not think it ariles out of the 
quest:on set down on the paper. 
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IIr. lIanu Subtdal': Will Government give this House a clear idea a8 to why 
the British personnel is so terribly discontented at the slowness of demobiliS8-
tion and if I may ask on behalf of the Indian side of this House-why addit:ollal 
charges in connection w;th the Br:tish personnel is still being heaped on the 
head of India? 

1Ir. P. lluon: The reason why they are discontented is that they want. to 
leave Ind:a; and they cannot go away because o! lack of shipping. 

INDIAN TROOPS SENT ABROAD AFTER CESSATION OF HOSTIUTIES 

185. ·)(r. P. B. Gole: (8) Will the Wm- Secretary be ·pleased to state the 
names of, the Countries where the Indian troops were sent for quelling local 
disturbances after the cessation of hostilit,ies with the Axis Nations? 

(b) At whose instance were the Indian troope sent? 

(c) Was sending of sllch troops necessary for the defence of India? 

(d) Who has borne the expelll;es of these troops? 

(e) What is the number of troops so sent, and the number of casualties? 

Mr. P. JIaIoD: Ca) lndichl troops huve not been sent to any country for the 
purpose of quelling disturbances. The forces of the United Nations, including 
Indian Forces, have been sent to all countries which, during the war were. 
enemy or enemy occupied.. for the purpose of imprisoning enemy troops, and 
releas:ng prisoners of war and civilian internees. For these purposes Indian 
troops have been sent, since the end of hostilities to Greece, Malaya, Siam, 
French Indo-Chiua. Netherlands East Indies and Borneo. 

(b) Indian troops like any other forces of the United Nations were sent· to 
various place!> during and after the war by the Supreme Allied Commander 
of the theqtre in OIJ88t:on acting on a policy agreed to by 'all the Governments 
interested. 

(c) Yes, Sir. it wall the logieRl outcome o~ the successful defence of India. 

(d) His Majesty's Government in the United Kingdom. 

(e) I am sorry that I cllnnot give these figure!> in the public interest. 

Mr. P. B. Gole: May I know what kind of defence o! India was involved in 
~endill  out Indiall troops nfter the cessation of hostililies? 

IIr. P. )(ason: As I have explained, it was the log'cal Ol"tcome of the 
successful defence of Indill. As I explained in the debate the other day, it 
naturally follows on the cOllclus'on of hostilities t·hat the troops which have 
obtained a victory move forward to occupy the enemy's territories. 

1Ir. P. B. Gole: May I know if the sending of troops to Indones:a was 
necessary for the defence of India? 

Mr. P. JIMoIl: My answer is the same as the answer which I have U ~ 
given. t, . 

Prol ••• G. B.&Dia: When will the time come, in the view of Government, 
when it will not be necessary to move Ind:an troops abroad on the orders of 
the Allied Command or of the Br;tish Command? 

Mr. P. lluon: They are not sent abroad on the orders of any authority 
outside India. 

1Iz ••• u Subl4ar: Are they not bent in accordance with the orders Qf the 
Defence Council sitting, in London? 

Mr. P. 1IuoIl: Orders are issued by the Government of India. 
Mr. IImu Subedar: But are no instructions received from the Defence 

Council in London? 

•• P. 1Iuon: ;Not instructions but consultation. 

Mr. Kanu Subedar: Only two minutes ago my Honourable friend sald in 
reply to a qUMtion of mine that, these instructions are received from London. 
I refer to clause (e) of quest:on No. 184.' 
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• Kr. P. M&IOll: That is alJoufi rc,cruitment, promotion. nnd retirement of 
British Units of the A:tmy in India; it has nothing to do with operations or 
movements of troops. 

Sri M. Ana.u\ha8aYIDAm Ayyangar: May I know what the cost of these 
~o e ent  has been after the cessation of hostilities? 

JIr. P. Mason: That is a matter for His Majesty's Oovemment; 80 I have 
got no figures about it. . 

Sri M • .A.n8D\ha8allD&Dl Ayyangar: Is not the cost incurred in the first. 
instance from the Indian exchequer? 

Mr. P. JIaIorl: ~o, S:r. 

Shrl Koha.n Lal Saksena: Were the views of this l!ouse regarding the send-
ing of troops to Indonesia communicated to the representatives ,of the (lovern-
ment of India in the U.N.O.? 
IIr. P. 1Iason: I have a number of quest:ons down on that subject. 

DEATHS OF I. N. A. PRISONERS 
186 •• JIr. P. B. Gole: (a) Wi:l the War Secretary please state the number 

(;f the I.N.A. soldiers who died in Indian or other prisons during the period of 
detention? 
(b) Were any of the I.N.A. ptisoners shot while in detoE:utioll? If so, by 

whom? 
(c) .For what offences. if any, were they shot? 
(d) Were they tried before they were shot? 

\ 

Mr. P. JIaaoD: (a) The number of military personnel of the l.N.A. who died 
in hospitals attached to detention camps ;s five, 
(b) In addition to two who died of self-inflicted wounds, one military member 

of the I.N.A. has been shot wh'le in detention. He was shot by a sentry, as 
has been more than once expla;ned. 
(c) He was shot while trying to escape. 
(d) The question of tr:al obviously did not arise in these circumstances. 

Prof. •• G. Baq&: The Honourable Member said earlier that there was a 
court o! inquiry a ointed~ Are we to understand that according to Govern-
ment, it is not necessary that the accused should be prov1ded with defence 
facilities? 

JIr. PreI14ent: Order,  Order. I am afraid the Honourable Member has not 
understood the point. The inquiry was with reference to the sentry who hot~ 

whether the shooting was propel' or not. The accused was the sentry, not the 
other man. 

Sbrl Sri Prak .. : The Honourable ldember says that while the inquiry was: 
in progress no quest :ons were asked of the person concerned. 

JIr. Preai4ent: That will be a different maUer. 

Prof. •• G. BaDp: I am obliged to the Chair for correcting me. My ques-
tion is th:s. .. Are we to understand that Government's idea of a court or 
inquiry is that the person who \\'as really the victim of the shooting inc:dent 
was not to be given any opportunities whatsoever to state his case before thfl.t 
court o~ inquiry? 

JIr. P .• JI.uoD: The procedure of 8 court of inquiry depend. on ~ choUDll-
tances; and in those c:rcumstances. after considering the evidence that was 
available, it did not appear necessary to take the evidence of Jamadar Dharam 
Singh. 

Shrl Sri PraklA: Was the statement corrobarated that he wAs challenged 
six times? 

Mr. P ..... : Yes, Sir. that is the finding of the court of inquiry. 

JIr. P. B. Gole: May I know where this enquiry took place 1. 
Mr. P. JIaIoD: On the spot. 
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FOBBIGNBBS OF .AsuTICl DoMICILE UNDBB DETBNTION 

18'1. -Mr • .Ahmed •• It. Jailer: (a) Will the ;Honourable the ;S:ome J.l.ember 
be pleased to lay on the table of the House a comp!ete snd up-to-date [st of 
foreigners of Asiatic dom:cile who are deta'ned or interned in India by the orden 
-of the Government of India, showing their names, their ages, their oountdea 
-of orig:n or domicile as well as the reasons for detain:ng them, the time I:noe 
when and the places where they are kept in detention and the allowanoes beinl 
paid to each o! them for their maintenance? 

(b) Is it· a fset that in the Karwar Jail in the Bombay Province, the Go?-
·ernmellt of India is detllining, sin(\e a very long time, male and female memo 
·bers of a once distinguished family of Kabul in· Afghanistan? 

(c) If ihe answer to (b) above be in the affirmative, will the Honourable 
Mf'mber p:ease I>tate: 

{i) the number and names as also the agcs of these Afghan detainees, 

(ii) the status Imd stauding their family enjoyed in Afghanistan in the past, 

(iii) the circumstances under and the conditions on hil~h these AfghanI, 
fell into the custody of Government; and 

(iv) the direct offence against Government for which it has cbosen. to con-
llign these respectable AfFhans to the rigours and hardships of jail life without 
trial? 

(d) If these Afghans now rotting in the Karwar Jail are detained there 
without any trial, have Go"\"emment any intention of trying them in a regular 
(l0urt of law or setting them fr.ae if their detention was for any consideratioo 
(lonnected with the recent great war which now has happTIy ended? 

The ItODOurable Sir John Thorne: The quest:ons should have been addressed 
to the Secretary of the External Affairs Department. 

Sri M • .l.DaD.th&8&ya.uam Ayy&11g&1': Sir, 1 submit that. the list of subject. 
put under the various Departments are so varied that in spite of all our care 
we sometimes find it difficult to address the proper Department. I sugges* 
that. in such cases if any Honourable Member feels that a question relates to 
some other Dt.lpartment it should be passed on to that Department immediately. 
I request that the Chair may be pleased to give a direction in those terms. 

Mr. Pres1dent: At the time of admission o! questions such correcfons are 
mude. But if there has been a slip now, the Honourable Member has got the 
answer; he may put the question again. 

Mr ••. .Asaf .Ali: S:r, on a point of order, I really do not understand t.his 
attitude of Government in t.l-ying to evade answers. If a question does not 
relate to a part:cular Honourable M;ember's Department, is it or is it not his 
duty to pass it on to the proper quarters? And is it right for him to stand up 
here and say that it does not relate to h:s own Department? I th:nk it is a 
very improper attitude to adopt. 

Hajee AbdUl Sattar Haji Iahaq Seth: Sir, with regard tD such questions the 
arrallgemellt b tho last Assembly was that the Department addressed, if ib 
was not cOl'cerned with the qUElstion, itself transferred it to the other Depart-
ment and it was answered on the day that Department's turn was due in thil 
House. I think that should be the arrangement now also. 

fte Honourable Sir John ThOme: That has been done in this case. 

lIr. Pr8lldent: It is a question of propriety, not of any point o! order. 

Mr • .Ahmed •• H. Jaffer: I gave notice of this question a month ago. It 
was admitted when you, Sir, occup:ed the Chair on the first day, and I fa~l 
to understand why this has not been forwarded to the External Mairs 
Department. • . 

Mr. Prelldent: The matter has now been closed by the explanati9n given, 
'and by the consent given. It may be answered very early. 
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AFGHAN DETENUS IN POONA. 

Mr. Alai Ali: May I have an assurance either from the Chair or from the 
Government that in future such answers will not be cons:dered anything else 
but as waste of the time of the ~ou e  

Mr. PrUidellt: Next question. 

AFGHAN DETF.Nl"S IN POONA. 

U88. ·111. Ah e~ •• B. J'der: (a) Will the Honourable the 
Home Member be pleased to state if it is a fact that three-Afghan brothers 
of a high family of Kabul in Afghanistan are being detained by Government 
under surveillance within the .limits of the Poons City and suburban areas? 

(b) If the answer to (a) above be in the affirmative, will the Honourable 
Memher kindly state: 

(i) their names and ages; 
(ii) their family standing in Afghanistan; 

(iii) the posts or profession which they held or followed in their own 
country before tripping into its custody in India; 

(iv) the circumstanC!es under which they feB into the hands of Government; 
and . 

(v) the reason for which they are being detained at Poona? 
(c) Is it a fact that the Afghan detainees in Poonll have bt"len paid RI';. 60 

per month each for their maintenance includ·ing house rent, medical expenses, 
al! we]) as clothing charges up to very lately through all the abnormally expensive 
years of the recent war? 
(d) Is it s fact that. ollly two or three months back Government after re-

ceiving repeated represenf.ations from these ~fon  of a noble Afghan family 
have been pleased to rltio;Je their monthly allowance to the sum of Rs. 80 p<,r 
month for each? 

(e) Is it 8' fact that the Afghan internees in Poons are not allowed by Gov-
ernment to engage in any service or business whereby they might be able to 
f'BTn enough to liV(' above J:enury which is their present lot? 

(n If the answer to (c), (d) and (e1 above be in the affinnative, wili the 
Honourable ~ ber p!ease state if t.he nDowances given hT Govemment t.o 
the Afghan internees in Poona stand justified in the light of its own periodical 
Ji in~ cost indexes ."i,-a-v;, the standard of living to which these internees have 
been accustomed in their own country? 

AFGHAN DETENt'S IN POONA. 

U89. ·111. Ahmed B. B. J'der: (a) Will the Honollrnble the 
Home Member be pleased to state if it ill a fact that the Afghan internees in 
Poona have behaved worthily throughout the period of their detention in Poona 
and that they themselves have no desire to return to Afghanistan under its 
present regime? 
(b) If the answer t.o (a) above be in the affirmative. have Govemment any 

objection to removing them from their present surveillance and detention in 
order to let them settle down I1S indepen(ient citizens with perrrii8sion to engage 
in any trade or calling? 

(l') If answer to (b) above be in the negative, does the Honourable Member 
propose to issue earl~ ordel'l! removing all restrictions on thPse intemees or in 
the alternative raise the amount of their allowances to a figure compatible with 
the standard of living to which they have been accustomed in their. 0,", country 
and with the prevailing hil!'h (IO!lt of living in Poona? 

cc TlI.U8TIFIOATIO'N .. 0"1' ALL TBB PBBss 

190. ·Mr. AIaIIlI4 •••• "aler: Will the Honourable Member' lor IDformation 
and Broadcasting be pleased to state if action is contemplated at' 'an earll date 
*pfnst what is sometimes called the "Trustificat!on of all tbe Pres." in India 1· 

+ • ., ••• ., to ~ qaeltloft, ,,~ .... ~. io 4~ ~. 1". 
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The HODOurable Sir Akbar Hydlri: If by "Trustificat:on of all the Press" 
the Honourable Member's reference is to the Indian and Easlern Newspal'er 
Society's proposal to start an Indian Press Agency, the answer' is that such all. 
agency has not 80 for been formed. 
Mr • .Ahmed 1:. H • .Jafler: Is it a fact that talks are in progress between the 

Tory newspaper magnate Lord Kensley and Birla Brothers of Caloutta fOf' 
bringing into existence in India an inst:tution for check'ng irresponsible interna-
tional news-reporting? 
The Honourable Sir Akbar Byd&r1: 1 have no information, Sir. 

INDIAN OPINION ON INDONESIA QUESTION 

Ul. *Prof. 11. G. Bania: Will the War Secretary be pleased to state: 
(a) if Government are aware of the wide-spread sympathy shown by the-

Indiall public for the people of the Indonesia aud ludo-Chil\a in their struggle-, 
flJr freedom and al,so the popular observance of the South ~a t Asia Da, ~ 

Ol·gat!ised by the National Congress in the last week of October, 1945; 
(b) whether Government have informed the. British Govemment about this. 

state of Indinn public opinion; alld, if so, whether Govemment will place on 
the tab:e of the OUl~e extracts from that report; RIld 
(C) whether Government haye made any protest to the British o e ~n' 

against the use of Indian 'l'roops in Indonesia and Indo China; if so, how oIfen 
alld with what results? 
1Ir. P. Muon: (a) Yes, Sir, but references to the struggle for frt'edom ot the-

people of Indonesia and Indo-China have been made wi1hout an adequate-
apprec:ation of the facts of the !lit.uatiou, which were explained in the course 
of the debate on the 21st of last month on Prof. Rnnga's adjournment motion: 
on this subject. 
(b) Yes, Sir, o-overnment have informed His, ;Majesty's (Joverument in the· 

l~ll;t ' 1 Kingdom of the state of Indian public opinion; but J am ufl'aid it wilIno·t. 
he in the public interl'st to publish the communications between the two. 
Governments. 
(c) 'rhe Goyernment of lndia ha,'e forwarded to His Majesty's Govenlment 

copies of the llebute referred to ahove. His Majesty's GO\'eMlment have 
asslll'PCl 111' that they appreciate the distastl'ful nature of t,he dutil'S which the 
developments in the ~etherlalld  East Indies hllve imposed upon British Rnd 
Jndioo troops in the cOllrse of the d~ ; h8r e of the ohligat.ions laid upon them 
h,' the Anglo-AllIel"cnn Chief", of Staff . 
. Prot. 11. G. :Rania: Have Gcivernment heard since from the British Govern-
ment what the~' feel about the ndjournment motion passed hy this House in-
regard to this l1lIltt.er? 
Mr. P .• uon: Than> jllst read out their views. 
Prot. 11. G. Rang_: When was that reply received? )fy Honourahle friend' 

gave no anF;wer the other day in t.he courRe of his reply on the ad'journment 
motion moved hy TIle aR ·to wh.v the Gm'ernment of India have Rent Indian troops. 
to Indo-rhinR. 
)[r. P. Muon: T explained the other day that at the beginning of this yeal" 

there were two Brigades in Indo-Chinn. One of t,hem has now come out; 
there is one Brigade left. It is exclusively engaged in guarding the Japanese· 
Prisoners of Wal' nnd ha~ nothing whRtever to do with the intemal affairs of 
Indo-Chinn. 
Mr. Muhammad .Auman: MAV T know whet·her the Govemment of Jndia 

has protest,ed with re~Rrd to thiR ~a er, or not? 
1Ir. P. Muon: I have stated the nature of the communication, but I cRnnot 

go further into details. 
Sri II . .ADaDtbaay&D&m AnUllar: What steps the Government of India 

have taken to wit.hdraw the reRt of the t,roopR? 
1Ir. P •• lIOn: Sir, as I have explained, non€!. 
Srt M. AnlnthuaYIll&Dl Anllllar: Is it: mRking any attempt in that di~ 

tlon to ~ out thewimes of the T>8ople in this ou~' 
•• P ..... : Jlol untO the obj". arecompJef,8I. 
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Slut Kohan Lal S&kaeDa: ;May I know whether the views of ~ House on , 

:ibis subject were communIcated to the Government of lndia rerl'esentative on 
the United Nations Organisation? 
:Mr. P. KaaoD.: I am afraid that question must be addressed t.o my Honour-

.able friend in charge of the External Affairs Department. 

RBDUOTION OJ' SUB OJ' mJ'OBKATION BUBEAU 

191. ·SrI M. ADatlthalayaaam AnlDlar; Will the Honourable Member for 
:information and Broadcasting please state: 
(a) if he is aware that the ;British Ministry of Information has been drUH-

.cally reduced in numbers aud proposed to be abolished in a Iponth or two; and: 
(b) if aD;Y steps are being taken to reduce the InformatiQn Bureau to ita 

prtl-war size ILlld do away with all the war-time jobs in rei'lpe'ct of the Infonna-
:tion side of the Departmeut, .::80, what steps are proposed to be taken, if no', 
'wby not? " 

'l'he H0I101lI'&b1e Sir .Akbar Hydarl: (a) I understand that the Ministry. of 
lnformation as such is being abolished· I am nQt aware whether 8S a result 
.there will be drastic economy in expenditure as some if not aU its functions will 
rontinue to be performed under different ministerial direction. 
. (b) The Press Information Bureau is being retained. I hope that as a result 
·of certain measures now being taken it will continue to be of assistance to the 
Press and through the press to the public in the different conditions of the present 
. day . So long as it remains in being the expenditure on it is likely to be much 
more than in the years before the war. 

111'. 1lala1l BlIbIdar:. Will this (lovernmenl follow the pel eiaJDpJe 01 
,the United Kingdom Government in abolishing the British Ministry of Informa-
tion, and abolish the separate Information Departmeftt which they have instituted 
. during the war? 

'!'he Honourabl. Sir Akbar Hydarl: Sir, we need not follow the example of 
lIil Majest,.'s (lovernment in all respects. 1 

Prof. N. G. Ranga: .Are we to understand that the Go,-ernment of India has 
much more to publicize than the. British Government? 

The Honourable Sir Akbar Hydarl: You may think what you like . 

. Sri K. AD&IlUluaylD&D1 A1Yangar: May we know if they are proposing to 
'reJuce the expenditure on this to any level or to the level of the pre-war period? 

The Honourable Sir .Akbar Hydar1: I have already said in answer to part (b) 
of the question, that the expenditure now will be much more than in pre-war 
days. 
Sri •. Ananthaaayanam Ayyangar: What is ~the present expenditure and 

.what is the probable estimate? 

The Honourable Sir .Akbar Hydarl: On the Press Information Bureau, the 
expenditul'e for 1945-46 anticipated is Rs. 15,82,000. . The proposed budget for 
1946-47 is Rs. 15,00,000. 

Sri •• .Ananthaaayanam Ayyangar: May I know what the pre-war expendi-
ture in 1938-39 was? 

!'he Honourable Sir Akbar Hydarl: ;Rs. 2,41,000. 
Sri •• Ananthaaaya.uam. Ayyangar: What is the object in maintaining the 

same level now, and what steps are being taken t.o see if it is possible to curtail 
the expenditure? What is the further programme of work that is set on foot? 

The HODOUrable Sir .Akbar Hydarl: It is difficult to explain this by process of 
questions and answers. If the Honourable Member will come and see me, I 
. will give him a full explanation. 

Sri •. Ananthaaaya.nam Ayyangar: 1 wanted for the information of the 
-whole House. • 

The Honourable Sir .Akbar ayda.lait will take the time of ~e JIOU~  if I 
. proceed to make a speech. . --: .".;'- '. .:',':'. -: ·)f. 

. .;_. f .~ 
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.. UNITED PUBLIOATIONS" AND OTHER PUBLIOATION AGENOIBS 

198. *Sd •• ADaIltllUaJID&II1 AyJqar: Will the Honourable Member for 
lnformation and Broadcasting please state: 
(a) if his Department is responsible for "United Publications" which pro-

duces certain books; 
(b) if there are any other agencies for which the Department is responsible; 

(c) the names of any books or pamphlets which these agencies 1:tave brought 
out so far, together with their authors and their prices, and  whether they are 
all available in the Library of the Central Legislat:ure;. . 
(d) where these publica.tions are printed, and in case they are not pnnted 

~ the Governme:p.t Press what amounts have been so paid SO far and to whom 
towards· the printing and other oha.rges; Ilnd 
(e) the number of people-officers and Assistants--i3mployed in the bringing 

out of these publications, with their designations and the salary they are 
drawing? 

The Honourable Sir Akbar HJdari: (a) Yes. 
(b) Certain pUblice,tions are produced by All India Radio, the Press Informa-

tiOll pureau, the Field Publicity Organisation and Information Films of India.. 
(c) to (e). A list of magazines in regular production by the Publications 

Division with their prices is la ~d on the table of the House. They are avail-
able in the Library of the Legislature. They are printea partly:in the Publica-
tions Division Press and partly at presses at various places in India. The total 
amount at present paid to private presses is approximately ,Rs. 21,500 per 
month. The total number of persons employed in the Publications Division is 
254, made up of 20 officers and 234 others. A detailed list of these officers 
and members of the staff is a ail~le in the Library of the Legislature. 
As regards similar informatibn in respect of other agencies under this Depart-

ment, a statement is laid on the table. . 

Name of the magazine La.nguagu in which rodu~ed 
Price per 
copy 
RB • .l.. p. 

Al Nafir . Arabic. I 0 0 
8haipur • Penian . 1 0 0 
.AImag (BilingauJ) Eugliab an~ Persian 1 0 0 
Taj Mahal Mghan·Persian 0 , 0 
AlArab. Arabic. I 0 0 -Lyetopia Indii Ruaian I 0 0 
P8l'IIpeotive EDgliIh 1 8 0 
India EugliIh and Chm- 0 , 0 . 
Ajkal . Urdu 0 6 0 
Ajkal Hindi 0 6 0 
Naw1ihaI Urdu 0 , 4) 
Heyday .. EDglisb 0 , 0 
Foreign Review EDgliab 0 6 0 
Zhwaw:l • Pulhtu. 0 4 0 
~ Trad,e Bulletin Euglish 0  2 0 
ODward • Ellgliah 0 8 0 
Dunya (Biliugaul) . Eugliah·Roman Urdu 0 4. 0 

Eugliah Hindi 0 4. 0 
Urdu·Puahtu . 0  "  0 
Eugliah.RWlllian II 4. 0 

Engliah.Peraian " 0 4 .0 

~ ~ __ .. ~OOthli given are thoee tor lI80Ie in In~ia. Pril'tl!l for aale in foreign oountries vary and 
'-..u In 8ecurJ'8Dcy of thoae countriell. '  , 
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PIo! ••• G. BaDga: What is the purpose these publications are supposed ;,01 

serve? Is it to advance adult education in this country or elementary educa-' 
tion? 

'l'he JlOIlourable Sir Akbar JI)'darl: It is difficult to answer this questi\ln. 
These publications are both for purposes of internal publicity as well as external 
publi,?ity, and the objectives are different. In respect of publications which 
deal with internal publicity, they are educational and informative in their objec-
tive; I cannot say whether it is in aid of elementary education or secondary 
education. In regard to the publications which are meant for the MIddle East, 
and now will be meant for couotries of the Far East, they will be in aid of India's 
efforts to expand her commerce and knowledge of the countries with which she 
is intimately connected. -

JIr. President: Next question. \. 

EDITOR OF Perspective 

194. ·Sri K. Ananthasa)'an&ID. A)'Ya.ngar: Will tbe Honourable e~ber for 
Illformation and Broadcasting please state: 

.. (8) whether one Miss Ouwerkerke is the editor of a publication called. Pers-
pective published by the United Publications;, and, if so, what her nationality 
is and 'how she was recruited for the post and what she is paid; 

(b) if any ot these publications  are meant as propaganda; and, if so, the 
object of sucb propaganda; 

. (c) if persons with the necessary qualifications for writing such books could 
not be found in. India itself; and ' 

(d) how long it is proposed to Continue these publications and the sbaft 
engaged to bring out such publications? 
fte Jlouourable Sir Akbar JI)'d&rl: (a) Yes. Her salary is lJ,s. 850 in the 

seale of Rs. ~ -1,OOO. 

(b) Yes, in support of India's interests, commercial, cultural, etc. 

(c) Yes, a good many are Indians. 

(d) The question is under examination. 

Sri •• .&DInthua)'ana.m. A)'Yllllar: What are the qualifications for being 
thtl editor of the publication called Perspective and for being employed on 
Re.8OO. 
'l'he Jlonourable Sir Akbar JI)'darl: I will give the Honourable Member t.he 

information later. . 

]Jr. Kmu Subedar: The Honourable Member has not replied with regard to 
the ,ationality of this person in (a) of the question. 

'lihe Honourable Sir Akbar JI)'dari: She is a British subject. 
Prot .•. G. BlDga: Is she ai80 an expert in this matter that she should have 

been: brought to this country and paid this high salary? 

'l'ha Honourable Sir Akbar H)'darl: She is a very competent worker I under-
stand. But I will give the Honourable Member infor a~on as to her qualifica.-
tions. I am sorry I have not got them. 

An Jlcmourable Kember: She became an expert after she got the job? 

lpt.-Ool. Dr. I. O. Ohatterjee: She is an Honours Graduate of Cambridge 
and has had 25 years' of teaching experience in first rate colleges in this country. 

Prof. X. G. Rania: Are we to understand that the Government has failnd 
to find an equally competent Cambridge Graduate among the Indian women and 
therefore they have chosen this particular lady and given an opportunity for my 
Honourable friend to defend her. 

Kr. Presldent: Order, order. 
Bhri Sri PrakaB&: May we know how the name is' pronounced? 
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Lt.-Gol. Dr. 1. o. Ohatterjee: "Ouwerkerke". 
Bhrl Brt PraJrua: .. Our care "I Not their care! 

Sri Il. Anautbuayauam AYYlDlar: What steps have been taken to find out 
persons ()f the necessary u~lifi ation  with regard to part (c) in India itself? 
The Honourable Sir Akbar Hydari: Persons with the necessary qualifications 

fGr tee writillg of books can be found in india. I have answered that a good 
many are Indians in the publications division of which Uiss Ouwerkerke is a 
member. There are quite 8. considerable number of Indian writers, both Omen 
and women. 

Shri Sri Prakua: Does it rhyme with .. Savarkar" 1 

Mr. Prealcient: Next question. 
GIRLS IN UNIFORM FOUND DEAD ON AGRA-DSLHI ROAD 

195. ·Sri II. ADanthuayaum Ayyanpr: Will the War Secretary please 
state: 
(a) if his attention has been drawn to the a.rt.icle in li~  of the 22nd Decem-

ber, 1945, headed ·'The Girl in Uniform: India's Hardest Problem", and to 
the allegations made therein; 

(b) the details of the incident said to have been itne ~d by the suthor ~f 
the article on the 15th December, 1945, on the Agra-Delhl Road. her~ two 
soldiers were found being attended by some officers with the horribly mutilatf·d 
corpses of two girls lying nearby; 

(0) the names of the two soldiers and of the two girls in question, together 
with any report that wus called for or made on the occurrance; and 

(d) if the relatives of the dead girls were communicated with? 

IIr. P. JI&8OD: (a) Yes. Sir. 
(b) At about quarter past four in the afternoon of the 15th of December 

last a jeep ran off the Delhi-Agra Road about 20 miles north of Agra, hit a tree. 
rolled oyer 3 times and finally came to rest on its wheels abQut 35 yards from 
the place where it left the road. The four occupants were thrown out, two 
girls being kiJ\ed instantly and the two men seriously injllred. 
(c) Sergeants R. J. Martin and H. Goad of the American Army, Miss Dorothy 

Clark and Miss Thelma Reid. Government have seen the report on the accident 
which was made by the American military authorities. 
(d) Yes. Sir. 

Sri Il. ADanthaaaY&D&JD Ayyangar: What steps have been taken to punish 
those persons who are guilty of this? 

Ilr. P. IbsOn: Guilty of wh&t? 
Sri Il. ADanthuayanam AYYlDlar: Is this due to an accident or due to any-

thing else? I did not follow the answer. That is why I asked my Honourable 
friend to read slowly and loudly. 

Ilr. P. JIuon: Do you want me to read it all over again? 
(Mr. P. Mason then read. the answer again.) 

Mr. Ilanu Subedar: Have Government enquired into the circumstances under 
which these two girls came to be with these two soldiers and for what purpose? 

Jlr. P. JllIOn: Certainly not. 

Sri Il. ADanthasay.anam Ayyangar: Was any compensation given? 

lIr. Prelideat: Next question. 
REI"IGNATlON8 OF COL. RANGA RAO AND OTHERs FROM W.A.C.(I) ORGAN[SATION 

198. ·Sri JI. ADanthuayanam Ayyangar: Will £he War Secretary please 
state: 

(a) the ir uJ'll tan ~  which led to the resignation of Col. Ranga Rao from 
the W.A.C.(I) Organisation; 
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(b) the circumstances which !e? to the resigD:atiODs o.f the o.ther offi er~~ 

mentioned in the article, Mrs .. SrlnIVaSa, lV[rs. Va&l and lV[IBB Pauhne Thomus; 

(0) whether any more officers resigned from the W.A.C.(I) in any period 
before the end of the hostilities in August, 1945, and, if so, their names, and 
why they r~ i ned; 

(d) how long it is proposed to continue this W.A.C.(I) Organisation, and for 
what purposes; 
(e) the number of Europeans, An lo.India~lS and Indians. in the W.A.C.(I) 

together with their designations and the salarIes they are paId; and 

(f) whether their duties cannot be ~rfor ed by me.n, in view of army 
demobilisation and general unemployment 10 the country? 
Kr. P. KIIOIl: (a) Miss Ranga Rao was appointed Deputy Director W.A.C. 

(1) with the acting rank of Controller on the 20th December 1944. 
Before joining the Corps lV£iss Ranga Rao was informed of the nature of the 

duties which she would perform which were as follows: 
{i) To act in an advisory capacity to the Director W.A.C.(I) in all JD.atters 

concerning Indian members of the Corps. 
(ii) To take over from the other Deputy Director the duties as she learnt 

them, flhe was to perform as a staff officer. This nElcessitated a detaileu know-
ledge of all W.A.C.(I) terms of service and regulations. 

(iii) To carry out tours of inspection. This included inspections of HospitalA 
and messing arrangements, investigation into morale ani women management 
and contact with prominent Indian ladies for propaganda purposes. 

In March 1945 Controller Warren was appointed Deputy Director ill plllC8 
of Controller Douglas. Miss Ranga Rao protested against this appointment on 
the ground that she had not been consulted regarding the change and that 'she 
had been superseded. It was then explained to her that Controller Warren had 
joined the Corps in September 1942 whereas Miss Ranga Rao had only th~ 
months' service and moreover such appointments were made by a Selection 
Board. 
In May 1945 Controller Ranga Rao asked that she might be relieved of her 

duties as Deputy Director as she considered that she was not being consultm} 
in matters of policy and that she was not permitted free access to files. It was 
explained that all senior officers in the Directorate were given the opportunity 
of exprElssing their views on all questions and that decisions were taken with due 
regard to the advice made. Major questions of policy were decided not in the 
W.A.C.(I) Directorate but by the A. G. or War Department. 

When asking to be relieved of her duties as Deputy Director Miss Ranga Rao 
had expressed her willingness to revert to the position of Honorary Adviser, an 
appointment which had been originally suggested. However after further 
deliberation she decided to resign her commission, and this resignation WI\S 
regretfully accepted on the 1st September, 1945. . 

(L) Mrs. Srinivasa, and Miss Pauline Thomas resigned from the Corps in 
October 1945 as a protest against alleged di ri ina~ion. 

Junior Commander Vasi was permitted to resign her commission in June 
1945 on her marriage. 
(0) Junior Commander Henry, 4/0fficer Bonner and Junior Commander 

Wahid tendered their resignations 'on account of the alleged discrimination in 
the Corps and their resignations were accepted on the 5th October, 28rd October 
and 5th December. 1945, respectiveJ:v. 

Junior Commander Arunbhati was released from the Corps with eRect from 
the 5th May 1945, in order to undertake work of National importance in a 
civilian capacity. 

2nd Officer Naidu was permitted to resign her commiQion on the 14th Augus. 
1946, on the occasion of her marriage. '  . 
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The 4th Officer BhBgwat was permitted to resign her commission with etlect 

from the 22nd August on medical grounds. 
(d) It has been decided to disband the W.A.C.(I) Organisation. 
(e) I lay a statement on the table. 
(f) In view of the decision to disband the W.A.C.(I) the duties hitherto 

performed by them will gradually be taken over by men. 

'S. Controller 

Controller 

Ch. Comdr. 
Ben. Comdr. 

JUD. Comdr. 

Bubaltem 

2/Subaltem 

Total. 

Britioh 

4 

J2 

87 
287 

83 
55 

609 

---
W .. 4.C. (1) OjJicers 

Indian Allglo-Indian mhorr. 

4 S 3 
47 92 14 
18 32 4 

17 27 6 

87 169 27 

Total p"Y 

1 11BO 
4 :Hi 

13 .675 
S2 3BO 

Me) 2~ 

137 175 

105 150 

782 -----
Ch. Officer 

lIt Officer 

2nd Qfticer 

3rd OfBcer 
4th Officer 

Total. 

Grand Total 

W.O.I 
w.o.n 
S/Sgt 
Sgt. 

L/Sgt. 

Cpl. 

L/Cpl. 

W.RJ.N. 0Jlicerll 
1 1 
8 8 

42 13 8 3 86 
48 33 18 3 102 
IS 19 11 2 60 _. ---

117 66 37 8 227 ----------..... _-----
626 152 196 36 1,009 

,.j ";filial'iu 

'l'otal Pay 

192 185 
113 145 
6lS0 14O 

2,174 Variea between 116 and J3(j 
to trade. 

505 Varies between UII and 130 
to trade. 

1,299 Variea between 106 and 130 
to trade. 

(190 Variea betweeD 100 anel 12Q 
to trade 

(j75 
:JSI) 

220 
J7lS 
150 

aooordiq 

8OOordill3 

8OO0rdinJ 

aocordiq 

Private 3,985 VariM between 95 a.t.d ll!lS aooordug to 
tude. --.. _.--

Grand 'l'otal . 9,1587 

The 'fotal or 9,667 Auxiliariec cODDiata o£:-

Britilh Inttian ADglo-Inclian Otherll Tot.&l 
• 1,112 4,077 8,9116 422 9,567 
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Xr. llauu 'Subecllr: May I know why Government has not held an enquiry 

into the alleged discrimination complained of by so many officers of the W.A.C. 
(I)? And if they have not done so up til! now, .. will they o~ider holding sucb 
an enquiry in the near future to allay pubhc feelmg on the subJect? 

Mr. P. 1IaIoD: Departmental enquiries have been held. 
J[r. JbDu Subecllr: Will Government appoint a committee of enquiry of 

this House and take up the challenges these W.A.C.(I) women have 80 frequent· 
II made? 
Mr. P. MalOn: I think it would be a waste of public time since the W.A.C. 

(I) is to be disbanded. 
Mr. JIaIlu 8ubMar: What have Government to fear if. the a1legaoons are 

wrong, may I know? 

Kr. P. JIuaIl: The only reason is that it wouid be a wa/Jte of time since it 
has been de id~d to disband the Corps. 
Ill. JIaIlu Subedar: Why have Government decided to disband the Corps 

instead of maintaining a useful Corps, if it was useful? If it is due entirely to 
alleged racial discrimination, why not hold an enquiry as demanded by public 
opinion throughout the country and the press. 

Mr. P ..... : The reasons for the disbandment of the Corps have been 
explained in the Statement on the 30th of last month. 

Xr. President: The question hom is now over. 

(b) WRITTEN ANSWERS 

OFFICERS IN GENERAL HEADQUARTERS 

197.*Srl X • .ADantha8&yanaJD Ayyul&r: Will the War Secretary please 
state: 
(a) if his attention has been drawn to the letter in the HinduBtan TimB' of 

the 24th December, 1945, about the number of' officers in the General Head· 
quarters; 
(b) the number of the King's Commissioned Officers in the General Head· 

quarters, (i) Indian, and (ii) British and others on the 1st of July, 1945; 
(c) the number of similar officers on the 1st January, 1946; 
(d) the number of British personnel other than officers in the General Head· 

quarters on the 1st July, 1945, and on the 1st January, 1946; 
(e) the number of Indian personnef as (i) V.n.O.R, (ii) clerks and Assistants. 

and (iii) Superintendents and above on the 1st July, 1945, and on the 1st 
January, 1946; 

(f) if anv retrenchment has been carried out so far in the General Head· 
quarters nfter the close of the war; and, if so, to what extent; 

(g) whether any officer has been put on special duty in this connection to 
retrench superfluous personnel both British and Indian; and 

. (h) whether any instruations have been issued with a view to replacing such 
BrltiB.h personnel as may be left, hy Indian personnel within a speaified period; 
and. If not, why not? 

Mr. P. Xason: (a) Yes. Sir. 

(h) Militar.v commissioned offiaers (netual Rtrength) in G.H.Q. on 1st Jul.Y 
1945: 

(i) Indian :lIH 
(Ii> Brit-inl! &I"i otberll 1,975 

(c) Militll'l'y commissioned officers (actual strength) in G.H.Q. on 1st January 
1946: . 

(i) Indian 364 
(il) Briti.h and others 
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(d) British personnel (Other than officers) (BOtusl strengtli) in G.H.Q.: 
1-7-45 1,298 

1-J -46 1,020 

(e) Indian personnel (Actual strength): 
1-7-45  1-1-48 

(i) veoa 236 236 

(ii) ClArk" and Ansilltlmt 3,327 5,750 

(iii) Superintendeutll and above 694 691 

(f) The sanctioned establishment of G.H.Q. has been reduced to the follow-
ing extent since the t.ermination of hostilities: . 

OffiOfll' 881 ablillhment 

Subordinate 8IIt&blir.hn.ent 

640 

439' 

(g) No, Sir. We are trying to avoid any new appointments. 

(h) No, Sir. No such instructions have betlll issued; but the percentage of 
Indian personnel will steadily increase as temporary British personnel are able 
to obtain their release from war service for whic:h, they are in almost all cases, 
very anxious. 

~ DEMOBILIZATION POLICY 

198. *Sri II. AI1&D.thuayanam AyJupr: (a) Wil,l the War Secretary please 
state the policy of Government for demobilisation both in respect of British 
and Indiari soldiers '! 
(b) What is the period within which deniobilisation will be complete? 
(c) What is the number of British, Indian officers and other ranks to be SO 

de mobilised ? '\ 
(d) What is the proposed strength of Land Force, Air Force and Naval Force 

intended to be kept in India both British and Indian as the Standing army? 
(e) HilS IIn,v provision been made for re-employment of demobilised soldiers? 

If so. wha"t rue the hroad outlines of sueh n mPllsure? 

Mr. P. Mason: (a) The gen-eral policv for the demobilization of persOlmel of 
the British Army is determined by H.M.G. and the responsibilities in this 
respect of the Govemment of Indin are mainly confined to the despatch of such 
personnel to t,he U. K. 

The policy of the Government of Indin with regard to the Indian Forces is 
on similar lines to that adopted ill the ti. K and is directed towards securing 
a phased reduction of the Indian Armed Forces to a strength in accordance 
with post-war requirements. 

The system adopted is one of "elease by groups. Each person is allotted a 
priority group baRed on his a ~ plus, lengfli of war service. ,Each group is 
released simultaneously wherever located. Thill is known as Class A release. 

The system also permit of Class B releAse in advarlce of their normal tum 
in the case of personnel who are required for lIrg-ent work of national reconstruc-
tion, h~re is also provision for ClasR r, releose-on compa!lsionate grounds. 
There IS however a fundamental difference in that while most British per-

sonnel are Anxious to return to civil Tife. thE:' majority of the Indian Army wish 
to. serve on as long as they can: All vohmtet<rR for release Ilre therefore per-
mitted to ~o before age a~d service groups he'!in to operate. 
(b) It IS not :vet pOSSIble to stnte when demobilization wiII be finallv com-

ple.ted. By l~t April 1947 the vast majority of personnel surplus to peace re-
qUIrements wIll have been disposed of. 
(c) It is estimated that the follow:ng will have been demobilized bv 1st April 

W~: - . 

Britinh Offine.." 

Indian Offil'81'r. 

B.O.RI ••• 

V. C_ 0"., I. O. RII. &; N. C'!tI. E. 

32,000 

7.000 

180,000 

1,540,000 
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(d) The strength of the forces required for the defence of India. in peace is 
still bein~ discussed. Whether any of them will be British will be a ml:1tter for 
the decision of the future Government. 

(e) Yes, Sir .. I am laying 011 the tnille a progress report* prepared by the 
Department of I,ubour covering the period 18th July to 31st December, 1945, 
copies of which will be nvailnble in the Library of the House. The report gives 
details of the Employmflnt Exchange Organisation and of a number of training 
schemes. Provincial Governments also have schemes in readiness including 
land colonization schemes exclusively fol' the benefit of ex-servicemtm. 

DF!TF!NTION OF RARDAR SARDUI, SINGH CAVEESHAR 

199. ·Sardar lIangal Siagh: Will tllC Honourable the HOllie Member 
please state: f 
(a) when Sardar Sardul Singh Caveeshar, President of the Forward Bloc 

was arrested; 
(b) the charges against him and what replies he gave to them; 

(c) the special reason why Sardar Sardul Singh Caveeshar has not ceen 
released so far while all the other prominent members including Shri Barat 
Chandra Bose have been released; and 
(d) whether Government will make a comprehensive stateJllint as to the 

reasons why Sardar Sardul. Singh Caveeshar has been selected for such a treat-
ment; whether it is the Punjab Government that stands in the way of his 
release as has bee.n staled by a section of the Punjab Press? 

fte HOIlOUl'&ble Sir John ftome: (11) On 9th March, 1942. 
(b) I cannot undertake ·to give any information about the charges intimated 

to him or his replies thereto. 

(c) and (d). As I have already informed the House, the question whether he 
should be released before the present order of detention expires is under conf:li-
deration. The Punjab Government have been consulted; no reply has yet 
been received. 

Ir.L-HRALTu OF SARDAR SARDUL SINGH CAVEESHAR 

200. ·Sardar KlIlIal SI.Dgh: Will the Honourable the Home Member pleMe 
state:. . 
(a) whether Government are awarc that the official "isitors including the 

present District Magistrate of Dharmshala where Sardar Sardul Singh Caveeshar 
is being detained for the last three years reported that Sardar Sardu) Singh 
Cavep,shnr is suffering from rheumatism and that the climate of that place does 
not suit him; 
(b) whether Government are aware that the Civil Surgeon of Dharmshnla 

has written to the Punjab Government that th!! Sardar Sahib is suffering from 
rheumatism, that cold and rains of Dharmshala have aggravated his trouble, 
and that he should be given Diathermic treatment which is not available at 
that place; . 
(c) what action has been taken on these reports, or whether any medical 

treatment has been given to him as suggested by the Civil Surgeon; and 
(d) whether these reports are sent to the Government of India; if not, 

whether the Honourable Member will call for them and take "ppropriate action 
in the matter? 

The Honourable Sir John Thome: (a).and (b). I have seen a report of the 
Civil Surgeon, D'1nrmshala re o e~din  diathermic treatment for Mr. 
Cayeeshar. I have not seen any report the climate of J?harmshala is 
injuri()us to his health. The Government of the Punjab have reported thHt it 
is on medical advice that he is leept there rather than in the plains. 
(c) A report has been called for from the Punjab Government. 
(d) The Government of India receive monthly health reports with respect. to 

all their prisoners. 

"Not printed in th_ debatea, oopiea are available in the I.ibrary. 
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WITHDRAWAL OF IND1AN TROOPS FROM INDONBSIA 

201. ·S&rdar Ilangal SlDgh: Will the War Secretary please state: 

. (a) what nction, if any was taken on the adjournment motion passed by-
thls House on the 21st January, 1946, regarding the withdrawal of Indian 
troops from Indonesiu; and 

(b) whether the copy of the debate was forwarded to His Majesty's Govern-
ment, whether the Government of India also expressed their own opinion 011 
the motter, and whethe. any reply was received from His Majesty's Goveru-
ment; if so, what that reply is? 

111'. P. Ka8on: (a) and (b) .. As I said a few minutes ago, a copy of the 
debate has been forwarded to His Majesty's Government. As I have alGo-
already explained, the Government of India and His Majesty's Government'lave-
both expressed their views on this suhject. 

INDIAN TROOP CASUALTIES IN INDONESIA 

2Oi. ·S&rdar MaDlal SlDgh: Will thr, War Secretary please state: 

(a) the total number of Casualties of the Indian troops in Indonesia suffered" 
by them after the war with Japan ceased; . 

(b) the total number of the Indian troops employed in Indonesia in January. 
1946; and 

(c) whether any further reinforcement was also sent or will be sent in the-
near future? 

JIr. P. Kuon: (a) and (b). I would invite the attention of the Honourable 
Member to my reply given a few minutes ago to part (e) of Mr. Gole's question· 
No. 185. 

(c) No, Sir. 

HOMR MEMBER'S INTERVIEWS Wl'rH SARDAR SARDUL SINGH CA S .~R AND OTHERS. 

203. ·S&rdar Jlangal SiDgb.: Will the HonoUl'able the Home Member lea~e 

state: 

(a) whether it is -a fact that on or about the 21st January, 1946, Sardar-
Sardul Singh Caveeshar, the President of the Forward Bloc, was brought to the 
Delhi Jail anq that the Honourable Member had an interview with him; 

(b) whether the Honourable Member has had similar interviews with Mr. 
Jai Parkash Narain and Dr. Ram Manohar Lohia; and 

(c) whether these interviews were held in connection with their release in· 
the near future? 
The BODOIlra.ble Sir .John Thorne: (a) to (c). I would refer the Honourable .. 

M;ember to the statement I made in this matter in connection with the adjouru-
ment motion moved by Mr. A-lohan Lal Saksena in this House on the 25th. 
Janullry, 1946, on the subject detenus. 

SUBSIDY TO Now H on.ans 

1M. -Baji AbdUl Sattar Baji Iahaq Seth: Will the Honourable Member' 
for Information and Broadcasting be pleased to state: 

(a) whether the monthly journal "New Honzans" published from Allahabad 
is subsidized by Government, if so, to what extent; 

(b) whether any financial help is given to this journal at least by way of 
purchasing 0. number of Copies; and 

(c) whether his attention has been drawn to the article "Whether Indian· 
Communists" ~ the January, 1946, number? 

The JloDourable Sir Akbar BJdari: (a) and (b). A thousand cop:es of each" 
issue are purchased for distribution. 

(e) Yes. 
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REVISION OF CASES OF MR. J AIPR.\KASH ' NARAYAN AND OTHERS 
SOS. ·SlIrl Sri PrIkua: Will the Honourable the Home ~e ber be pleased 

.to state: 
(a) whea the cases of Mr. Jaiprakash Narayan, Dr. Ram Manohar J..ohia, 

;.and Sardar Sardul Singh Cnveeshar were last examined; 
(b) when they were last informed of the charges against them; aud what, 

iif anv were the replies received from them: 
(;)' what orders were last passed on them conti,!,uing the detention, and 

'what was the period specified for their further detentlCf1; 
(d) the state of the health of all these persons, and the places of their 

'present confinement; and . 
~ the amenities provided for them 011 behalf of o e~ent m the matt.er 

-of books, correspondence, interviews and newspapers; and If they are permit. 
:ted to supplement their food? 

The BOD01U'&b1e Sir John '!'home: (a) The periodical review prescribed by 
:law was last carried out in the cases of Messrs. J ayaprakash Narayan and Ram 
Manphar Lohia in November, 1945, and in the ease of Mr. Sardul Singh 
'Cnve('shnr in December, 1945, But their cases are considered at other times 
:a180 and are being furttler considered now. 
I(b) The notices required by section 7 of Ordinance III were sent to '\ir. 

Sardul Singh Caveeshar on the 8th February, 1944; to Mr. Ram Manohar Lohia 
on t~.1 th July, 1944; and to Mr. Jayaprakash Narayan on the 9th August, 
1.944. I cannot undertake to give information about any replies received thereto. 
(c) Orders extending the period of detention of Messrs. Jayaprakash Narayan 

·and Rnm Manohnr Lohia were passed in November, 1945 and of Mr. Sardul 
'Sing' Caveeshar in December, 1945. No period was specified therein. 

(d) Messrs. Jayaprnkash Narayan and Ram Manohar Lohia are in the Cen-
tral .Jail at Agra Rnd Mr. Sardu) Singh Caveeshar in the Jail at Dharmshala'. 
"The health of all is reported to be satisfactory except that Mr. Sardnl Singh 
'Caveeshar suffers from occasional pain in the back. 

(e) Messrs. Jayaprakas,h a~a i  and Ram Manohnr Lohin are subject to 
·the United Pro~n e ' Security Prisoners' Rules and Mr. ,Sardul Singh 
'Caveeshar to the Punjab .Security Prisoners' Rules and they enjoy all the ameni· 
-ties provided therein. 

T. N. A. PRHIONERR 

206. ·Shri Sri Pr&kU&: Will the War Secretary be ploased to state: 
(a) the number of I.N.A. men at present-(i) kept by Government in custody 

-without t.rial, and (ii) undergoing sentences in ariou~ prisons of India; 

(b) the classification that is awarded to them; and 

(c) the amount of money that is spent on each of them on an average? 

Kr. P. JIuoD: (a) (i) On the 19th January, the number in Ind:a was 4,221;S. 
(ii) 16. 

(by A8 J have explained before, those who are in detention are treated as 
,soldiers under arrest. As regards those who are under-going sentences in various 
'prisons, they are treated as ordinary convicted criminal prisoners. One of them 
who is in an Indian ;Military Prison is governed by the rules for Indian ~ilitar  

'Prisons. 

(c) To work out actuarially n figure in answer to this part of the quest.ion 
'would involve more time and labo~r than it would be worth . 

.. QUIT INDIA" ABBCONDERS 

2O ~ ·Shrl Kohan Lal Bak8eIla: (a) Will the Honourable the Home ;Member 
'be pleased to state the names of all those men and women who were declared 
:absconders in connection with the 'Quit India' movement and against whom 
"Warra.nts ha.ve not been cancelled? 
(b) Will Government consider the advisability of cancelling all such warrants? 
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fte BODOlirable Sir· lolm ftome: (a) There are no such persons absconding. 

from :the orders of the Ceutral Government or Chief Commissioners. 
(bj Does not arise. 

"QUIT INDIA" PRISONERS 

208. ·Shrl KohIiIl Lal S&kIena: (a) Will the ;Honourable the ;Home :M;ember-
be pleased to state how many prisoners, if any, convicted in connection with 
thl:) 'Quit India' movement are still undergoing imprisonment? 

(b) Did Government .issue any instructions regarding their treatment in jail? 
If so, what? 

(c) In view of the changed situation, will the Honourable Member consider 
th::l desirability of relllitting their sentences? 
The HoDO\l1'able Sir Jolm'l'home: (Q) SO far as the Central Government and" 

Chief Commissioners provinces are concerned no prisoner is still undergoing; 
imprisonment for offences committed during the di~turban e  beginning about.-
the \1th August 1942. 

(0) No instructions were issued for the treatment of such prisoners. 
(c) Does not arise. I 

I. N. A. PRISONERS 

209. "'Shri Mohan Lll SakSena: (a) Will the War Secretary be pleased to.-
lay a statement on. the table giving the names of a.ll the men an~d o ~of the 
1. N. A" detained in India, with the dates of their detention as well as the· 
places where they are detained? 

(b) How many of them, if any, are detained in jails? 

(c) Have any in tru tion~ been issued regarding their .treatment?· If so. 
what'! 

(d) How long will it take to examine the cases of the detenus? 
(e) Is it not a fact that many of the detenus are not being given any allowance-

during the e~iod of detention; nor are their d-ependents receiving family 
allotment? 

(f) Hlrve separate instructions been issued for treatment of those I. N· A. 
men who did not originally beloug to the Indian Army? If 80, what"? 

(g) What is the total number of women detained in connection with the 
I. N. A.? Have any special instructions been issued for their treatment? If 
so, what? 

(h) Do Government propose to direct their early release? 

Mr. P. 1IUoD: (a) The preparation of such a statement would involve so· 
much work and correspondence that I fear that by the time it was ready, most, 
if not all of them, would not longer be in detention. 

(b) and (c). I would mvite attention to answers to parts (a) (il) and (b) of 
Shri Sri Prllkasa's question No. 206, &Ilswered a few minutes ago. 
(d) It is hoped to finish all the examinations in such cases by ·the ~ t April 

1946. 

(e) No, it is not a fact. 

(f) No, Sir. 

(g) None. 

ThE remainder of this part and also part (h) of the question do not ari e~ 

TROUBLE BETWEEN SOJ..I>IERS AND CLERICAL STAFF IN M. T. C. LUCENOW 

210. "'SIlrI JIoha.n LaJ SalraeDa: (8) Will the War Secretary be pleased to 
state if there was any trouble between the soldiers and the clerical staff in the 
M. T. C. at Lucknow? If so, does he propose to make a full statement about 
the incident?· " 
(b) What Ilution, if any, was taken against those at fault? 
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.JIr • .P ..... : (a) and (b). There was a quarrel on the ftnd January 1946, 
between personnel of the Veterinary Corps and clerks of the Deputy Field, 
,Controller of Military Accounts, Lucknow. As far 11'8 is known the matter 
WCts a,;ettled, ,amicablY bv the removal of the Veterinarv Corps personnel to 
.other lines. .• • 

A fu~l report ou the inC'ident has been CltUed for by telegram and I hope to 
be able to give the Honourable Member further details when the report has 
been examined. 

INDIAN TRoops IN INDONESIA AND INDo-CHINA 

211. "!Bbri Kohan La! Sabena: (a) Will the War Secretary be pleased to 
<state the total number of Indians beloD8ing to Army, Navy and Air Force in 
Indonesia and Iudo-China? 

(b) Have ~  steps been t8.ken to withdraw them since the censure motion 
'.was passed, I:!y the Assembly? 

JIr. P. 'JIaIOD: (a) I am afraid, Sir. that it would not be in the public 
:int~re t to ,give the information. 

(b) As elliplained in the debate, Sir, they will be withdrawn when the objects 
jor which they went to Indonesia and Indo-China. have been fulfilled. 

ACCREDITED CORRESPONDENTS AT HEADQUARTms 

m. ··.JIIDf"w.' G. BaDga: Will the Honourable Member for Information 
:and Broadcasting please state; 

(a) the total number of accredited correspondents at the headquarters, and 
;the number of newspapers represeated by elllCh i 

(h) if it is' a !,act that some correspondents claim to represent from six to 
:twenty Iiewspapers i ' 

(c) if it is a fact that some aoerediteci correspondents have been promoted 
irorn B to A class and that some ha.ve been demoted from A to B class i if so, 
'whother any uniform policy has been followed in regsrd to a:u promotions 
:and demotions; and 

(d) if it is a fact thlrt demotions are due t'O failure of correspondents to 
:attend the' Press Conferences; if 80, whether all the absentee correspondents 
were treated uniformly; if not, why not? 

The ~ ble Sir .Akbar Bydlrl': (a) 54. The number ot papers repre-
'86nted Vlll'1es m each case. 

(b) No. 'rhe maximum number of lleWSpapers represented by Ofte corres-
'Pondent does 'not, exceed eight. ' 

(c) and (d). Subject to the opinion of the concemed Advisory Committee 
1 propose to abolish this system cJf c1aas distinctions. 

HIGH DENOMINATION CURRENCY NOTES 

218. ·Sri ... VeDkatanbba Bed4iar: Will the Honourable the Finance 
Member be pleased, to state: 
(a) the total number of issue of 'eurrericy n if~  of each of the denomina-

tion of Rs. lO,O()O, 1,000 and 500 and the number in circulation on the Uth 
"'anuary, 1946; , 
(b) the total number of notes of each denomination stated above with tha 

'bfonks and tr~8 ' t'it R Oil the 26th J anual'Y, 1946; 
(c) the> total number of notes of ~8. h denomination sta,t-ed above presented 

bet.wp.en the 12th Rnd 26th January, ~4  to hanks and treasuries for payment; 
(d) the total number of notes of each denomination stated a.bove that is 

still with the public; 
(e) the total number of note!, of each denomination F.ltated above which have 

beea presented but not paid' for by bauks Rnd treasuries as a result of the 
Vemonetiv.ation Ordinance; and • 
(f) what Government propose to do with nte money represented by the 

Dotea which have been presented for payment but could not be paid? 
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STARRED QUESTIONS AND ANSWERS _ 

'!'he Honourable Sir Archibald Jl,owlaDds: (a) I assume that the Honourable 
Member de ir~  to know the value and number of high denomination notes in 
<lircolation on the 11th January, 1946. The relevant statistics are: 

D6Ilon:.ination Value (RI.) Number 

RII. 

500 

1,000 

10,000 

Total vallie Re. 

26,18,000 

1,19,70,11,000 

24,00,40,000 

1,4::1,96,69,000 

5,2::16 

11;97,011 

2,,004 

(b) High denomination' notes ceased to be legal tender as from the 12th 
'J Mlluary, and it is uniiktlly t:tat banks a~ld treasuries would have kept any 
such notes with them on the 26th January. In any case, there is no means 
of knowing how many of these notes still remained with banks and treasuries 
011 the 26th January without making a widespread enquiry involving an amount 
of time and labour which would not be justified by the results. 
(c) The total value of high denomination notes exchanged at the offices of 

the Reserve Bank, scheduled banks and treasuries between the 12th January 
and the 26 January 1946 on the basis of the latest a ai~able figures is as 
follows: 

Ba. Ba. 

600 12,87,500 

1,000 811,118,18,000 

10,000 15,99,70,000 

1,01,70,20,500 

(d) It is not possible to give th ~ information required as exchanges of high 
denomination notes are still proceeding and up to date figures from all centres 
have not yet been received. 

(e) The figures are not yet available as doubtful cases are still being referred 
to the Central Government. I may however say that out of a total outstanding 
of about Rs. 143·97 crores as on the 11th January, 1946, approximately Rs. 100 
crores were exchanged by the 1st February and so far no declaration has been 
rejected. 

(£) As it is not the intention to refuse payment if the r3quired information 
is furnished by declarants and sufficient reasons are given for non.presentation 
within the prescribed time, the question does not arise. 

OVER·AsSESSMENT OF SALES PROFITS FOR I OO ~ A  PURPOSES 

214. *Seth GoviDd Daa: (a) Will the Honourable the Finance Memoer be 
pleased to state if it is a fact that the income· tax authorities have been calculat-
ing profits at more than 20 per cent. on sales, even though the statutory ordin. 
ance under the Defence of India Rules and the rules made thereunder has fixed 
the maximum profits of 20 per cent. on the landing cost or the a~ufa turin  
cost? 

(b) If the answer to (a) is in the affirmative, does this kind of assessment 
!lot contravene the statutory provisions? 
(c) Does the Honourable Member propose to furnish the total number of 

cases in which profit" have been calculated at more than 20 per cent. over and 
above the landing ('ost, in the account year when these ordinances were in force? 
(d) What relief do Government propose to grant in all such cases of over 

assessments? 

(e) Do Government propose to issue instructions for the early refund of 
income·tax collected in excess in this manner? . 

The Honourable Sir Archibald :Rowlands: (a) On the assumption made by 
~he Honourabie Member that the actual profit is 20 per cent. the answer is 
III the negative. But where the 8s86ssee is unable to satisfy the lDoome.taz 
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Officer that this WBIJ his actual rate of profit and there is reason to believe 
that. he made a higher rate of profit such higher rate is adop1Jed in making 
his assessment. 
(b) No. 
(c) The time and labour involved in' collecting the information would not 

b:3 commensurate with any result that may be expected to be achieved. 
(d) and (e). If the assessee has reason to think that he has been over-

assessed, he can have recourt!e to the ordinary appellate procedure. 

DISALLOWANCE OF MUNICIPAL TAXES FOR INCOME·TAX PURPOSES 

215. ·Seth GoviD.d Du: (a) Will the Honourable the Finance Member 
please state if it is a fact that the income-tax authorities have started dis-
allowing Municipal taxes, held-allowable under section 9 of. the Indian Income 
Tax Act, from this year without any justification and even in spite of the clear 
ruling of the Allahabad High Court on this issue, during the assessment year 
lU45-46/ • 
(b) If the answer to (a) is in th~ Rffirmative, rIoell the Honourable Member 

proJ!ost' to issue instructions allowing such deductions? 
T.be Honourable Sir Arcbtbald Rowlands: (a) The Allahabad HiF(h Court 

judgment which the Honourable Member has in view is under IIPpeal to the 
.Privy Council. Pending the Privy Council's dtlcision on this question, it is 
OpClll to the Department to follow in other CBses the view of the law contended 
by them to be correct, particularly as tJlat view is supported by the judgments 
of two other High. Court-s· But to avoid any hardship 'instructions have been 
issued that where the ~ eS8ee objects to the ii al~o an e of Municipal tues, 
the payment of tax 011 the income in dispute, if it tlxceeds Rs. 10 in a single 
case, should be held ill abeyance till the judgment is pronounced by the. Privy 
Council. 
( b) Does not arille. 

REJECT.lON OF STATEMENTS MADE ON AFFIRMATION FOR INCOME-TAX PURPOSES 

216. ·Seth Govlnd D88: (a) Will the Honourllble the Finance Member please 
state if it is a fact that in day to day practice and administration of the 
Income Tax Act the faets affirmed in n. statement on Oath and-affidavits, are 
summarily rejected without even an attempt to rehut them? 

(b) If the BIlswer to (a) is in the a.ffirmative, does the Honourable Member 
propose to issue necessary instructions on this subject? 
fte HOIlOUrable Sir Arcbtbald KGwlandS: (a) I am informed that statements 

made on oath or in affidavits are not rejected without sufficient reason. 
(b) Does not arise. 

ASSESSMENT OF :FLAT RATES ON SALES FOR INCOME-TAX PURPOSES 

217. ·Seth GovInd Das: (a). Will ~e ~ono~able the Finance Member ple(&8e 
statJ.: the percentage of cases In which, m SpIte of the production of adequa.te 
a.te~ial, rec.ourse to section 13 of the Income Tu .'(ct, has been adopted by 
applymg arbItrary fiat rates un sales? 
(b) Is any method or data prepared-in those cases where percentage on :flat 

rate uasis in sales is being adopted? 
(c) Does the Honourable. Mem6er propose to issue instructions whereby 

8 e~~ent  on flat. rate ba l~ be adopted by actually collsidering the trading 
condlt-lOns of a partlcular busmess in 8 partIcular 8'ccoullting period-? 

. The on~able Sir ~bald :aowlandS: (a) The time IKld laDour involved 
In the collectIon of the mformatlOn would not be commensurate with any 
result that may be expected to be achieved-. 
. b~ In cases ~here the assessable income hRs to be assessed at by the appli-

catWl1 of Illl estImated rate, such rllte is normally arriveo at after taking into 
account all ~~ailable dRta relating to the particular assessee, and also the 
geIl:eral. ondltJ~ll of the business or t-rade that he w(\,; engaged in during the 
period m questIon. • 
(c) In view of the reply {o part (b) no instructions Hre called for. 
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HmDI-UBDU POLICY OF ALL-bDIA. R.t.DIO 

ma. ·Pl.Ddit BalkrIaIma Sharma: (a) Will ~he Honourable Member for 
Information and Broadcasting please reveal the nature of discussions held by 
him in connection with the Hindi-Urdu-Policy of the All-India Radio with the 
Advisory committee appointed by him consisting of Dr. Tarachand, Dr. Zakir 
Husain, Mr. Abdur Rahman Siddiqi, and Rao Bahadur Shri Narayan Mehta? . 

(b) Has the attention of the Hono'l\l'able Member been drawn to the fact 
that the AIl·India-Hindi Sahitya Sammelan, in protest against the Anti-Hindi 
Policy of the All-India Radio, has passed a resolution at its Jaipur session ask-
'ing the Hindi writers, poets, story-writers, play-wrights and novelists not to 
llarticipllte I in the programmes of the All-Indift Radio? 

(c) Were any decisions regarding the Hindi-Urdu ontro ~r  taken in the 
eonference with the Advisory Committee mentioned in (a) above? 

(d) What criterion was followed in selecting the member", of the Advisory 
oommittee? / 

(e) Is he aware of the protests made by the Hindi Press and Hindi Literary 
Institutions against the composition of the committee? 

(f) Does he intend making any changes in the personnel of the saia com-
mittee, in view of the dissatisfaction prevailing in the Hindi speaking public? 

The Honourable ,Sir Akba.r BJdarl.: (a) and (c). The attention of the 
Honourable Member is invited to the Press Note which was issued by Gov-. 
-ernment on the 5th February, 1946. 
(b) Yes. 

(d) Suitability. 

(e) Yes, from some; but on t·he whole there has been remarkably little cri-
ticism of its composition. . 

(f) The Committee has concluded its work. 

RECRUITMENT OF HINDI UBDU SoBOLABS FOB ALL-bDIA RADIO 

219. ·P&Dd1t B&1krI8!ma Sbarma: (a) wm the Honourable )lember for 
Information and Broadcasting please .tate how many scholars of Urdu and 
Hindi were employed by the All-India Radio for preparing the lexicon of ~he 
tlo-called Hindustani words? 

(b) Were they recruited through the Federal Public J3ervice Commiuion or 
through BOme departmental Commiuion? 

(c) Were they employed by the An-India Radio? If 80, who wa8 the ultimate 
recruiting authority? 

. (d) What are the names of the scholars to whom the work of preparing the 
leXIcon was en trusted? 

(e) Is the Honourable ;Member aware of the fact that in the beginning only 
one scholar of Urdu was appointed and that the H"mdi acbolar was employed only 
when ~e work on the lexicon had progressed far enough? 

(f) Will the Honourable Member state sinoe when Urdu and Hindi seholara 
have begun their work on the lexicon respectively? . 

(g) Is the Post of the Hindi Scholar still vacant? If 10, Why? 

(h) Is the lexicon meant to be used for preparing the HinauBtani New, 
Bulletin?' .. 

N Were at;ty experienced journalists of Urdu and Hindi appointed lor pre-
panng the leXIcon? . 

(j) Who was entrusted with the work 'Df suggesting tinally the words suitable 
for the All India ~dio  . 

(k) Is it a fact that the Director General of the All India Radio had the 
tinal voice in selecting the words? , 

c 
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"!'he Hoaoarable Sir abu Hydari: (a) Five; two or three at a tim" 
(b) No. 

(c) Yes; Director General, All-India Radio. 

(d) Dr. Akhtar Hussain, Mr. Chiragh Hassan Hasrat, Mr. S. H. Vatsayana. 
Dr Yadu Vanshi, Mr. Rafiq-uddin Ahmed. 

(e) No. 

(f) Both began this work in July 1940. 
(g) The work of compiling the Lexicon was finished in August 1944. 

(h) Yes. 

(i) Yes. 

(j) The scholars engaged on this work. 

(k) No. It)S proposed to invite the views of suitable experts on ~he I .. enCOD 
and to final,ise it in the light of the views received. 

SMALL CAUSES CoURTS IN DELllI PROVINOE 

•• *Baba Bam .araya SiDgh: Will the Honourable the Home Member 
please refer to Sections 5, 6, '1 and 8 of the Provincial Small Causes Courts Act 
(No. IX of 1887) and state: 
(a) the places within the territories under the Delhi Provinc/il Administration 

'whereat a Court of Small Causes has been established; . 

(b) the local limits of the jurisdiction of the said court; and 

(0) the time fixed since 1912 at which the said court will sit? 

fte llODourable SIr 101m ThOme: (a) 4t Kashmere a~ Delhi. 

(b) The area within the boundaries of the Delhi Municipality. the New Delhi 
Municipality, the Civil Station o ~ed Area, th6 Fort Notified Area and Delhi 
Cantonidents. 

(c) From 10 u,. to 4 P ••• 

RENT SUl'fS JUBlSDICTION OF DnHI SMALL CAUSBS COURT 

111. ~abu Bam .&ra)'a Imp: Will the Honourable the Home Member 
please refer to item (8) of the Second Schedule to the Provincial Small Causes 
Courts Act (No. IX of 1887) and state the particulars of the notifications under 
which the Local Government of the Delhi Province has expressly invested the 
Judge of the Co~ of Small Causcs with authority to exercise jurisdictions with 
respeet to a suit for the recovery of rent, other than house rent and including 
rent for electric meters in tall~d for recording the consumptions of electric-
supply? 

fte BoIloarable Sir John'thome: No such notification has been issued. 

PBouluABY JUBISDIOTION OF Dm:.m: SMALL CAUS_ CoURT 

•• *Baba Bam B'ara)'an SIDgb.: Will the Honourable the' Home Member 
please refer to Sub-Section" (2) of Section lIS of the Provincial SmaIl Oauses. 
Courts Act (No. IX of 1887) and st"ate the particulars of the notification under 
which the Local Government of the D~lhi Province has expressly specified the 
value of suits of a civil nature to be cognizable by a Court of Small Causes 
within the Delhi Province? 

The Honourable Sir .rollA ftome: No such notification has been issued. 

RBPORTlCD DEA.TH OF " NETA.JI " BOSE 

!lB. *Sardar lIangal SIDgIi: (a) Will the Honourable the Home Member 
please state whether Government have made enquiries about ftte reported deatb 
of Netaji? 

(b) What is their information whether Netaji hss really died or whether be 
i. Atilt li in~ and is hiding somewhere as suggested by Mahatma Gand.b:i 1; 



, 

I 
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The lrDDourable Sir "aim ftOnle: <a> and (b). Government have ~en 
steps to verify tl$ reports of Mr. Subhas  Chandra Bose's death by reference to 
Admiral Mountbatten's and General McArthur's Headquarters. The informa· 
tion received from the Japanese Government and their agenoies through these 
channels is that the aircraft in which Mr. Bose was travelling to Japan crashed 
during the take off at Taihoku Airfield on August 18th, 1945, and that he 
succumbed to injuries sustained during the crash.' 

EIlBBOBNCY ComasBIONlDD OJI'FIOBBS APPLYING FOB CIvIL APPOIlft'JON'1'8 
•• *Sardar IIlDgal SIDgh: (n) Will the Honourable the Home Member 

please state the number of Emergency Commissioned Officers who have so far 
applied for civil appointments? _ 
(b) How many of them have been seleoted, and what is the total number of 

vacancies which are to be filled hy these officers find others with approved war 
services? 

The lrDDourable Sir "ohn Thome: (a) The number of applications received 
so far from 'war service' candidates including Emergency Commis!'ionpd OHicers 
for the reserved vacanoies in the Secretary of State's and Central er i~e'  is 11, 
112. No separate information regarding the number of applications' from the 
Emergency Commissioned Officers is available. 
(b) The total number of vacancies that have been held in reserve for ' ~l' 

service' nandidates is 886 in the Secretarv of State's Services and 468 in tlie 
Central Servioes. The preliminary selection of candidates for these vacanoies 
bas begun but it will take some time before -it is oompleted and Bnat appoini-
menta made. 

EKEBGBNCY CollDrlISSIONED OJI'FICJ11B8 APPLYING FOB ~ CoJDD88IONS 

226. *Sardar IIUlIal Singh: (n.) Will the War Secretary please state the 
number of Emergency Commissioned Officers who had applied for permanent 
Commissions? 
(b) How many of them have so ~ar been selected for ~r anent Co i~ ioDS  
(c) Are Government satisfied WIth the number of sUltablS-oflice1'8 commg up 

\ 

for permanent Commissions? ' 

Mr. P. MUon: (a) 8,655. 

(b) 277. 

(c) Yes, Sir. 
ReOll.T OJ'. Amn' RlaoBG.ANIZAll'ION CoIDIITTEE 

228. ·Sardar JhDpl Imp: (a) Will the War Seoretary please state when 
the report of the Army Reorganization Committ·ee will be rea.dy and made 
avai1able to the members of this House? 

, 
~ 

:. (b) Has the Small Committee appointed to consider the question whether 
, V.C.Os. should or should not be retained in the Army, submitted any report? 

I (c) What is its reoommendgtion about the retention or otherwise of the-
r V.C.Os? 

\ 

Ill. P. 1I1IQIl: (a), (b) and (c). Both the Reorganisation Committee and ' 
the Committee to consider the future of VCOs were Committees of staff officers· 
. appointed by H. E. the Commander-in-Chief in order that they might report to· 
him personally on the problems referred to them. Their reports were never-
intended for publication and will not be published. As decisions are taken on. 
f their recommendations, these will usually be published. 

I INDIAN SoLDIERS APPLYING FOB ELECTORAL REGISTBA.TION 

Sfi. ·Shri S&'1& Baray&ll. IIDha: Will the War Secretar.v ,be pleased to 
state: • 

• 
(a) how many of the 2l million soldiers of the Indian Army taking advantage· 

of the removal of residential disqualification by the Indian Franchise Aot, 194 ~ 

applied for eleotoral registration-Provinoial and Central; 
02 



, 
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. (b) how many from (a) got their namef;' registered; :and ,;<, ': 
(c) how many from (b) were snd are being given opportuni'ty to record their 

votes? " ' 

1Ir. P. JlI8OZI.: (a) This information is not readily available and would take 
at least two months to obtain as it would involve consultation with all units 
including those overseas. . 

(b) and (c). Any service personnel who have legitttttad:1lon 'th" electoral 
roll may apply for leave in order to vote. The grant of this ,leave is however 
subject to the exigencies of the service. 

),tELATIVE STATUS OF VIOEROY'S ComuSSlONED OFFIOERS AND BBlTISB W ABBANT 
OFFIOERS, ETO. 

228. *Shri Satya Narayan SlDha: (a) Will the War Secretary please state 
the relative status of-(i) the Viceroy's Commissioned Officers and British 
Warrant Offi er ~ and (ii) the Indian Other Ranks and British other Ranks, 
whenever they have to work in the SBme Unit or in the SBme office? 

(b) Is'it a fact that British Warrant Officers and British Other Ranks are 
permitted to exercise powers of command over the Viceroy"s Commissioned 
Officers? 

(c) Is it 8 fact that Viceroy's Commissioned Officers are at no time permitted 
or authorised to exercise command over the British Warrant Officers and 
British other Ranks whenever they are working in the ¥me office or in the same 
Unit? 

(d) Is it a fact that British Other Ranks are permitted to exercise command 
over Indian Other Ranks irrespective of their rank and seniority and that Indian 
Other Ranks can at no time exercise command over British Other Ranks when-
ever they are working in the same office or Unit? . 

Kr. P. 1IuOII.:. (a) and (d) ' i ~ The status of a Viceroy's Commissioned 
Officer and a British Warrant Officer is governed by different Acts. A, Viceroy's 
Commissioned Officer is subject to the Indian Army Act and can exercise com-
mand only over peraons subject to that Act, whereas a British 'Warrant Olftcer 
is subject to the Army Act and cannot exercise command over persons subjeet 
to the Indian Army 'Act unless such persons, being other than Indian Commis-
sioned Officers are specia.lly placed. under his orders. A Viceroy's Commissioned 
Officer is, however, not normally placed under the orders of a British Warrant 
Officer. 

(ii) A British private soldier has no power of command over an Indian Other 
Rank. Indian Other Ranks cannot exercise command over British Other Banks. 

(b) A British Warrant Officer can only exercise such command when specia.lly 
ordered. British ri~ate soldiers have no such powers. 
(c) Yes. 

m. *1Ir .... VeDk&tuubbi. Jl,edd1ar: Will the Honourable the FinanCe 
Member kihdl, state: ' 

. (a) what portion, if any, of thA eXpenditure, in pounds or rupees on the 
Secretary of State for India and hill establishment in England is borne by this 
Government; 

(b) if any portion of such expenditure is paid from the Indian revenues, 
whether any Indi~n nationals are employed in that office; and, if 80, how much 
they are paid; and _ 

t 
(c) if the answer to (b) above is in the affirmative, whether he proposes to 

1ake steps to employ Indian nationals to the utmost possible extent in tha.t 
~ ee and inform the Assembly as to what steps are being taken in that direction? 
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De JIoDourable Sir Archibald BowIaDd8: (a) In acoordance with section 280 

of the Government of India Act the expenses of the Secretary of State's Depart-
ment including the salaries and remuneration of the staff thereof Me borne ~  
His Majesty's Government but payment js made by the Government of India 
of a part of such expenses, being a sum agreed upon from time to time as 
attributable to the performance of certain agreed agency functions on behalf of 
the Central Government. Such payment for 1945-46 has been agreed at 
,£175,000 against the total cost of the establishment amounting to £409,100. 

(b) No Indian nationals are employed in the establishment of the Secretary 
of State. Two Indians are, however, serving as the Secretary of State's Advi-
sers. Their salaries are £1,800 per annum free of tax. 

(c) In view of the fact that the payment is only for a part of the expenses 
of the Secretary of State attributable to his agency functions and this arrange-
ment is economical and advantageous to India, it is not proposed to ~ke the 
action suggested. 

UN STARRED QUESTIONS AND ANSWERS. 
PBosOBIBED PuBLICATIONS 

33. 8hr1 Kohan Lal S&kIena: Will the Honourable the Home Member be 
pleased to lay a statement on the table g!ving IL list of books and pUblications 
proscribed during the last four years and a statement giving the ,names of 
PrelBes and Newspapers from which s8curitiell were demanded since January, 
19421 '  , 
The Konoar&b1e Sir 101m ThOl'De: The information asked for by the Honour-

able 'Member is being collected and a statement so far as the Central Goveril-
ment is concerned will be laid on the table of the House .in due course. 

, EXPENDJTUBE ON PuBLICITY FILMs, ETO. 
H; 8hrl Kohan Lal Saklena: Will the Honourable Member for Wormation 

and Broadcasting be pleased to lay on the t~ble statements giving: 
(i) the number and cost of various fihns prepft'red during, the ~ iour)'ears 

by the Department; . 
(ii) the existing arrangements for external publicity and the total am'tnm. 

spent thereondurin.s the last four years; and ,  ,  ' 
(iii) the total amoUnt of money spent on adverti.ementli dUring the last ,four 

years lind the llames of the various papers to which' a he~entt weregi"V8D 
with the respeative amount paid to them? 
The BollOU1'&ble Sir Akba.r lIJdarl: The' information is being oUe te~ and 

will be laid on the table in due course. . . 
. ~ '.: . ,..., \, 

SHOHT or 'IOJ~ ~U rl'IO S AND ANSWERS. .  . <''' 
Apl'OJNTMENT OF BRITISH (EUROPEAN) PEllSONN,BL IN I. Q. S. AND I. F.B. 

, lIl. JlalLu subedar: (a) Will the Hcmourable the Home Member please sbate 
whether Government have sent to the Secretary of State'the proceedings' of the 
,debate, whicJi took plac,on the 31st of Ja,u.~; .3.946. in the· House on the 
adjournment motion in regard to additions to British (European) personnel in 
the Indian Civil Service and the Po.lWe Service. by competitive selection with 
special provision for lump payment for voluntary retirement and even higher 
payments on dismissal? 

(b) Have Government received instructions, aRer the despatah of such report, 
r whether to proceed with the proposed scheme or to hold it in abeyance? 

(c) How many have gone through the first interview, how many men have 
gone through the second interview and how many men have already been' 
appointed? 

(d) Has the Finance Department h~ll  accepted the scheme, or has it 
suggested a modQication? If so, when? 
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'l'he Boaoura1Jle 8Jr John Thome: (a) The text of ~e adjournment IQotion 
and the fact that the motion was carried in the Assembly without a division were I  ' 
communicated to the Secretary of State. 
(b) The Secreta.ry of State has intimated that he does not propose to hold 

the recruitment scheme in abeyance for the following reasons: 
(i) An undertaking was given that recruitment would be carried out on the 

basis of pre-war ratios as between British and Indian recruits, in a ord~ e 

with which recruits would have entered the services but for the ~r. With~ 
drawal of vacancies from Europeans would be regarded as a breach of this under-
taking. 
(ii) Terms under which new recruits are to serve make clear provision for 

constitutional changes. 
(iii) The Secretary of State hopes that the time is elose at hand when a new 

Government will be able to make their own arrangements but he feels that in 
the meanwhile the administrative machinery should be maintained by filling the 
vacancies that have accrued on the basis of pre-war ratios. 

, (c) The total number of eligible European candidates is about 700. 272 have 
been tested by the Selection Board 84 have been finally interviewed, 20 have 
been finally selected and offered a ~int ent and 5 have accepted appointment. 
No formal appointment has yet been made. 
(d) Th' Secretary of State consulted the Governor General in'--Council on the 

proposals before coming to a final decision. 
Mr.Jlauu Subedar: In view of the fact that only 20 have been offered 

appointments, and in view of the fact that the Secretary of State refers to the 
future Governmlmt which will be able to make its own arrangement, may I know 
whether the Government of India informed the Secretary of State that the public 
feeling on this subject in this country is acute as evidenced by the discussions in 
this House and whether in view of that public feeling they recommended hold-
ing up the further progress, that is to say, the further appointment of these men? 

The HonouralJle Sir .John Thoru.: I cannot undertake that such a recom-
mendation will be made. 

Mr. Kaml Bubedar: The question is not whether you will do so in future. 
My,question is did the Government themselves of their own accord make this 
recommenaation when they sent the debates to the Secretary of State? 
The Boaourable S~ JOim Thome: I am sorry I did not follow the question. 
Mr. Jlauu Subedar: Did the Government, when sending Ule dtbates of this 

House, also convey their own views to the Secretary of State that in view of the 
high feeling on thilj subject on all sides of the House, the scheme of further 
13ritish recruitment may be held in abeyance 'I 

'!'he B'.OIlOllr&ble Sir John 'l'home: No, .Sir. 

Mr. JlIIlU 8ubec1ar.:. In view of ~e Secretary of State's own suggestion tha. 
the new government will in the matter of two or three months take charge of all 
1JUe, IQay I know now whether the Government of India will make such a recom· 
mendation, viz., to hold the soheme in abeyance? 
The JIoaoar.I.IIiI 8lr Job'l'llonlie: I think, Sir, t .. was fully covered in the 

discusBions on ~e adjournment motion recently lmd I cannot undertake that any 
recommendation in the sense in whioh my Honourable friend desires should be 
.made. . I 

lIr. !t. O. lfeogy: If I have caught my Honourable friend aright-he said 
that the text of the motion waB forwaraed to the Secretary of atate, Did the 
GQvernment convey to the Secretary of State the Btate of feeling on the subject 
in the country or did the Government merely forward the text of the motion, 

• which is not self-explanatory 'I 
'l'h.e Hoaourable Slr John Thome,: My anBwer was that the text of the 

adjournment motion and the fact that the motion was carried in the ABsembly 
without a division were communicated to the Secretary of Stl\te. 
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lIr. E. O. K8OQ: Is it not usual in such cases to forward also a summary 
of the debate? Why was it that merely the text of the motion was forwarded 
and also the information that it was carrled without a division? 

The Honourable Sir John '!'home: I have Bot received the proceedings of 
the debate: it would be impossible to summarise them. 

Seth Govind Das: Will they do it now as soon as they receive the debates? 

'.l'he Honourable Sir John Thome: Yes, Sir: the proceedings will be sent. 

lIr. Jl&D.u Subedar: In view of the impending unemplQYment of a large 
number of men who have served Government in connection with the war, may I 
know whether the Government of India would not now suggest that as a goodwill 
gesture, t.his particular scheme of further recruitment of Britishers may be 
held in abeyance? . 
The JIonourable Sir John Thome: I cannot undertake that that will be done. 

Bhri lIohan Lal SalaIeDa: Is it not a fact that if the Honourable Member had 
taken care he could have had the proceedings the next day? 

The lIoDOurable Sir John '.l'bome: I am aorry I did not follow the question. 

JIr. PrealdelLt: The question was, "Would not the Honourable Member have 
got a copy of the proceedings the next day, if he had tried"? 

The JloDourable Sir John Thome: I cannot say. That is a matter for the 
Legislative Assembly Department. 

Sri II. Anant.ha8&yl.lWl1 A.n~: May I know what was the recommenda-
tion of the Government of India while forwarding the decision of this House? 

~e Honourable SII JoIm. Th.orDe: No comments were made. 

Prof ••• G. ltaqa: Is it the intention of this Government to see that & sd-
cient supply of Englishmen in strategic places is mainta.inea here in this country. 
even after this country is supposed to have become free two months hence. 10 
2ihat they can play a fifth column role here? -
JIr. Prealdent:. Order, order. 

FOOD SITUATION IN BIHAR. 

Shri Saqa Karayan SiDh&: (a) Has the attention of the Food Secretary 
beC'l'l drawn to the report that hus appeared in today's HintluBtan TimB8 in which 
the adviser of the Bihar Government .Sir Eric ~ or e is reported to have said 
jhat the suggestion ma-de during the last debates in the Central ASsembly OD 
1<'ood, that Bihar is a surplus Province, is wrong? 
(b) Is the Food Secretary aware that the Bihar Government had made cer-

tain proposals to the Government of India before the F.ood Debate in the Aaaem-
bly in order to meet the food itua~on but the Central Government turned round 
these proposals and that is going to seriously affect the Food situation m the 
Provinoe'l 

(c) Is the Food .Secretary aware that if the import is not increased in the 
Province, in view of the fallure of the food crops this year which showed de1ic.i. 
of 2 lac tons. there will be a terrible famine in the Province? 

JIr. B. B.. Sen: (a) Yes Sir, but no such suggestion seems to have been made 
in the course of the Food Debate. 

(b) With a view to improving procurement ot-rioe and paddy in the Province, 
the Bihar Government made certain proposals with most of which the Govern· 
ment of India were in agreement but there were some which required further 
consideration and consultation with other Provincial Governments. 

(c) A quota of foodgrains based on our existing resources has already been 
all9tted to Bihar and the Bihar Government's request for additional allotments 
will be considered as soon as the import position becomes clearer. 
Slut Satya .aray&D. SlDha: Is the Honourable Member aware that the net 

lmports of food~rain8 into Bih.v were about 2,75,000. tons yearly. e lud~ 
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,'14,000 tons of paddy from ,Nepal and that these imports have almost ceased hom 
the year 1942, except a small quantity of paddy, which is still imp.orted from. ;, 
Nepal? 
111'. B. B.. Sen: Yes. ' 

-Sir Oowaajee Jehaq1r: May I ask the Honourable Member wh.ether Bihar-
was not one of the provinces in  which the Government of India declCled was a 
province for monopoly procurement? 

Xr. B.  B. Sen: We have done that a few weeks a ~. 

Babu Bam If&rayan SiDJb.: Is Bihar a surplus province according iIo the-
decision of the Government of India as regards food production? 
Mr. B. B.. Sen: No, Sir. 

Shrl Satya If&r&1&11 SlDh&: Is the Honourable Melnber aware that Bihar-
with its growing population has somehow managed to ma1ntain itself So far with 
the existing production and with the eight lakhs tons of cereMs which i1l origi-
nally received from outside? 

JIr. B., B. Sen: I am quite aware of that. But I would like to ask the-
Honourable Member whether he is aware that India used to import Ii million. 
tons of cereals before the war and is not now getting those imports? 

Shr1 Sri Pr&ku&: Can an Honourable Member ask a queation in reply to a. 
question? 
Prof. If. G. B&Dga: What definite steps are being taken' or are proposed to. 

be taken by the Government of India to help Bihar to become self-sufficient in, 
regard to rice production? 
~. B. B.. Sen: The Honourable Member is aware that we are taking steps. 

all over India under the grow-more-food campaign to get larger production. 

Shrl BIty& B&I'If&l1 SbIh&: Is the Honourabie Member aware that followi.ng 
the debate in the House on food, the prices of rice in Bihar have gone up very-
high, so much so that rice is selling there at Rs. 25 a maund? And if. the answer-
is' in the affirmative. will the Honourable Member care to say, what be is-going 
to do to remedy the situation? 
Mr. B. B. Sell: I am aware of what the Honourable Member said lUsjj now; 

the whole matter is under discussion with the Bihar Government. ' 

Babu Ram X..,&I1 Slqh: May I know 'fhethelj any i edia~ ape-are. 
going to be taken by the Government of India to improve' the situation there? 
111'. B. B. Sen: Yes. 
Baba :&am B..,BD SiDgIl: What are those steps? 
Mr. B. :It. Sen: I feel ~t would not be in the public interest to discuss these-

proposals on the lloor of this House at this stage. 
Pro!. X. G. Baqa: Will the Honourable Member be pleased to give ~i  bit. 

of information at least? Is the raising of the price of paddy,. which is actually 
being received by the growers of paddy there, also  one of the proposals that ara-
being discussed by Government, so that they may be encouraged to grow more-
paddy? 
Mr. B. B.. Sen: That is one of the proposals-under discussion. 
Mr. B. B. Vanna: May I know the reason for not acceptiDg the Bihar Gov-

ernment's proposals regarding the inter-provincial control, and co-ordination, of 
prices by the Centre? 

1Ir. B. B.. Sen: As I explained in the course of the food debate in thi .. 
House, it has Seen the policy of the Government of India throughout to co-
orainrlte priaes all over' India. In 1943 the disparity of prices was very great 
and J:ure'.Idy we have narrowed down tha.t disparity. . 
]Jaba Ram X&r&1BD Singh: Will the Honourable Member advise the Govern-

-mE'llt of Bihar to remove the inter-district ban against the movement of food~ 

lUain ... from one district to another? - . . 
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JIr, B. B. SeD: That is ~aril  a matter for the Provincial .Government to· 
consider. 
Sri X. ADaDthaa&yanam Ay)'angar: ;Has the .Government; considered the 

suggestion in the resolution which was passed here in the Food Debate, of 
granting subsidies to growers whetever there are inadequate prices being paid? 
1Ir. B. B. Sen: That is a matter for the AgricultureDepartment, but I think 

that subsidies are given to oultivators even now, though not in the form that the 
Honourable Member wants them to be givea. 

Sri X. ADanth .... ya.nam AYY&DI-.r: Has any . revision of the scale been 
thought of or considered since the passing of the resolution the other day? 
1Ir. B. R. SeD: The Honourable Member has put a short notioe question and 

I shall give him a reply ~en. -

Shri Satya Karaya SlDha: Is the Honourable ;Member aware that ;Bihar 
just managed to ward off a famine in 1943, and that its present ration is alread, 
one of the lowest in India and below the minimum recommended by the Central 
Governxpent? 

Kr. B. B. Sen.: I am not sure that it is one of tbe lowest in India, but aU 
over India the ration is very low. 

Shrt Satya Karqm SlDha: Will the Honourable Member care to makG 
inquiries ~bout it? 

1Ir. B. B. S8I1: Yes. 

Padit GovlDd Xa.1aviya: Are steps being taken to take note of the re8eD" 
ment which has been caused in Delhi and in other places in India by the reduo-
ti'on in the rations? 

1Ir. Pre8ldent: Order, order, the ue~tion does not arise out of this. 

HUNGER STRIKE BY INDIAN AIRMEN IN. BOMBAY. 

Shrt Satya Karayan S1Dha: (a) Has the attention of the War Secretary 
been drawn to the news published in Newspapers regarding Indian'airme:n (600 
in number) in the City Camp of Bombay who have gone on hunger Btrike, 00_ 
alleged insult by the Camp Commander? . 

(b) Will he kindly enligbten the House regarding its full details? 
1Ir. P. K&IIOD.: (a) Yes, Sir. 

{b) The faots are contained in a stateme:nt made by Air Offioer Commanding 
Bombay at a Press Conference in Bombay on Thursday laat. 

FRANCHISE TO INDIANS IN SOUTS; A:raICA 

Seth Gov1Dd Du: (a) Will the .Secretary for Commonwealth Relationa be 
pleased to state if it is a fact that the South African Government has decided to 
give Indians in Natal and Transvaal a right  to vote? If so, will these Indians be 
registered on a communal roll or on the ordinary voter's  roll? 

(b) Will these Indians be allowed to elect their own Indian representatives to 
the Senate, Assembly and Provincial Councils? 

I 

(c) Are the Government of India aware of the fact that a delegation of the-
. Natal Indians is shortly coming to India in this fortnight? 

lIr. B. K. B&ue.rJee: (a) and (b). It is understood that the Union Govern. 
~nt have under consideration draft legislation to give Indians a limited fran-
chise on a . o ~unal roll, on the basis of literacy and a certain annual income-
or ownershlp of unmovable property of certain value. This franchise is intend. 
ed to enable Indians to elect a limited number of representatives on the Senate, 
House of Assembly and the Natal and Transvaal Provincial Council. It is. 
u.nderstood, however,. that on the official interpretation of the present legal posi-
tion such representatives must be of European descent. 

(c) A telegram has been received from the .Natal Indian Congress intimating 
that 8 delegation is coming to India. . . 
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Seth GoviDd Du: Will the Honourable Member be pleased to state whether 
he has received any communication from the High Commissioner of India in 
Natal or from the representatives of the Natal Indian Congress, whether this 
'franchise which is being contemplated to be given to Indians there, will' be 
-acceptable to Indians? 
Kr. Jr.. N. Banerjee: I have no infonnation on the present attitude of the 

"local Indian community towards this kind of franchise; but ~he a~ter was 
~ a ined by the Judicial Commission over which Justice Broome re ~aed, and 
in the report of t1!e Commission published a few months ago the followmg state-
ments were made: 
"Natal·Indians are not a backward race like the Bantu. Their racial ,pride 

would not therefore permit them to accept communal representation by persons 
'of a different race as happens in the case of natives. The 'Commission is satimed 
'on the strongest possible evidence that any offer to Natal Indians of representa-
·,tion on " communal basis would be rejected immediately and unanimously." 
I do not know whether that is the present attitude of the Indian community. 

We have no up to date information. 

Seth GO'9fD4 Da8: What do the Government of India under these circum-
stances contemplate to represent to the Union Government? Are they going ·to 
express any opinton with respect to this proposal of franchise? 
JIr. B ••. Banerjee: I am afraid I am not prepared to make any further 

, $tatement on the subject of franchise at this stage. Government will consider 
.the matter. I hope the Honourable Member will realise that our relations with 
-that country are in a most delicate stage and I think it will be against our 
interests to discuss this matter further now. ' 

Prof ••• G. BaDga: Does this proposal a,lso include the ri h~ of IndiaDs to 
.elect Indians to the Legislature? \ 

lIr. B ••• Banerj_: No, Sir. 
Xl ••• Alat Ali: .~ir, I am. compelled to aalt th( Honourable gentlemaQ 

-,rhether it is proper for any Member of the Government to address the o~er side 
,of the House which happens to be the elected side-of the House in that lecturilla 
.and hectoring manner by saying "Members should realise". "Will Members 
,kindly realise" or some such expression ought to be the form of his warniDga. 

Mr. B ••• Ba.uujee: I am, sorry if ;r have given ~e Honourable Member· 
-offence. 

INTERROGATION OF 1. N. A. PERSONNEL 
P1mcI1t ftIkur Du Bharlan: (a) Will the War Secretary kindly state how 

.many interrogAtions and enquiries are lot present proceeding in regard to officers 

.:and other ranks of the I.N .A. ? 
(b) How many persons of the I.N:.A. yet remain to be interrogated? 
(c) Aga.inst how many officers of the 1.N.A. whose interrogl:l.tions have been 

-eompleted, are the cases at present in contemplation? 
(d) Are there any women prisoners also belonging to the I.N.A.? If so, how 

.many? How many women have been convicted or arraigned 80 far? Are there 

..any cases in contemplation a~ain t them? 

Mr. P • .1IU011.: (a) and (b). The number of persons of the I.N.A. under 
n~rro ation and enqUiry is approximately 4,225. Six Courts of Inquiry are 
..engaged on this work dealing with approximately 400 men every week. 

(e) No l'o eedin ~ aI;.e being contemplated against any of the officers whose 
interrogation has been completed. 

(d) No, Sir, and to the best of my knowledge no such case'is contemplated. 
COST OF 1. N. A. TRIALS 

Pundit 'l'hakur Du Bharcava: (a) Will the War Secretary kindly state the 
-iotal cost of the first I.N.A. trial viz. the trial of Ca.pt. Shah Nawaz and 
~~  • 
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(b) How much cost ha.v.e Government so far incurred in the trials of Capt. 

:Burhanuddin, Capt. SingharaSingh, Fateh Khan and Capt. Abdur Rashid? 

(c) How many officers and other persons are engaged in investigations, 
inquiries and interrogations of the I.N.A. men, and what do they cost Govern-
~ent each day? _ 
111'. P. Kuon: (a) Rs. 26,503 fdr counsels and stenographers. 
(b) Re. 42,427 for counsel and stenographers up to the 'end of last month. As 

regards the remainder of the cost incurred on these trials, the Members of the 
Courts and most of the witnesses are M;ilitary persons and almost all were 
brought by Service means of transport. which was carrying other persons 8S 

well. The extra cost of the trials on this account was therefore sma.ll; to work 
out actuarially the proportionate cost would involve a great deal of work and 
would be of little practical value. 

(c) 167 Commissioned officers and 14,033 other military persons. These 
persons are paid at the normal rates which they would be receiving anywhere so 
that no extra cost is incurred on this account. 

I. N. A. MEN HANGED. 

Pundit Thakur D .. Bhar,ava: Will the War Secretary kindly state whether 
out of the persons of the I.N.A. hanged, any 'one was tried for waging war 
against the King? If so, how many, and with what result? 

~. P. 1[18OIl: Waging war against the King was included in the charges 
agalDst all those who were hanged, and all except one were convicted Oil that 
charge. 

MOTIONS FOR ADJOURNMENT 

GOVERNMENT STATEMENT ON POLYTECHNIC INSTITUTE STUDENTS' STRIKE 

K:r. Pr88ideDt: I h!lve received notices of five di1ierent ad ourn en~ mqtions. 
One 1.S from Seth Govmd Das. He wants to adjourn the House because of "the 
un~atl fa tor  statement of Dr. John Sargent on Polytechnic Institute students 
strlke" .  I should like to know wha.t specifically is un ati f~ tor  in tnat state-
ment. Without it, it seems to be vague. ' 

S.tb. Gov1D4 Du (Central Provinces Hindi Division: Non-M;uhammadan): 
Sir, the main grieVaJlce of the strikers W&8 that their diploma is not being recog-
nised and when the Deputy Leader of my Party put a specific question to 
Dr. John .Sargent whether the Gov6l'lWlent ~ prepared to recognise that 
diploma and instruct the Federal Publio Service Commission accordingly,JJr. 
John Sargent did not even care to reply to that question. Sir, this has beell 
~he ~a~ grievance of the strikers. If he had said something On this subject 
and If hIS reply was BBtismctory, we would not have been compelled to move 
ihis .motion today. Even now if he can assure us on this subject, we shall 
conSIder whether we should press this motion or not. 

Dr. Jolm S&rpILt (Secretary, ·;Education Deptt.): Sir, I am very sorry if my 
reply on that point was not satisfactory. It; was not my intention to evade it 
in any way, nor do I wish to evade any further discussion on this particular 
matter which may lead to a satisfactory solution of the question. I had an 
opportunity last night after the matter was referred to in this House of having 
a talk with certain students a.nd I agree that the crucial point is the recognition 
for employment ·both in Government service and el8e h~re of the diplomas 
awarded by the Polytechnic Institute. As I said yesterday in answer to a 
question, I think, by the Honourable gentleman himself, I myself regard, in 
~ ite of the difficulties to which I have referred, the diploma courses which 
have been carried on in the Polytechnic Institute as quite good and as eqUIva-
lent in standard to the University courses which are recognised for purposes of 
e lo~eDt .• I have put that point personally to the Chairman of the Federal 
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Public Services Commission because, I think, we can feel that the first step 
towards general recognition of these courses is their reco.gnition h.y the Federal 
Public Services Commission. I have represented my View to htm. ;He gave 
me a very sympathetic reply and I shall certainly continue to press my view 
on him. But he naturally wanted a little time to consider it and he also wished 
to considel' any report which the Commission had received from the All-India. 
Board of Studies. I 6an assure the House that I shall spare no efforts to try 
and persuade the Federal Public Services Commission to recognise the value of 
this course. But I am afraid I cannot force the issue on them. 
Seth Govtnd Du: Sir, in view of this explanation, I do not press my motion. , 
Kr. Prealdent: Then there is another adjournment motion practically on the-

same subject by Mr. Mohan Lal Saksena. 
Bhri JIohan Lal Bakaena: (Lucknow Division: Non-Muhammadan Rural): Sir, 

I do not press my motion in the hope that the Honourable the Education Secre-
tary will expedite matters and will see that the matter regarding recognition is-
settled at an early date. 
Dr. .John Sargent: Certainly. 

Kr. PrealdeD.t: The next adjournment motion stands in the name of Mr. 
Rohini Kumar Choudhuri. It runs as follows: 
"Action taken by the o e~ ent of India for ruination of Industry of 

manufacture of umbrellas in Assam by refusing to release cloth and oth'D" 
materials necessl:&ry for the manufacture and by requiring the province to take 
ready.made umbrellas from Calcutta." 
Breejut ltohinl Kumar Ohoudhurl (Assam Valley: Non-Muhammadan): Sir, 

I withdraw my motion at this stage. 

FAILURE 011' GOVERNMENT ~  INDIA TO INSTRUCT ITS DELEGATE TO U.N.O. TO 
CONVEY TO THE SECtJ,RrrY COUNcn, STRONG VIEWS 011' THIll ASS'BVBty RBOARD-

ING ANGLO-DUTCH OPERATIONS AGAINST INDONESIA. 

1Ir. PrealdeD.t: The next adjournment motion stands in the name of 
Mr. M. Asaf Ali. ,It runs thus: 
"The failure of the Government to instruct its delegate ~o U.N:.O. to convey 

to the Security Council now in Session in London the strong views of the tllected 
members .of the Assembly on the subject of Anglo-Dutch operations against the 
nationalist forces in Indonesia." 
As 1 Wlderstandthe Motion, it is not fo'r debating again the position. in 

lndonesia, but i.t is restrinted only ~ the fa.ilureof this uovernment to convey 
~ the Hritilili ~ ern ent the views of this :House. What is the position with 
regard to this? 
Kr. H. Weilhtman (Secretary, External Mairs Department): On apreli-

minary point, Sir. It seems possible t·hat this ,M,otion requires the consent 01 
the Governor General under the provisions of Rule 12(v) , read with Rule 23 
~ ii o. . It relates to's. matter connec!ied with relations between His Majesty 
Qr the Governor General in Council and a foreign State or Prince'. 
lIIr. President: Hut here the Motion does not relate to any relations of that 

type. It merely seems to be a matter between the Government of India and 
the Secretary of State. Let me get it clear from the Honourable Member. 
Mr. H. Weightman: It refers to an a.llegation of Anglo-Dutch operations 

against the nationalist forces in Indonesia. I 

JIr. PreSident: It does not seek to have any clarification of the Anglo-Dutch 
operations. The mere mention of these words need not bring the Motion within 
the Rule quoted by the Honourable Member. The point of the Motion, as 1 
understand it, is the failure of this Government to instruct its delegates to 
U.N.O. It does not relate to. Anglo-Dutch relations at all. ThBt is how I 
I1derstand the motion to be. c 
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Mr. II. AsaJ All (Delhi: General): May I just say one word? I should like 

to. know whether there has been any communication or any failure to commu-
nicate. 
Mr. JI. Weightman: No, Sir. I submit it is not a matter of urgent public 

importance. 
1Ir. Pre8ldent: The question is simply whether the Government of India 

have communicated 01' failed to communicate to its delegates. 
Mr. H. Weightman: No communication has been made. But I urge that 

tnere is no question htre of failure of Government leading to a definite matter 
of urgent public importance. J may go a little further and say that it is R 
'!lormaJ, natural and perfectly comprehensible fact that when a Government 
sends a delegation to an International body such as U.N.O. and if that Govern-
ment has instructions to issue to its delegation, it will issue instrnctionlR which 
it comdders to be reasonable. A great deal of time waa taken up the other ilay 
in explaining exactly why Indian troops as well as British troops were in 
Indonesia ... 
. 1Ir. Prealdent: Order, order. I am not going into the meritR of this question. 
The merits of the question are entirely different. Now that, that matter has 
been debated upon, no further debate. on that point can now be permitted in 
this House. But the present Motion for Adjournment raises a different 
question, and that is that this Government failed to communicate to their 
delegate attending U.N.O. the wishes of this House or the diFlcussionsthattook 
place in this House. This point is entirely different. Am I clear to the Hon-
ourable !lember? 
Mr. JI. Wetptman: I was trying to indicate that there was no need for the 

Government of India to do it. 
Prof ••• G. BaDp (Guntur "u". Nellore:Nqn-Muhammadan Rural): Ohl ObI 
Mr. Prelldent: That is a matter of opinion. What was the ono~rable 

Member ur(fing about the point of ·urgency? 
• Mr. H. Wetptma.u: There is no urgency. If ~e Government of India. did 
not do something, it was not under any obugation to do it. 
Kr. Prtaldent: The oin~ appears tome that if the Delegation is there and 

if the Security Council is going to take some decisions then, of course, btlfore it 
comes to any adverse decision, or to any decision at all, for the matter of that, 
this House may feel if; quite neca.lssrlY that .their views, for what they are 
worth, may be communicated to the delegation. The urgency arises from that 
point. Has tJhe Honourable Member got to say anything about that? 

ir1-. B. WetpUn&D: I have nothing more to say. 
JIr. II • .&IaI .All: May I explain about the point of urgency? Nothing has 

been said till now by the Honourable Member which may in any way go against 
tha urgency ol this motion which I propose to . move. I shall ask the leave of 
the House to 'move my Motion at the appropriate time, if you, Sir, admit it. 

JIr. PreI1dent: The point is that the Security Council is having deliberations 
now. . 

JIr. II. AIa!.l1l: Precisely ... ;May I say one word about it? The reason 
wily I put down this Motion today is this, that Reuter has sent out a long 
message from London which has appeared in the Press today in which I came 
l ro~  the following words which have. been uttered by no less eminent and 
Important a person than M. Vyshinsky, the, representative of Soviet  Russia. 
He lays: 

"And we lay that·. war ia being waged again. the' Indonellian population. Thill til • 
."ry. dGngeroullitua.t.ion. It il dangeroua to the future. It. may light. a spark which will 
let l~ ht to the powder barrel and ltan a world wide conflagration." 

. I ask this Dovernment of India, Sir, whether they are utterly oblivious of 
this fact? They are tryiDg to evade the issue today. They are telling us there 
is no urgency of this question. Is it or is it not their duty to be fullY aDprised 
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of all the facts to realise that they are passing thruugh days when the world is 
almost in an explosive state? We have expressed our views because we are 
vitally a.ffe ~d by the developments that are taking place throughout the world. 
We have expressed our views very strongly on the subject and today the Govern-
ment Member has the audacity to stand up and tell us that they do not confider 
it a matter of such urgency that they should communicate the views of this 
House--.,of the elected part of the House-to the representative whom they have 
sent to U.N.O. and who is sitting in London today and listening to the Indonesia 
debate. He does not even convey the feelings of this House to the Security 
Council, Sir, I think it is monstrously scandalous that this Government should. 
return replies like these Bnd try to evade the issue and tell us here that this is 
not a matter which should claim the attention of this House. If this matter 
cannot claim the attention of this House, I cannot imagine any other matter 
that can possibly claim the attention of this House. We are most vitally 
affected. We have gone through two wars, not of our seeking, and a third war 
is in progress, Are we to allow this Government to go on without conveying 
our views to the proper authorities and to the proper quarters? 
JIr. President: I think the motion is admissible; the question is when it 

should be taken up. . 

Mr. B. Weightman: Sir, let it be taken up at 4 o'clock. 
~. Pruldell~: The motion will be taken up at 4 P.M. 

PAPERS LAID ON THE T,ABLE 

NOTIFICATIONS UNDER CENTRAL EXCISES AND SALT ,AOT 

Tbe BoDourabla Sir .ArcIlIbald Bowllll4l (Finance Member): Sir, .I lay, on 
the . table a. copy of each of the following notifications in accarda'Dce with seemoD 
80 of 'the Central Excise and BaIt Ant, 1944:: .. 

(1) Central Excise Notification No. 4~Oa , dated the 10th Febtuary, 1915. 
(2) Central Excise Notification No. 5.Camp, dated the 10th March,lg(8. • 
(3) Central Excise Notification No.2, dated the 21st April, 1945. 

(.) ~ntra1 Excise lilotification ~o. 6, dated the 2nd June, i945. 
(6) Central Excise Notification ;No.8, dated the 16th Jun8, 1945. 

(8)Central Excise Notification No. 10, dated the 18th OctOber, 1945. 

('1) Central Excise Notification No. 11, dated the 27th October, 1945. 
(8) Central Excise Notification No. 1-Camp, dated the 26th January, 1~. 
(9) Salt Notification No· 1, dated the 1st April. 1945. 

(10) Salt Notification No.4, dated the. 26th. May, 1945 .. 

(11) Salt Notification No.6, dated the 22ndSeptember, 1945. I 

(12) Salt NotifiCirtion No.7,· dated the 18th October, 1945. 
(18) Salt Notification ~o. 8,' dated the 3rd:' November; 1945. 

(14) Salt Notification lilo. 10, dated the 8rd November, 1941$; and 
(15) Salt Notification No. 11, dated the 15th De e~ber, 1945. 

FINANCE DEPARTMENT (OENTRAL REVENUES) 
NOTIFICATION. 
Cmrra.u. EltCI8B8 

N.w DelAi, eA.e lOtA l'.brtUl'r1/, 1945. 

No. 4-0tm!1'.-In ezerci .. of the powera conferred by .. OUOD 37 of the CentralEltciau 
and Salt Act, 1944 (I of 1944), the central Government. ia jlleaaed to direct that the followiDg 
furtber amendment aball be made in th6 Central Exci.. Rulli, 1944, namel,.:-
To rule 60 of· the Did BulBI, the following shall be added, namely:-
"The purchaller ahall keep a correat daily account of such goods in Jilm manner u' 

ia plftCl'iDed in rale 58." 
B. GREENFIELD, It. Seq. 
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4·Camp/C. No. 21(2)·C. Exc./44. 
Copy forwarded to :-
'l'he Collector. of Cea~ral .iIlxcUe. 
The Secretary to the Government of Sind, Revenue Department.. 
The Political and the External Affair. Departments. 
The Deputy Dinctor of Inepection, Gu.tom. and Central Exciaes. 
The Dlrector·General of Commercial Intelligence for publication in the Indian Trade-

Journal. 
By order etc., 
W. A. BOSE, 

U,,/l.P Secretar, to M. Go1lernment 0/ lJUlia. 
----

FINANCE DEPARTMENT (CENTRAL REVENUES) 

NOTIFICATION. 

L"bnLAL EXClSB. 

New Delhi, the 10th Marc"', 1945. 

!Vo. 5-Camp.-In exerciae of the powers conferred by section 37 of the Central Excina: ' 
and Salt Act, 1944 (I of 1944), the 'Central Government i. pleaBed to direct that the follow-
ing further amendments .hall be  made in the Cent.ral ExcUe Rul .. , 1944, D&IIlelyr:-
In rule 65 of thB .aid Rulea-
(i) in 8ub·rule (3}- • 
(a) for the words Ha security bond in the proper Forms" the words "a bond in the proper 

Form with such surety or sUfficient secunty al the Collector may require" shall be 
ub tit.u~d ; 
(b) the provilo shall be omitted; 
(ii) lub·ruls (4) shall be omitted and sub·rules (5) and (6) shall be re-numbered ... ub· 

rules (4) and (5) reapectively; . 
(iii) In IuD-rule (4) as re·numbered-
(a) for the words, bracketa and figurea '·8ub·rules (3) and (4)" the word, bracket.. aDel 

figure "Iub·rule (3)" shall be lubltit.uted; 
(b) for the worda lithe aquiry"the word. "due enquiry", .baIl be dba~ituted I 

' ~ D ' I D, Joint Secy. 

No. 5-Camp./C. No. 19 (l).C. Ex./45. .. 
Copy f.)rwarded 'to all Collectora in Ceat.r1J. Ezqise .• ' t.he Polit4c.al aqd External Affaint 

Departments; the Secretary to the Government of Bind, Revenne ~nt; the Director-
of Commerci.l Intelligence and Statiltics for publication in the Indl&11 Trade JoUrD&l aDd. 
the Deputy Director of Inepection, Custom. and Central Exci... • 

By order, etc., 
W. A. B(NJB, 

Uratl8llSeor. ,. 1M 9otIC~, 0/' lruM4 •. 

FINANCE DEPARTMENT (CENTRAL REVENUES) 
NQTIFICATION. . 

Cbnw."EXClP. 

8imla, Me 2l1t April, 1945. 
No. 2.·-In exercise of the pOwere conhrred by Bection 37 of the Central Excieea and' 

Salt Act, 1944 (I of 1944), the C:;:8ntral Government ia pleued to direct that t.he following 
further amendment .hall be made in the Central Exciae Rum., 1944, D&IIlely:-
In rule 58 or t.he aid. .~ I, after the words "in the proper Form" the word. "o\' m, 

.uah other fOriD II U.e Collecior may in any particUlar _ alloW''' ahall be inserted. 
", By order, etc." 

W. A. BOI:SE, 
rlJUler 8eC'l'etary to • Gollll1'ftm.ra' 0/ /JUlia... ----, . 

FINANCE DEPARTMENT (CENTRAL REVENUES) 
NOTIFICATION. 

CbTBAL EXCl_ 

Simla, the and lune, 1945. 
No. 6.-In 8llercUe of the powere conferred by. aection 37 of the""tlentral Excilll ~d' 

Salt Act, 1944, (I of 1944), the Central Government is pl_ed to direct !.hat the followmg 
further amendmenta .hall be made in the Central Excise RulM, 1944, namely :-
. In Form L·2 (Tobacco) of the forms appended to the aid Rul .. , jaragraJJl! 3 .ball be 
ren~ bered as paragraph 4 and before par&grap'h 4 II 10 reDlDDbere the following .hall 
be Inser'ted Ie I*ragraph '3 namely:-
"3. It il a condition of thi. licence that the holder shall not UI8 hi. tobacco for .. 

purpose to which a rate of due higher tha.n the rate actually paid thereon would be 
appropriate. " 

R. GREENFIELD, Joint Secy. 
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No. 6/'0. No. 3(5)-C. Exc. (T.)/46. 

Copy forwarded to all Collectol'll of Central ExciH, the Secretary to the Government of 
"Bind, t.he Political and External Affail'll Department.e and to the Deputy Director of IDipeo-
,tion, Cuatoma and Central Exma.. 

By Order, eto" 

W. A. BOSE, 
for Joant Secy, to the Govt. of Ind&«. 

}'INANCE DEPARTMENT (CENTRAL REVENUES) 

NOTIFlCA TION. 

CIINTBAL E:!:OlSB8. 

Simla, the 16th June, 1945. 

No. S.-In 8'lIerciH of the powel'll conferred by .ection 37 of the Central Exci&e. and 
"saa Act, 1944 (1 of 1944), t.he Central Government i. pleaaed to direct that. the following 
further amendment. .hall be made to the Central Excile Hul .. , 1944, namely:-
In Appendix I to 'the laid Rul~ 

1. In the Table under the heading "Forma" for the entriu relating to Central Exci .. 
"Seriell No. 32, the following ehall be aubltituted :-

Cct.ral 
Ezoi8e Sen_ Deeoription of Form Rule No. Short title 

No. 

II (witilleourity) for due di8poIal of ROiIable &ooc:Ia 19.t B-8 (See.) 
obtIIiDed, without paymea.t of duty. for UI8 iD 
.,aial iDd1Jlkial prooe.e8. 

UoA (with wrety) for due dWpoaal of _ .. hie goodl In B-1 (Sar.) 
obMiaed. witllOlB payaea.t of datt. for,. iD 
apeoW iDduIIIrial prooe.e8 • 

• 
II. For Form B-5 (Gen. Sur) (CeDLral Exciae Beri .. No. aB). the following form ahall 

. be .ubat.it.a$eci:--

Cea'tnl EzariM s.n.. No. as. Bang .. 
Circle. 

FORMI B·5 (GEN. SUB.). 

General DoDd (with .uratY/iu) for the due arrival and rewarehouaiDg of excil&ble good. 
JWD.ovld from one bonded warehoue to another. 

(Bule 154). 

Del. the letters aDd word. DO' applicable.). 
l/We of 

Ithereinaf't.er called the obliaor(.)] UAl.are bound to tobe Govm.aor a.o.ral ill Couucil in the 
lum of rupe81 aild I I we 

of (hereinafter called the "Firlt Surety"). 
of (hereinafter called the "Second Surety"). 
of (herebfter called the "Third Surety"). 

of herei~fter called the "Fourt.h Suret.y") . 

. (all hereinafter collectively referred to .. the fir.t Suret.y, the Second Surety, the Third 
8ure~ , the Fourth Surety aN each of 118 aeverally bOllDd to the Governor General in 
• Council in the .um of rupeel each to be paid to the Governor General 
·in Coancil for which ryment. I/w8 the obligor/obligor. bind mYHlf/oUl'llelvel and our 
"Jegal repr8l8ntat.ivel an I/wI' 'the aboveuamed Fil'llt. Surety, t.he Second Suret.y, the Third 
Suret.yand the Fourth Surety, Hverally bind m;Ylelf/oul'IIelvea and our legal repreHDtativee. 

The above bounden obligor(.) bein~ permit.ted to remove from time to time, conditional 
. on the proviaioDi of thl Oan'tral ExClH Rules, 1944, being observed-. 
from the bonded wanhouae(l) ... • 
to other bonded warehoulU or vice·ver.a, 

-Here enter deacription of the exciaable goodl. 
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The condition of thit bond is that if the obligor(s) and his/t.heir legal .repl\ll8ntativea 

.hall oblreve all the provisiona of the said Rulel, to be observed in reapect of the good, 
410 transfelTed from tIme to time; 
And if the uid gooda are duly removed to and re areholl; l~ at the ~nded warehouae(.) 

-of destination to which they are permitted to be re~o ed, WltlWt luch tIme as the Collector 
()f Central Jlixcile at dIrects; ,~ 

Thit obligation ahall be void. 
Otherwiae and on breach or failure in the performance of any part of t.he condition, til. 

eamr .hall be in full force. 
We declare that thia bond it given under the ordera of the Central Government for the 

pedormance of an act in which tbe public are intereated. 

PJace. 

Date. 
Signature(a) of obligor(a). 

WitDIIMI'(l) Addr811 (1) Occupation (1). 

il'lact.. 
(2) Addr.a (9) Occupation (2). 

Date.. 
,,_ .. ~ 

Sipat.ure(.) of Saret)'(iM). 

'Witlh1llolw (1) Addr811 (1) Occupation (1). 

(2) Addresl (9) Occupatio, (2). 

Accopted by me thie da,. of 19 

Colleotor of Central Exci ... 

III. In Form B·B (Central ExciR Series No. 32), fOl' tbe exilting heading, tbe followin, 
.hall be IUbltituted :-

FORM B·8 (SEC.). 

Bond (with secarity) to be entered _ br perIOD liceDied to obtain, withoat. paymea' 
~f duty, excitable good. to be ueed for.lpecial industrial parp_. 
IV. After ~'or  B·B, as hereinbefore amended', .. he following new Form Ihall be 

IiDurted :-

Central Excise Series No. 32·A. 
FORM B·B (SUR). 

Bange. 

Circle. 

Bond (with lurety) to be entered into by peraon liceDlBd to obtain, without pa)'Ment. of 
-auty, excisable goods to be used for special industral purposes. 

(Rule 192). 

(Delete the !ctlerB and words not applicable.) 
1/ we of [hereinafter 

.called the obligor(s)] and 

.of (hereinafter called the lurety) are jointly and 
Mverally bound to the Governor General in Council in th.., lum of • rup .. 
.to be paid to the Governor General in Council for which pay1Il\!nt. We jointly and severalij' 
bind ouraelves and our legal represent.atives. 

Tbe a.bove bounden obligor{t) ha i~ been permitted by the Collector of Central Exci .. , 
(herelDafter called the Collector) to purchase frO'm time to 

ttme luch quantities of' as may be required, not exceedin, 
per year for use in the factory at • 

,f.lr ,the, manufnctul'C of the commodity (ies) and in the manner, specified in hil/.their 
.apphcabon No. , dated without payment of duty. 

The condition of this bond is that if the obligor(s) shall not make any change in the 
nature or manner or manufacture specified in hia/their application or use the 
.for any purpose other than that stated in the ~ li atioD without the prior a.pproval of the 
Collector; 

Aud shall observe all the provisioIls of the Central Excise Rule., 1944, 110 far .. they 
I, ·relat.e to the ule of excisable goods for indust.rial purposes without payment. of daty; 

~ And if all dUell, whether excise duty or other lawfal chargea, which Ihall be demandable 
on the good. [obti.ined by the obligor(s) without payment of dutyl as shown by tho recorda 
of t~e _proper officer of Cen·tra! Excises,' be duly paid into the trealury. -to the a oUII~ ~ 

~ tb~ Collector within ten days of tho date of demand thereof being made in writinr: by ik 
r-ld oIIoer of Central .J!lxCl ... ; . 

'" 
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'l'hie obli,ation Ihall be void, 

Otherwile and on breach or failure in the performance of any part of thit condition, 
the IBme .hall be in full force. . 

J jWe declare that. thie bond is given under the ordera of the Central GoverDDlA!nt. for 
t.he performance of ana ~ in which the public are interelt.ed. 

Place. 

Date. 
Sipature(a) of obligor(I), 

Witnlll8 .. (1) Addrlll (I) Occupation (1). 

(2) Addr .. s (2) Occ.pation (2). 
PIaee. 

Date. 
Signature(l) of Surety(iea). 

Witn_ (1) Addre .. (I) Occupation (1). 

(2) Addr"l (2) Occupation (2). 

Accepted by me thit day of 19 

Collector of Central Excite . 

• V. To Form R. T.·2 (Central Exciae Series No. 68), the following .hall be added at 
the back :-

"Central Excite Officer'B Accoun't. 

ReDlovala to bonded wareho\llle 

Quantity Serial Noe, of Quantity rlDloved Serial numbers of 
...-edtodut, I>eD&andII for 

duty 
Under Under TranlpOrt Tranapon 
trauaport tranlpOrt permite certificate. 
permit certificate 

- - -.. 

, 
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LBGISLA'1'IVE ASSBMBLY [12TR FRs. 1946 
FINAN'CE DEPARTMENT (CENTRAL REVENUESI 

NOTIFICATION 

ChTRAL EJ:CI8118 

Simla, the 13tA. Oc.tober, 1945 

No. 10.-1n exercise of tue powers confl!rred by eection 37, of the Central ExcialNl and 
Salt Act, 1944 (I of 1944), t'he Central GO\ernment ia pleased to direct that the following 
further amendmt'nt shall be made in the Central Excillll BuIes, J844, naQlely.:-
In paragrapb 2 of form L.S of t.he form. appended iu the •• id:8W, afftK the word. 

"Th" liCf:Dee ia rranted to Mr./Meura. ' "the' worde "who hav. 
paid tbe preecribed licence fee of RI. .. .hall be ineerted. 

H. GREENFIELD, 

Joint Secretary to tAe Governmeltt 01 1"lIill. 
\ 

No. 10/C. No. 41 (3l)-CXT /45. 

Copy forwa.rded to :-
1. The Collector of Central Exciae, Calcutta with reference 'to paragrapb 1 of the minute. 

dated 7tb Auguet, 1945, of the Auistant Collectora' Conference enc\oeed with hie letter C. 
No. XVI/58-GI/45/24758, dated 23rd August, 1945. 
2. Other Collectors of Central Exciae. 
3. Tbe Secretary to the Government of Sind, Revenue Department, Karachi. 
4. The External Affairs Depart.ment. 
5. 'l'he Political Department-. 
6. The DireCtor of Commercial Intelligence for pUblication in the Indian Trade Journal. 
7. The Deputy Director of Inepaction, Cu.toma and Central Excisae. 

By order, etc., 

W. A. ROSE, 

Ultlle,. Secretar,l to eAe Government of 1"lIi". 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

NOTIFICATION. 

CIINTBAL EJ:CIsu. 

Simla, eAe 'nth Uctobe.r, 19115. 

No. 11.-In exerciee of the powers conferred by lection 37 of the Central Excilea and 
BaIt Act, 1944 (I of 1944), tbe Central Government i. pleased to direct that the followin, 
further amendments ehall be made in the Central Exciae Rules, 1944, naml!ly :-

In the forma in Appendix I· appended t.o the said Rules.-
(i) the following Ihall be inserted as a pp.nultimate paragraph in Central Exciee Serill 

N ca. 3 to 7 and as a final psragt'aph in Series No.8. , 
"I/We hereby declare that ItO excise li en ~ previously held by me/uR hall Leen revoked or 

.upended or hae failed to be renewed owing to a breach of the Act and/or Rules governing 
the grant of luch licence." 
The final paragraphs in SeNI Nos. 3 to 7 IIhall be renumbered accordingly. 
(ti) the following shall be inserted as a final para. in Central Exciee Seriae Nos. 9 to 16 : 
"Thia licence may be revoked or suspended or ita renewal may be refulled, if any declara-

tion made or information given in th·., application therefor is found to be fal~e or if any 
IUldertaking given in such application iI not carried out." 

H. GREENFIELD, 
Joint Secretar1l to the Got/eTnment of Inllia. 

No. I1/C. No. 'n-ll·C. Exc. T./45. 

1. The Collector of Central Excise. Calculta, with reference "to his letter C. No. VII/ 
34-Tob./45/24052, dated 11th August, 1945. . 
2. Ut her Collectors of Central .i!:xciee. 
3. The-' Secretary to the Government of Sind. Revenue Department, Karachi. 
4. 'fhe Ex'ternal Affairs Department. 
6. 'l'he Political Department. 
6. The l ir~tor o~ Cpmmerciai Intelligence for pUhlication in the Indian Trade Journal. 
7. ~ Deput.y Dtrector 'of Inspection, CUltoms .n~ Central Excises. 

By prder, etc., 

• W. A. BOSE, 
lIltller ~ reklrr to cA. GotleTltmelte 0/ I,,,li,,. 
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OOVDNMIDIT 01' IXDIA 

FINANCE DEPARTMENT (CENTRAL REVENUES) 

NeVI Delhi, tll.e 26th lanVIINI, 1946 
NOTIFICATION 
CIINTRAL EXCI8B8 

No. l·Camp.-In enrciH of the powers conferred by HCt.ion 37 ~f the Central ~ 
and Balt Act, 1944 (I of 1944), the Central Government i8 pleased to dIrect. that the followlDl 
further amendment .hall be made to the Cen'tral Exci8e Rule8, 1944, namely-
In form A.L.·5 let forth in Appendix I to th" said Rulee-
after paragraph 3, the following paragraph" shall be inserted, namely:-
"·"3A. I/we haw verified that the surety/sureties specified in the bond(s) executed 

by us in form(s) under rule(l) ii/are aliw and ii/are Wvent.. 
•• Strike out if the application il made' for the firlt time and if the bond haa heeD 

executed  with security". 
B. GREENFIELD, 

lo,,,t Secreklrr eo tAe G01lerllmenC 01 India. 

I·Camp/C. No. 8/6-C.X./45. 
Copy forwarded to-
1. All CoJlectorl of Central Excise. 
2. TIwI Secretary to the Government of Sind, Revenue Department. 
3. The Political Department. 
" 4. The Director of Commercial Intelligence for publication in the Indian Trade Journu. 
5. The Inspectorate of Customs and Central Excises. ' 

By order, etc., 
W. A. ROSIl, 

Under Secretary to the G01Iemmellt 01 Iftdia. ----
FINANCE DEPARTMENT (CENTRAL REVENUES). 

NOTIFICATION. 
8ALT. 

Simla, the bt April, 1945. 
No. I.-In exercise of the powers conferred by lub·section (I), read with claUH (xvii) 

of 8ub'8ection (2) of section 37 of the Central Excises and Salt Act, 1944 (I of 1944), th. 
Ct'ntral Government is pleased to make the following rule, namely:-

Rule. 
Salt removed from Saltpetre refineries in the Punjab, the United Province., Bihar, 

Orissa, Ddhi or  Ajmer·Merwara is hereby exempted from the duty imposed on aalt by 
Bection 3 of the Central ExciaeB and Salt Act, 1944 (I of 1944), read with section 2 of the 
Indian Finance Act, 1945-
(a) in the caae of Sitta (i.e., impure Silt unfi't for human conBumption), to t.he exten' 

of one rupee and eight annaB per Standard maund; 
(bl in the case of salt other. than Sitta, to the exteut of one rupee and one anna pel' 

Standard maunda. 
By order, etc., 
W. A. ROSE, 

U"dt, Secretary til CAe GlWe,,,mellt 01 India. 
----

l/C. No. 9O·Salt/45. 
Copy forwarded to the Collectol'S of ~nt.ral Excise, Delhi, Allahabad and Calcutta, the 

Government of the Punjab, the United Pl'ovinces, Bihar and Orissa, Chief Commil!8ioner of 
Delhi and Ajmer.Marwara and the Accountant Gent'ral, CentraJ Revenuel. 

B)' orde~t etc., 
W. A. H.OSE, 

Under Secretary to the GOI:ernment 01 lndia ----
OOVEltNJIIBN'r 01' lNDIA 

FINANCE DEPARTMENT (CENTRAL REVENUES) 
NOTIFICATION 

BALi' 

Simla, the 26th May, 1945 
No. 4.-ln exercise of the" powers conferrt'd h~, clause (xvii) of Buh·section (2) of 8e~tion 

37 of the Central Excises and Salt Act, 1944 (I of 1944), and in BUp9rae8&ion of the notification 
of the Government of India, in the Finance Department (Central Revenues). No. 28-Salt/27, 
pated the lBt .October, 1927,. the Central G?V'tmment is pleased" to remit the duty i o ~d 
ander Bub'Bectlon (I) of Bectlon 3 of the Bald Act on salt manufactured in the Province of 
MadraB or in thr territories transferred from the Province of Madras to the Province of 
~ril8a ~ the o ~l' ent of India Con titu~ion of. O~i a  Order, 1936, when sucb salt 
II used ID the ProvmC8 of Madras or m the saId "territorIes or, with the special approval of 
tlwl Central Government, in any o'ther place for any industrial purp«?Be otber than the 
preparation of refined salt or al an  ingredIent or prt'Bervative in any artIcle of food or drink, 
lubJect to the follOWing ml .. :-: . 
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, ~ ., 
1. Ally penon intendiDl &0 ue al~ ill an iIIdult.rlal procMa (hereinafter referred to .. 

Lhe a~fa tu r  and wishing to be admitted to the concession shall make an application to 
the ASSIstant Collector of Central Excise of ttle division in which his workd are situated 
(hereinafter referred to .. t.he Auiatant. Collector). If he wishlll the concession to extend 
&0 more than one factory or workB, a. sepa.rate a.pplication must be ma.de for each Buch factory 
or works. Each applica.tion .haH contain a atatement of the estimated monthly quantity of 
.alt required, of the All. factory or depot from which it ia desired tha.t it ma.y be ilBued, 
and of the purpose and manner for and ill which it is illtended to be used, u well lUI a 
declaration that. the salt a.pplied for wtll be used IOlely for such purpose and in luch manner, 
and it .hall be accompanied by a fee of Be. 100: l'rovided that. if the conceuion il granted 
after aix months of a. financia.l year ha.ve expired, the fee payable for the ... id year shall be 
Be. 50 and that if the full annual fee of Be. 100 hu been paid and a conoeuion ia eurrendered 
before the expiry of lix months of a financial year or in the cue of a II.tIW grantee wit.hiD 
.ix months of the grant, Be. 60 .ball be refunded. 
2. If the Allistant Collector ia ... tisfied, from hil previollll knowledge of 'the manufactnrer 

or from inquiriel or otherwise, that he ie a penon to whom the privilege of the duty.free 
iulUl of eaJt may be allOWed without danger to 'the revenue, he ahall then inspect to 
ltorkl; or lball depute an IlIlIpector to do .0, or if the worke are lituated in the MylOl'e 
mate, .hall arrange for their inspection by an officer of the State and shall ... tiBiy himself 
that they ooutain a .ecure .tore room for the cUltody of the lalt. If the Anistant Collector 
finally approvlII the applica.tion, he .hall require the applicant and ODe approved .orety to 
execute a. bond in Form I annexed hereto which he shall forward to the Collector of Centra.l 
Excise (hereinafter called t.he Collector) for lignature OD behalf of the Central Govern· 
ment and shall at the sa.me time issue an order for the delivery of the salt from the factory 
or depot named by the ma.nufacturer. The conceuion Ihall expire on the 31st March, each 
year, but may be renewed if the As.istan't Collector lees no realon to the contrary on pay· 
ment of a fresh fee of Be. 100 for each finam:ial year. 
3. When the delivery of the sait is reqUired the manufacturer Ihall give noL 18ls than 

twenty· four hour.' notice, exclusive of Sundays and of anctioned holidays, to the officer in 
charge of such factory or depot, at the same time remitting to him the price of the lalt at. 
luch rate u the Collector, may from time to time, prelcribe. 
4. The salt shall be removed from the factory or depot in gunny bagB, to be provided 

by the manufacturer, and to be approved by the Collector each of which shall contain 'Iowo 
Maund. of ealt and shall be sealed by or under the orderl of t.he Collector. 
5. The manufacturer shall be bound Lo convey the salt direct with unbroken 11 ... 111 from 

the factory or depot to his works. He shall there keep it in a. store· room approved by 
the Aasistant Collector in the bags in which it was removed from the factory or depot, TM 
bags shall noL be opened before the salt is actually required for use nor shall the leala 
be broken or removed except in the preSEnce of thtl manufacturer or his manager, who shall 
be a peraon approved by the Assistant Collector. 
6. The key of the room in which the salt ia kept shall be in the personal cUltody of 

the manufa.cturer or his ma.nager who shall execute an agreement in Form II annexed  here\o 
and who shall maintain an account in Form III annexed, showing the quantity of salt. 
received, Lhe quantity expended from time to time with the purpose for which, and the manner 
in which, it has been used and the daily balance in hand. He shall al80 maintain any 
.,ther accounts which the Collector may pre8crille in connection with the issue of lIal't for 
any particular trade. The factory or works may be entered into and examined at any 
time b'y any magistrate or by any officer of Police not below the rank of lnapector or 117 
any officer of the Central Excise Collectorate not below the rank of Sub.Inapector or by 
any person whom the Alli.tant Colloector or other superior officer of the Collectorate mav 
at any time specially empower in this behalf, or by any officer of the Central Excise 
Collectorate of, a Province other tban Madr .. who may be upecially empowered in this 
behalf by the Central Board of Revenue or by any officer of the MYlOre State empowered in 
thiS behalf by the Durbar in relpect of factoriea or works lituated wit.hin tha.t State, and 
dUll facilities for examining the accounts as well as for checking the stock of salt received. 
e e~ded and in hand, shall be afforded by th~ manufacturer and all other perlOnl employed 
by him. 
7. Save with the written permislion of the Auiatant Collector or in unavoidable cil-cum-

Itancel luch a8 the occurrence of a fire or t.he like, lalt .ball be removed from lIuch lltore-
~  only for UIIS for the purpose and in the manner Ipecified in the manufac'turer'l applica.-
tion, All lalt 10 removed for use Ihail be a.t once 10 U1ed. All Ipent. Iye-or other U1elel' 
refuRe ont~inin  ~alt shall be effe~uall  delltroyed on or near the premises in such manner 
.. the AU18tant Collec'tor may direct. 
8. The Cent.ral Government reserve to themselvel power to impOie a preventive eltabllah. 

mant on t~t  manufacturer at hi. expenae whenever the Collector cOllllidera it necell&ry for 
the protection of the revenue to do 10. 
9. In cBle ~f any ~nfra tion of these rullll, the penniuion to uae .. I't duty.free in the 

manufacture wlll be hable to be witndra.wn and an Ialtremaining in store wiD be &bl. 
to ~ destroyed u!lder the orders of the A.siatant. Collec'tor. No refund wiD be made on 
account of the rl~ of lalt 10 delt.rayed. 
10. If any ... It ~ued under theae rul. is not dnly accounted fol .. having been 1Ul8c1 

for the purpose and 10 the D?Bnner ltated in the manufactu",r'. applica.t.ion the ma.nufact.urer 
.ball, on demand by the AUlltant Collector, be bound immediately to pay to Central Govern. 
ment duty on all NIt. 10 unaccounted for at doubhl the rate of dat.y on eelt for the time 



PAPERS LAID ON THE TABLE 867 
leviable under the Central ExciBea and Salt Act, 1944 (hereinafter referred to al the Ac",. 
or other law for the tilDe being in force and relating to the salt revenue. 

~he 'above condition doe. not prejudice the liability of the licensee to prosecution unde: 
~e t Ion 9 of the Act or other law for the time being in force relating to the lalt revenue, ii 
It  shall appear that Buch salt 80 unaccounted for has been otherwiBe used by him or with 
hiB consent 01' connivance 80 as tQ defraud the salt revenue. 

11. Afk'r the ..;\ssistant. Collector has once gi I'.en permiaaion for the duty free issue of 
Bait to a~  manufacturer, It shall not be necessary SO long as that permission remains un-
revoked for the manufacturer to apply to the Assistant Collector for the issue of such furth,,' 
supplies as he may r~uil ol in the c0lI:duct of his business fol' use for the same purpo.e aDd 
10 the same manner In the same offiCial year. It will be lIufficient for him to apply to th_ 
officer In charge of the factory or depot from which the first issue was made. The manufao. 
LlIrer shaH be bound to remove and keep the salt issued on the second and all subllequent. 
occasIons In bags, bearing a distinctive mark differing from that borne by the bags in whiob 
the salt, IHued on the lll'st or any previons occasion was inued and kept, and not to DIe 
any ,of It lIntii the whole of all pl'evlOU8 is.ues has been .expended and entered as expended 
1II hlB account. 

12. The permission to )'emove salt duty-free under these rul81 may a~ Bny time b. 
cancelled Bnd withdrawn by order. of the lJollector without cause being &88igned. in whicb. 
case the manufacturer shall be bond to deliver up to tbe Auiatant Collector or to lUcia 
person as he may, in writing, appoint ,t<I receive the same, all salt removed under these rule. 
which may then remain unexpended in the custody of the manufacturer who Ihall be entitJed 
to payment therefo)' at tbe rate at, hi~h be paid for it, but to no other payment or 
compensation whatev.er. 

13. Any person who may be diasatisfied with an order pused by the Assistant Collector 
under these rules may appeal to the Collector and any person dissatisfied with an order 
passed by the Collector under thl'se rules may appeal to the Central BOB)'d of Revenue . 

.lmRM I 

Form of Bond ("ff Rule 2) 
Know all Ulen by these presents that we .................................... of ............................... .. 

and .. " ..... "",, ..................... of..: .................................... aN jointly and severally bond to the 
Governor General of India in Council in the lum of Government Rupees* .......................... . 
to be paid to the said Governor General in Council for wbicb payment we jointly and 
severally bind our.elves and oUr legal representatives, 

Dated this"" ....... " ....... , .. ,.,', ........ day of.. ............................ 19 

WitneBB to tbe signature of the .aid (Sd.). 

WitneBB to the signature of th.e said (Sd.). 

The above bounden .... " ......... "" ........... (hereinafter called tbe anufa tu~er  having been 
permitted to remove from time to. time from the salt factory or de o~ at" ............. " ..... ~ b. 
quantities of salt al be may requlfe not exceedlDg ........................ lndlan Maunds at a t.lme 
per nlOnth for use in hi. manufactory of ................................. at .................................... for 
the purpose and in the manner below stated without paymrnt of duty under the rules, of 
whiCh a copy. is hereunto annexed. 

Purpose of use. Manner of use. 

The condition of this obligation is that if the manufacturer and biB legal representat.ive. 
IOnd his or their servants emplOyed in the said manufactory shall at all times well and trull 
oblerve and keep the conditions of·· the said l'ules, then this bond shall be void, otherwiN 
the same shall remain in full force. 
Signed on behalf ot the said Governor-General in Council by .............................. Colleckf 

of Central Excise, Madras on the .............................. d&y of......... . .............. 19 

COLLECTOR OF CENTRAL EXCISE. 

Witness to the signatur.e of the Collector of Central Excise. 

Note. -After the establishment of the Federation of India the words 'in Council', 
wherever they occur, shall be omitted. 

FORM II. 

Form of agreement (lee Rule 6). 
1 ................................. of.............................. being appoint.l:d by............. . ............. .. 

~h~b i:afh! : u~~ .. ~~d ~ tb~  ~~~:ab:f:~o~~t af~~tb:' t:h~ .. d~ i1 .i;~ .. ;;~~ .. ~~or~r ~ 
been  permitted by tbe AaS18tant Collector of Central Excl.e ................................. DIVI.IOQ, 
under the Rules a copy whereof is hereunto appended do hereby declal"ol that I will faithfully 
observe and ke~  all the conditions of the said Rules and will, 10 far al income liell, "11M 
all servantll emplOyed under my orders in the said manufactory so to observe and keep them. 

Purpolle of Ole; 

Manner of UBe; 

-lUre enter dmable daty on the salt allowed to be .. removed. 



868 LBGISLATIVE ASSEMBLY [12TH FBB. 194& 

] UDdel'ltand that in the event of any portion of t,he said salt being used otherwile thao 
for the laid purpoM or ill the laid manner, so .. to defraud the public revenue, b~ me 
or with my COIIIIiv.nC'.1a or conaent, I Ihall be liable to fine and imprisonment under Section e 
of the Central Excises and Salt Act, 1944 (I of 1944), or other law for th~ time being in 
force and relating to the Salt Revenue. 
Biped CD the ........................... day of ........................... 19 ,in the preaeDC'.1a of 

FORM III. 
D.ily account .,reacribed under Rule 6 of the receipts and expenditure of aalt iuucl 

duty-free for use lD manufactures at 'the ........................... Manuf.ctory .t ........................ .. 

I Reoeipte ExpenditW'8 ':5 
~ 

.c:I .c:I Cl 

.S 1 '5ii 1'; 1 1! IS Ren:wka by 

i 'i Cl': 
the 

111.51 Inapeoting 
.t S .c:: 'tI :t. ,g 1 .. , .,; " OJBoer 

li 
Cl 

J f oS .S Cl 0:a t 
t-1 .~ ! 

1 .9 
'S.~ ~ II .t- Cl ~. . :: 

i i i 
... .c::o 

I ~  11 -e i 
III ' ... ! 'i 
~ .8 ::s 

~ 
0 iii a ~ a ~ lI:I 

11 I 3 I ~ I 15 1-6--7l ~191 -
2 10 11 - ._----r-ik..... ''''''''''':/'''' . I s. T. S. T. S. T. F 

N.B.-'"This account should be closed and the balance of salt in hand be canied forward 
to • Dew .ccount on the first day of April in each ye.r. 

R. J. PRINGLE, 
D __ puty Secretary to tile O ~ n ent 01 l"di". 
----

GOVEllNllbT OF INDIA 

FINANCE DEPARTMENT (CENTRAL REVENUES) 
Simla, tlae 22nd September, 1945 

NOTIFICATION 
SALT 

No. 6.-In exercise of the powers conferred by section 37 of the Central Excises and 
Salt .Art, 1944 (I of 1944) the Central GovenJment is pleased to direct that the following 
.mendment! shall he made in the Sind Salt Rules (1940, published with the R\!!101ution of 
the Government of Sind in the Revenue Department, No. 223-B., dated the 15th January, 
1840, namely:-
In the s.id Hol_ 
(i) For Rule ·S of the followin" shall be substituted, namely :-
"S. The hOUTS of work during which salt shall he issued for removal shall be from 8.0 A.II. 

te! 6.0 P.M., l3xcluding a period" of J"ecesa from 1.0 P.M., to 3.0 P.M. When, however, 
during the laid period of receu salt is being removed from a salt 'Works by sea under tb. 
S,lt Transport and Export, Rules, 1943 and the trader so desires, arrangements for work 
durinR; the pl3riod will be made onlv when the ~tea er t.akin\t cargo is in harbour. JSSU81 

of aal't for removal under the Salt' Transport and Export RUlel, 1943, m.y, however, be 
allowed during night on payment of fees pre8cribed in rule 12 but DO removal. of Bnch AI. 
,h.n be allowed from thf' salt works at nil\"ht, except by sea. At Dilyar and Saran the 
hours of work may be varied bv the Supel'intendent to auit the local conditions, with the 
.pprov.l of the Revenue Commi8sioner for Sind." 
(ii) In mIla 9. for tbe words and figures "Transport and Export Rules, 193..''', the wordl 

and iiprea "Salt Transport and Export Rules, 1943", shall be 8ubstituted. 
(iii) The following shall be inserted 111 Rule 12· A , namely :-
"\2.A. When salt is removed in bond from a salt works by land for shipment .t the 

port of export, the transporter or exporter shan pay a fee of annas three per hour or part 
thereof for every escor't posted by the Superintendent. The fee 80 recovered ahall, in the 
ftrat in.tance. be credited to Government and later drown on a bill and paid to the guard' 
~ika and peons) II overtime allowance .ecording to the period of extra work pu't in br 

Note.-The fee shan be payable from the time the es('ort is placed at the disposal of the 
applicant to the time he is brought back to the work. by him. The .,.plie.nt .hall make 
arrangements for the escort's transport to and fro at his (app}icant'l') cost." 

R. J. PRINGLE. 
Depu t y t~e retar  to til e Government 0' I nditt. 
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OOVEHJQNT or INDIA, 

FINANOE DEPARTMEN.T (OENTRAL REVENUES) 

Simla, tA.e 3rd November, 1945 
NOTIFICATION 

SAI4\ 

No. B.-In exerciH of the powers conferred by .ec'tion 37 of lobe Central Exciael and Salt 
..Act. 1944 (I of 1944) the Central Government is pleued 'to direct that the following further 
~e'ud ent.a shall be made in the rules published with lobe notification of the Government. 
.of India in the Finance Department (Central Revenues), No. l·Salt, dated the 12th January 
1935, u amended from time to tillli!, namely :-

I. Ie the laid Rule&-
1. In rule 1, after the wordl "for each such factory or words" the wGrdll "even if th~  

·are .ituated in the aame premilel" Ihall be iDIer'ted. 
a After rule 1, the following rule shall be inaerted namely-
"I-A. The Central Go-fernment or the Collector i ~ile sanctioning an applieat.ion, may, 

.if neceuary, fix the maximum quantity of I&lt upto which l"dfund of duty may be allowed 
-in a year. The aanctioning authority may fix dillerent maximum limite for different factoriM 
.and works run by a manufacturer. The limit 80 filUld may be varied from time to tim. 
-by 'the sanctioning authority" . 

3. Rule 3 8hall  be renumbered as 8ub-rule (1) of that rule and in sub· rule (1) 8S 10 

.renumbered-

(i\ after the words ".alt works" the words "aaltpetre refinery, Govel'nment golah, 
-Goverwnent" shall be iDllerted: 
(ii) for Lh9 worda "supported by the ........................ I·eturned to the manufacturer" 

-the WOlds "supported 8S the case may btl by the (1) receipt in form A, of the firm from 
whjuh salt hu been purchued, (2) ult removal permit in form A·I in lobe cue of salt. 
4bt.ained from private I&lt. works or saltpetre refineries, (3) certificate in form A-II in lobe 
eaae of .alt obt.a.inBd from Government I&lt works or depote or (4) customs receipt or a 
~  of the import bill of entry showing that customi dut.y hu been paid in the ,ease of 
imported salt removed from Government golahs. '1'heae document. shall Dot be returned 
to the. manufacturer" aball be subatituted i and 

liii) after lub-rule (1) u 80 renumbered the following shall be inscl·lcd. namely-
"(2) No refund of dut.y shall be allowed unleu 8n application for luch ... ,.un" 1'8&chel, the 

..Aeai,tant Collector wit.hin lix months of t.he close of the relevant. half year." 

4. Rule 7 shall be renumbered u lub-rule (1) of t.hat rule and after suborule (1) ... 10, 
renumbered the followingahall be inaert.ed, namely ;-
"(2) Each conaigwnent. of aalt procured by the manufacturer under 'this conccuion shall 

·be stored aeparat.ely in the store-room and dlltinctively marked, and the manufacturer lhall 
·not. u. any ult from any such conaignment. unt.il all the salt previoully procured h... baen 
-expended and entered u expended in hia accounts". 

6 In rule 8--

\11 to lub-rule (2) the following lhall be added namely;-

"provided that when the store-keeper is away from the premiaes of the factory or work. 
·he s&all leave the key with the Managero" 

~II  after lub·rule (2) the following shall be added aa lIub-rule (3), namely-
'(3) The key of the store-room shall be availsble at. the prl'mit!l'B of thl' factory or workl 

.to facilitate inspection of the salt. gOdowD by inspecting orticers, at an\' t1 ~ bet.ween th. 
hourI of sunriae and aUOl8t, failing which the manuiacturer IIhall be ilable to a fine no~ 
.exceeding rupees one hundred for each occasion t.he inspect.ing officer h... 'to return without 
.being able to inspect. the godown". 

6 In rule 10, after Lhe worda "in Form B" the wordl "allpended to these rulea" aball 
.be inserted. 

7. To rula 11, the following shall be added at the end, namely-
"The Collector may, however, permit the manufacturer to It.ockKhewra rock-ult. in bulk." 

11. In the forms appended to t.he Isid Rulel-
1 in form A after t.he worda "Receipt." the worda "in cue of .. It purchaaed from a 

Jlrm o( approved dealer'" lhall be inlerted i and 

.2. after form A, the following forma .hall be added, namely-

"FORM A·J 

Form of permit. in I'8lpect of I&lt. obtained from private aalt work. or laltpetre refineries 

R~e 3) 

Mr. I Melin. conceuionaire(l) 
tnannda of lalt from 

factory I refinery for UBe in his I their factory at 

is I are permitted t,p remove . 
Salt workl/aaltpetore or 

Date. IDipect.or. 
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FORM A-II 
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Form of Certificate in reapeet of salt obtained from Government .alt work. or depots. 

(Rule 3) 
Certified that wagon(s) ( ....................................... maunda) of ... 1' 

hu/bave been cleared on ........................................... :.again.t indent No.................... . .. , 
dated ...... · ................................. , placed by Mr./Me88r ...................................................... . 
concessionaire(s) at the .................................... treasury. 

Officer Incharge, . 
Date. of the .............................. Depot/Works." 

GOVERNMENT or INDIA 

FINANCE DEPARTMENT (CENTRAL REVENUES) 

Simla, tAe 3rd November, 1945 
NOTIFICATION 

SALT 

No. 10.-In exerciae of the power" conferred. by .ection 37 of the Central Exciau and 
Salt Act, 1944 (I of 1944), the Central Government ill pleased to direct that the followin, 
furt.her amendments .hall be made in the rules publilhed with the notification of th" Govern· 
ment of India in the Finance Department (Ct'ntral Revenues), No. 5·Salt, dated the 4th 
Febrnary, 1928, as amended from time to time, namely:- ' 

I. In the aaid Rulel-
1. T:> rule 2, the following .wall be added, namely-
o 'even if they are situated in th2 same premiBeB." 

2. After rule 2, the following shall be inserted, namely---
"2-A. The Collector, while sanctioning. an application, may, if he oD8i~er  neceuary, 

fix the maximum quantity of salt up to which refund of duty may be allowed In a yaar. He 
may fix different maximum limit.a for difier~nt factories and work. run by a manufacturer. 
The limit 10 fixed may be varied from time to time by the Collector." 

3. In rule 4-
(i) for suu·rule (1) the following shall be ub titti~d, namely-
"(1) The COIlce88ion shall only be allowed on salt used on and from the date of depOlit. 

of thl" inspection fee into the Treasury. After maKing thiB payment the manufacturer Ihall 
in the first instance provide himself with duty paid salt for use in the procel. ml!ntioDeCi 
in his application under rule 2, by purchase from a aalt works or a firm of .alt dealeI"l 
approved by the Collector, and shall at the close of  each quarter submit. to the AasiBtaDt. 
Collector an application for a refund of duty on the salt used which should be supported 
by the Salt ~ o al Permit in Form A, ill the caB!' of salt obtained from a salt workl 
or the receipt in, Form B, of the firm from which salt haa been purchased. The forms A 
anll B are appended to these rules." ~ 

(ii) after lub-rule' (4) the following shall be inserted, namely-

"(5) N" refund of duty shall be allowed unles8 au application for luch refund reaohel 
the A~ i8tant Collector within three months of th'e close of the I'elevant quarter." 

4. After lub-rule (2) of rule 5 the following shall be inserted, namely-
"(3) Each consignment of 8alt procured by the manufacturer under thiB conce88ion .hall 

bot ltored separately in the store-room and diltinctively marked, and the manufacturer .hall 
Dot use any lalt from any luch consignment until all the .alt previou8ly procured has been 
expended and entered aa expended in hia accounts." . 

5. III rule 6-
(i) 'to Bub-rule (2), the foUowiDg shall be added, Damely-
"provided that wben the .tore-keeper il away from the premiae. of the factory or works, 

he shall leave the key with the Manager of the factory"; and 
(ii) after IUb-ruJe (2) the following .hall be inserted, namely-
"(al The key of the .tore-room ahall be available at the premises of the factory Or worD 

to facilitate inspection of the salt godown by in.pecting ofIicers, at any time between the 
houra of sunrise Bnd .unfit, fai~in  which the manufacturer shall be liable to a flne DOt. 
exce-eding rupees one hundred for each occasion the inspecting officer has to return without 
being able to inspect the godown." 

6. In rule 9, for the words "the form" the word aDd letter "Form C" .hall be 
IUbatituted. 
n. (i) in tbe form appended to tbe said Rules, the word and letter "Form C" .hall be 

iDMrted above 'the word. "Salt. Regilter"; and 
(ii) before the said form, the following forma shall be inaert.ed, namely--

"FORM A 
Form of Permit in respect of lalt obtained from private 881t ,works. 

(Rule 4) 
Mr./M.II"I .. ~ .............................................. conces.ionaire(a) i./ara permitted to remove 

.......................................... maund. of aalt from................ ............ ..... ............. eaI~ worb 
or fae'tory for usa in hi./their factory at.. ..................................... . 

Date. Inspector. 
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FORM B. 
Form of .Receipt in respect of aalt purcbased from a finn of approved dealers. 

(Rule 4) 

ReCt'ived from &obe .............................. sum of Rs...................... .. ...... .in payment for 
.......................... maunds of fuU dlJty·paid salt purchased for me in bis/their fackll'7 
.t ........................................ ·· ... · .... .. 
Date Siguatln'e of Approved. dealer". 

R. J. PRINGLE, 
Deputy Secf'et(Jf'1I to tAe GOtIena""at of ["dia. 

GOVQNJIIINT OF INDIAj 

FINANCE DEPARTMENT (CENTRAL REVENUES) 
Simla. tAe 15tA Dec.embef', 194&. 

NOTIFICATION. 
SALT. 

No. 11.-ln exercil!! of the powerl conferred by clause (v) of sub-lection (2) of I8CtioD 
;rr of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased 
to direct that 'the following further amendments shall be made in the rul~. ialned with 
the Notification No. 561, dated the 18th December, 1899, nnder clause (h) of Section 85-A, 
of the lIadraa Salt Act, 1899 (Madras Act IV of 1899), namely:-
(1) In section B, of the .aid Rul_ 

(a) in rule 7, for '5 P.II.' 5ubltitute '4 P.II.'; and 

(h) in rule S, for the figure and words'S A.II.' and will continue until 1 P.II.' substitute 
'7 '&.11., and will continu\'! until NOON'. 

(II) In rule 3 (VIII) of Bection C, of the Said Rules, for '6 P.II.' lub8titute '5 P.II.'. 

A. A. BURNEY, 
Deputy Secrettrl'g to tAe Govemment of ["diG. 

Prof. R. G. :Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir, 
will all these papers form part of our proceedings and will therefore be circu!ated 
to us? 
1Ir. PJeatdent: I understand the procedure is that short statements are 

iDcluded in the Assembly proceedings, but if the statementa are long they are 
placed on the Library Table. 

HINDU MARRIAGE DISABILITIES REMOVAL BILL 

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir, 1 
beg to move fo! leave to introduce a Bill to remove legal disabilities under Hindu 
Law in respect of marriage between Hindus. 

Mr. Prelident: The question is: 
"That leave he granted to introduce a Bill to remove legal disabilities under Hindu Law 

in respect of marriage between Hindu •. " 

The motion was adopted. 

Dr. G. V. Deshmukh: Sir, I introduce the Bill. 

mNDU MARRIED WOMEN'S RIGHT TO SEPARATE RESIDENCE AND 
MAINTENANCE BILL 

Dr. G. V. Delhmukh (Bombay City: Non-Muhammadan Urban): Sir, I beg 
to move for leave to introduce a Bill to give Hindu married women a right to 
separate residence and maintenance under certain circumstaDces. 

1Ir. Prelddent: The question is: 
"That leave be granwd to intl'oduce a Bill to ~i e Hindu married ~ en 'a right to 

aeparate residence aDd maiDtenanc.e under certain circUDlltanCt' •. " 

The motion was adopted. 

Dr. G. V. Delhmukh: Sir, I introduce the Bill. 



Dr. G. V. Delhmukh (Bombay City: Non-Muhammadan Urban): Sir, I 
beg to move for leave to introduce a Bill further to amend the Special Marriage 
Act, 1&72, for certain purposes. • . 

JIr. President: 'fhe question is: 
"That leave be granted to intl'oduce a Bill further to amend the Special Marriage Act, 

IHi2, for certain purposes." 

The motion was adopted. 

Ur. G. V. Deshmukh: Sir, I introduce the Bill. 

DELHI SIKH GUHDWARAS AND RELIGIOUS ENDOWMENTS BILL. 

Sa.rdar JIaq&l SiDp (East Punjab: Sikh): Sir, I beg to move for leave to 
introduoe a Bill to provide for the better administration of the Sikh Gurdwaraa 
in the Delhi Province and their .propE'rties wheresoever situate. 

Mr. Pre8i4eDt: The question is: 
"That lea~ he granted to introduce a Bill to provide for the better administration of the 

~ikh Gurdwaras in the Delhi province and their propel" ies wherelOever litnate." 

The motion was adopted. 

SaMar 1laD1aJ. Singh: Sil', I introduce the Bill. 

COMMITTEE ON PETITIONS. 

Mr . .PresldeDt: I ha"e to announce that under sub-order (1) of Standing 
Order 80 of the Legislative Assembly Standing Orders the following Honourable 
Members will form the Committee on PetitioD8, namely:-

1.  Syed Ghulam Bhik Nairang. 

2. Mr. Sri Prakasa. 

8. Mr. T. Chapman-Mortimer. 

4. Sardar Mangal Singh. 

According to the provision of the same Standing Or~er the Deputy President 
will be the Chainnan of the Committee. . 

The Assembly then adjourned for Lunch till Four of the ClOCK. 

The Assembly re-assembled after Lunch at Four of the Clock, Mr. PrsideDt 
(The Honourable Mr. G. V. )favalankar) in the Chair. 

MOTION FOR ADJOURNMENT 

FAILURE OF THE GOVERNMENT OF INDIA TO INSTRUCT ITS DELEGA'lI!: TO U· N. O. 
TO CONVEY '1'0 THE SECURITY COUNCIL STRONG -VIEW OF THE ASSEMBLY 16 

ANGLO-DuTcn OPERATIONS AGAINST INDONESIA 

111'. President: Before the Honourable Member, )lr. Asaf Ali, begins, 1 
might just invite the attention of the House to the limitations of this debate-. 
• .A.s I have stilted while admitting the motion, the scope of the motion is restrict-
\... ed to the failure of the Government of India in communicating or not com-
municating the wishes of this House to th~r representative in London. So 
far as the original merits are concerned, there has been a discussion once in 
this HOllse and that discussion will not be permitted, and I hope that the 
lI<>nourable. )lembers will co-operate with me in not going into .the merits of 
the question. Perhaps some remarks may be necessary,. but that is only just to 
introduce the u~ e t. The scope of the motion is only restricted to t~e failure 
of the Government of India. 

• ( 873 ) 
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Mr ••• AlaI Ali (Delhi General): I am thankful to you, Sir, that you have 
defined the scope of today's debate and have in a way given me and others also 
necessnry guidance in the matter so that we may not stray into forbidden nelds. 
Sir I move: • 

"That. the ASBembly do now adjourn." 

Sir, when I gave notice of this motion for adjournment to discuss a definite 
matter of urgent public importance,  namely, the failure of the Government to 
instruct its delegate to the United Nations Organisation to convey to the security 
Council now in Session in London the strong views of the elected members of 
the Assembly on the subject of Anglo-Dutch operations against the nationalist 
forces in Indonesia, 1 meant to do no more than merely expose the true nature 
and attitude of the External Affairs Department and the Government of India 
in relation to the elected side of the House. We have been invite(l from time 
to time to consent to participate in international conferences and it is suggested 
to the world, I suppose, and also to India, that we are really attaining an 
international status. Perhaps we may have been induced to consider these 
invitations as genuine if the real spirit of the Government of India was not ex-
pressed· in the kind of reply that was given by the External Affairs Secretary 
this morning. He, in the first place, tried to evade the issue. He tried to pu' 
in the way of my adjournment motion technical difficulties ana finally he got 
up and said "after all it is our duty to decide as we happen to he the Govern-
ment of the day, whether the views expressed in this House shuuld or <;hould 
not be communicated to anybody outside the country. It is we who have to 
judge whether the views and opinions of this House are worth cOllsidering at 
all"-that is what he said in effect. On the one hand we are being told, and also 
the world is being told from day to day that. India is on the threshhold of free-
dom; that India is about to attain her full stature; that India is about to take 
charge of her own de'stiny; and it is only a matter of weeks before the popular 
representatives will be sitting on the other side of the House and they will be 
shaping the destinies of India according to their own wishes. If that is true, is 
it or is it not correct that the Government of India should treat the opinion 
and views of this House ~  if they were binding upon them? After all if they 
are no more than caretakers for the next three or four weeks, or may be two or 
three months, then, as caretakers, it is their duty to take into consideration 
and to give full weight to the opinion of this House and to deal with us in a 
manner as if they were responsible to us. We do not find it to be so. On the 
contrary we ~nd that in a matter which is of the most vital importance 110t 
merely to India but, to the whole world, they treat our opinion with scant 
courtesy and dismiss it almost unceremoniously. And they hn vc the audacity 
to come and tell us 'well, we do not think that the opinion of this House, 8S 
expressed by the elected Members of this House, is worth eonsidering, aud 
t.berefore we have not communicated it to our representative who has gone to 
participate in the U. N. O. Conference in London'. We are not aware whether 
t,heir delegate to the United Nations Organisation has any voicp in the Security 
Council, but in any case even if he had any voice, it is obviom;; that he is not 
required to voice the feelings and the views of India. He is only required to 
voice the feelings and views of his masters. If that is so, the only reply we 
oan return is that we cannot possibly agree to any person going to any of these 
international conferences and pretending that he represents India. He does 
not represent India; he represents somebody else, somewhere else . .. 
When the United Nations Organisation  was started, it had the following 

principles hefons It. Its purposes and .principles are defined as follows:-

"The purpoee of the United Nat.iona are to mainkin international peace and l18Curit" 
and to t.hat end to take effective collective menur.. for the prevention and removal of 
threat.l to the,. peace, and for the Bupprellion of act.l of aggression or other breaches of t.he 
peace, and' to bring about by peaceful meana and in conformity with the principl. of 
j1l8tice and internat.ional law an ~ut. eDt or ... tt.lement of intel'Jlational dilput81 or 
eituationa which might lead to a of tbe peace. • 
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Furthl!lr, to achieve international co:'operation in solving international probleJIlll of economic, 

locial, cultural or humanitarian cbaracter and in promoting and encouraging re.pect for bumu 
rights and for fundamental freedoms, for all ...... "-mark the wordB-. "funda-
nJl!lntal freedom for all ...... "-"(for all without distinction aa to race, Bell, language or 
religion). " 

Now, Sir, ill so far as these objectives and principles are 'concerned, India 
has expressed herself over and over again both in and outside this House in 
unmistakable terms. We do not want tiny subject country to remain subject 
to any other country anywhere in ~he wl)\'ld. We want to see free nations 
flourish all over the world without any interference by outsiders. We do not 
want any foreign governments to come and exploit other countries, much lesS' 
do we want strong countnes to come and exploit ~eaker cOlmtries. That is 
our view, .and in so far as Indoqesia is concerned. we have made it pt'rfectly 
clear that we do not want the Dutch Government to go and establish their-
sovereignty there now when they cannot possibly do it on their own even on 
the basis of brute power. They have to be supported by someone else; and we 
have made it perfectly clear that we do not want the British Government to 
support the Dutch in re-establishing their sovereignty in Indonesia which had 
all but disappeared before the British began to support them. This is a view 
which is based not merely on the fundamental freedom 'of the nations but. it is 
also based on the fundamental issues of the human race, namely, that we do 
not want any wars to recur in this world and we do not want the causes of war 
to fester in the body politic of humanity. It was our view that the Indonesian 
trouble should be brought to an end as quickly as possible. This view ought 
to have been communicated to their delegate who had gone to the United 
Nations Organil,ation. so that he might have com-eyed it. to the Security Council, 
even if he had no direct voice in the Coullcil, and the world should have known 
how India n~ viewing this problem. It would have lent support to the view 
f'xpreRF\cd by some one who cannot easily be brushed aside even by the lTnited' 
Natiolls, namely, the representative of Russia. And what. did he have to say 
about the situation? He says that the messages received from Hague show 
that "we ca'O expect still more extensive military activities against the. 
Indonesians" and he says: "T must submit that such activities are fraught with, 
threats to future ~a e and securitJ". Further he says "I feel I am unable. 
to admit that operations of this ltind against popular elements and a nationalist 
movement are limited to action against terrorists and for the maintenance of· 
order. I must say how strongly I feel myself in agreement with Mr. Noel,. 
Barker, the British Minister of State and a U. N. O. delegate who says that 
the phrase 'restoration of orders' often has a most sinister connotation in 
connection with colonial history". Again, he sums up the situation by saying: 
"And we say that war is being waged against the Indonesian population. .I'hia ia • 

very dangerous situation. It is dangeroul to the future. It may light a 8park which may 
Bet light to the powder. barrel and start a world-wide conftagt'ation." 

Can anything be more vitally interesting to us? It is we here, who re-
present the country-well to whatever extent we do-who are fully aware ot 
the fact that on t.wo different occasions during the last 25 years, t·his country 
laas been drRgged into devastating wars and their eRect is visible in the country 
to anyon{' who may pay even a flying visit here. Only the other day we were 
discussing the food situation and we Imow what is going to happen. Wa& 
not this situation in India greatly aggravated by the operations which were 
started here during the last war? Sir, if another war is in the offing, I CRn 
imagine what is likely to happen to the whole world. 

Kr. PNlidat: The Honourable Member must now finish. 

111' ••• .AAt.&11: I am finishing .• It might go up in smoke. Well, if those 
who want to contend for power want to go up in smoke they are perfectly 
welcome to do so. We do not want to be a party to any such proceedings sud 
it if! on that basis' that I censure this GoverJinlent for not communicating ollr 
views and feelings to the proper person who mighi have conveyed them .to the· 
Security Council of the United Nations O .... ~ . 
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Ill. Pruldent: Motion mo ved: 
"That the Auemblydo now adjoum." 

Sir JIohammld Yamin JDwi (Agra Division: ~ uha adan Rural): The 
narrow issue before the House is whether it was part of the duty of tlie Gov-

.. ~ ent of India to convey the feelings and the views of this country to the 
representatives who have gone to take part in the deliberations on behalf of 
India. The Honourable the Foreign Secretary said this morning that he did 
not consider it to be a part of his duty to convey these ideas. Now the House 
'Wants to impress on the Government that it is their duty and it .nust bo 
-discharged by the Government of India whenever they find that there is a feel-
ing iH the country on any issue. The Honourable the Foreign Secretary knows 
fully «rell that there is a strong feeling in this country on this issue which has 
1leen properly ventilated in this House on the last occasion. I need not go into 
the details of what took place and liow those ideas have been conveyed to the 
Government. I think it was the duty of Government to have conveyed those 
feelings of the country. It is not only a matter of mere sentiments and feel-
ings but it vitally concerns the future independence of this country. India has 
got feelings for all the Asiatic countries and the liberation of the Asiatic ooun-
tries is an issue which ilhould be made known to all the people of the United 
Nations who are taking part in the discussions outside India and they must bn 
iully informed that this House, as representative of the people, voices the 
feelings of prnctically everybody in this country. These nations should be so 
treated so that they may achieve their freedom and there should be no Rction 
·taken .which may postpone the independence cr hamper the achievement of 
independence of any ccuntry. 
It was alleged in this House that it was not the Government of India which 

was taking any part but it was on the orders of the Home Government t.hat 
these actions had been taken. 

Our position, Sir, is this: If His ;Majesty's Government takes any action on 
behalf of India, then they should be fully informed about the feelings of India, 
and not only His Majesty's Government but also the representatives who have 
been delegated from here to t,ake part in the deliberations of the U. N. O. Our 
representatives should support the views as they ha\'e been ventilated in this 
~ou e. That is the narrow issue and I think my Honourable trnmu, the 
Secretary for External Affairs, said that he did not feel it his dut.y to communi-
eate the views of this House to our representatives. By this motion it is our 
intention to impress upon him that it is a part of his duty to do so and that he 
1Ihal1 in future discharge his duty properly and even now I hope he will convey 
to our representatives,-people who hnve been deputed as our representativell 
and who call themselves as our re re entati e ~to voice our feelings. 

With these words 1 support the motion. 

Sir R'.ID Suhrawardy (Burdwan  and Presidency Divisions: Muhammadan 
Rural): Sir, I also want to add my feeble voice to the motion for adjournment 
so ab!y moved by the Deputy Leader of the Congress Party. The issue b~fore 
us, as Asiatics and as Indians, is one of-self-respect, which I very much wislf 
·our Honourable friend on the Treasury Bench will respect. Ours are the 
wishes of the Indian people, the elected representatives of the Indian people, 
·elected representatives who are sitting on the Congress Benches and on the 
Benches of the Muslim League. How often have we not, heard that if India 
unites, if the Muslim representatives and the Congress Hindu representatives 
united, we lIre going to get every thing. Well, the action of the Government 
'Of India as expressed by the Honourable Secretary for External Affairs has 
absolutely' shaken the founda~ion of this oft-repeated slogan of Whitehall and 
Delhi-"Unite Rnd you 'will get what you want." We cannot even get 'common 
justice, we cannot even get ordinary de e~t treatment an~ ,the .u~i~d 'wiRhes 
of t,his country are not forwarded to our. own represen1latIves slttUig' at the 
U.N.O;-our representatives who have gone there on the money of the Indian 
TBte-payers whom we represent here. If that is the position, our position 
must be ~r  very poor indeed. 
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Then, as the Deputy Leader of the Congress Party pointed out, we have 
been told that we are on the threshhold of elf- o er~ent. The oft.repeated 
promises of the British have given rise 'in us to a spirit of self-respect and to 
rise to full human stature which we wish that those gentlemen who sit on the 
Treasury lienches will respect. We do not ask for very much more. 1'he 
united voice of India wanted :that in the struggle for freedom of the Asiatic 
nations against exploitation and domination the British and Dutch Imperialisms 
should not unite to crush it. Are these the values for whioh India shed her 
blood, sent her manhood abroad and spent her money? The war was over 
only a few months ago and we are told that our united voice is not worth 
_ consideration and that our representatives sitting today in London are not 
going to be told what we want them to say. May I ask, are our. re re en~ 

tatives at the U.N.O. dumb-driven cattle of the British? If that is so, 8&1 
80: we will then know where we stand then. 
Sir, I do not wish to take the time of the House, as there may be manl 

other speakers who would wish to express their feelings. I only wanted to 
let the gentlemen who sit on the Treasury lienches to realise that when IndiE. 
wishes a thing, whether it is the wish on behalf of the Muslims or of the 
Hindus, it should be respected and if it is the united voice of India, I ask, 
them to stand true to their word that the united voice of India shall be 
l"eBpected. 
JIr. SUIDIra Sekhal' Sanyll (Presidency Division: Non-Muhammadan' 

Rural): Mr. President. Being a back-bencher I would naturally hesitate to> 
take part in a matter which would raise controversial issues but since the' 
issue before the House today is a very simple one I venture to tread upon the 
ground. 
Bir, I can understand my Honourable friend, the Government  spokesman,: 

objecting to the admissibility of the motion. After all loan understand that 
he is avoiding discussion on a subject, in which the GoverJlment had no case. 
But after, in your wisdom, you decided to admit the motion, I thought that 
as a sportsman my friend over there at 4 P.M. would oome and say that the 
Government made an honest mistake and that they were going to rectify it.· 
But, Bir, I was disappointed since that sportsmanlike attitude was not 
exhibited. 
Mr. Pr8ll4ut: The Honourable Member has not spoken yet. 
111'. Sasaaka SekhIl'S.yll: There would have been no occasion for anl-

body to speak if he had stood up like a brave man and said theit it was an 
inadvertant mistake, in whioh case there would have been no occasion for the' 
debate and somehow or other the di&oussion would have taken a different 
turn. . 
Sir, the question, as has been said by the previous speakers, is a straight 

one. It is a question of propriety on the part of. the Government. We have. 
been told for many years that democracy functions by discussion. A demo-: 
cratic government is a government by disoussion. If that ,is so, then it is. 
expected that democratic disoussions will receive the respeot that is due to it. 
Though it is not expected that the Government and the Opposition will agree. 
on every matter, it is oertainly expected that when the House gives its 
verdict upon a. particular matter, that verdiot will go out to the world as a 
matter deoided upon in the wisdom of the House on the basis of considered 
disoussion. 
Sir, Parliaments in our country are rather peculiar. The provinces are con-

nected with the Centre. the Centre of this country is connected with thQ.. 
British Parliament and the British Parliament is also connected with' who. 
we are seeing, under the restriction of the U.N.O. If that ilJ the chain, and; 
if that is the link, is it too much for us to expeot that whatever is discussed' 
in a representative Assembly, as far as it is representative, should go out to 
the world·..nth all its implications. 
Sir, what is t~e position of our delegate there? Is he there to voioe the 

opinions of the big men of the United Kingdom or is he there to bear the 
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burden of the opinions whioh are voiced in this country? If the dilOussions of 
t.hee1ected representatives of the people of this country are treated with such 
scaut re e ~, I ~ubout, ir~ it is no ~ e flaunting the words that popular 
government IS gowg to be maugurated ill this country. The other day the 
leader of the }.;uropean Group spoke in terms to sl\il8est anticipation. The 
War e r~t:ar  yesterday also spoke in terms of anticipation. Sir, if they 
oould autlclpate even the semblenoe or a fraction of popular government, what 
would. be the }>osition? The position would be that the voice of this House 
~uld be heard not only out ~~e ~  House in this oountry but also beyond 
tlus country, because the posItIon IS clear that the fate of this country . is 
more allied to the Aaiatic nations and the Asiatic people than w;ith Europeans 
who for the time being are holding the key position. and these  European 
friends know it too well. Therefore they do all that lies in their power to 
keep the world outside as much in the dark as possible regarding the feelings 
and decisions of this House. We not only feel for our Asiatic sister countries: 
we have pledged our faith to them. and the British power knows that the 
alliance with Russia is more or less an uncertain factor. They are not yet 
certain as to the direction in which the Russian power will travel in the near 
future. Therefore it is a planned policy on their part to keep us as much 
away from UUBSian contaot and oontact with sister Asiatic countries as pos-
sible; and I submit this sort of test-tube democracy will not do. After all. 
we are not going to be a party to being mere dolls in a house in which we 
have neither power nor the position in the outside world. What would be the 
po!iition if this govemment was even partly responsible? 'fhe verdict on the 
Indonesian question would have led to the resignation of the Treasury 
Benches. But even if the Tl'easury Benches which are under the terms of the 
constitution irremovable, even if we cannot remove t~ . at least we can 
expect that they would treat us as gentlemen and as deoent persons and as 
representatives of the people and they will at least give us the credit that we 
want, when we discuss anything, that our discussion and decision shou!d be 
heard outside. 

May 1 put a quelOtion to the Treasury Benches? H the decision of the 
House was otherwise than it has been, supposing the adjournment motion 
had failed on that occasion, I am sure my friends on the Treasury Benches. 
iDetead of flashing out the theory that they have no . obligation to send out 
the oleasage of this oountry to the U.N.D. Council, they would have chartered 
a special plan and by messenger they would have sent the proceedings of 
this House to the U.N.D. But since the decision has been against them, 
Uley come and say that it is no part of their obligation. It is part of their 
obligation, and I submit that this sort of treatment meted out to the represen-
tatives of the people leads to initation and to violent feeling, and if represen-
tativps of the people are made to feel helpless in their discussions and ill. tht;ir 
decisions, the govemment has to thank itself if the psychological irritation 
CQmes out into violence whioh has its reperoussion outside. 
A.fter all, government. has got the ultimate responsibility of behaving like 

gentlemen, so that others also will behave like gentlemen on the larger issues. 
Therefore the question is very simple. We want our opinions to be known to 
our sister Asiatic nations: we want it to be known that we are of them and 
we are with them and I want it to be known that whatever has been done 
by this irresponsible Government has been done against our knowledge and 
consent. 
Therefore I submit that I ~u ort the motion of my deputy leader as a 

censure and I also support Sir Mohd. Yamin Khan when he said that this 
should be taken as' a guidance for the future; and I would go a little further I 
tbat they should not on~  consider steps for sending out the pl'OCf'lAdi'ngs of 
the debates ,of today, but they should also send out the pl'QOeedings of the 
debates on the InMnesian question of .. the first· day, and. the Go;vernment 
ought to ·offer apologies to the House for having delayed it. Sir, I support. 



Lt.-Ool. Dr. I. O. Obatterjee (Nominated Non-Official): Mr. President, if 
1 intervene in this debate it is because I want to make my own· position clear. 
The Mover of the Resolution started by saying, and repeated it several times, 
that the Government ought to let our representatives know the opinion of the 
elected members of this House. Two gallant knights fol!owed him and they 
also said the same thing-namely, that it is for Uovernment to inform other 
Governments or our representatives of the opinions of the elected members of 
this House. I feel that that is a most invidious distinction. Is it my 
fault that I happen to be a nominated member or is it'the fault of my 
friend the Honourable Mr. Frank Anthony that he is a nominated member, or 
that of Sir Cowasji Jehangir who is a nominated member of this House? We 
have no other door of entry and therefore at all times and every time to throw 
this up to us that we are in a different category or that we are opposed to 
the sentiments of our friends and countrymen who sit on the other side, 
merely because we happen to have accepted nomination, is, in my opinion, 
most unfair. I am sure my friend over there and al! my other friends who 
stand for equal rights for everybody (interruptions) do not wish and would not 
like to dub any portion of this House as Harijans. Attempts are made conti-
nually to throw up to us this fact, (Interruptions.) Let me proceed. I also 
wish to say this, that when I accepted the nomination to this House and on 
previous occasions when a norp.ination was offered to me, I must say to ihe 
credit of Government ' . . . . . 

Kr. K. Mat Ali: On a point of order: are we discussing nominations? We 
are discussing quite another problem. 

Mr. President: The point is not aitogether irrelevant the motion speaks of 
elected members. 

Lt.-Ool. Dr. I. O. Ohatterjee: I merely want to point this out that at no 
time was I or any other nominated Member required to give an assurance to 
Government that we shall votE" on any question in any particular way or that 
we should vote against our consciences. So far as I am concerned, I say 
this, that I am prepared to vote with Government when I find that they are 
in the right and I shall vote with the opposition, , . 

An Honourable .ember: On a point of information .. 
Mr. PrllJident: Let the Honourable Member proceed. 
Lt.-Ool. Dr. 1. O. OhatterJee: I do not give way. I will vote with the 

Oppot;iti.)u 011 any question where my conscience dictat.es that thp.y are right. 
Today, my friend has moved a motion with which I am in complete agree-
ment and I am prepared to vote with 'him, and my reason briefly is this ... 

An Honourable .ember: Protesting too much I 
Lt.-Ool. Dr. J. O. Ohatterjee: There is no lleed to llrotest at all. The 

point is that this question now has been narrowed down by yourse!f, Sir, and 
very rightly narrowed down, to one single issue, namely, the failure of Gov-
ernment correctly or incorrectly to convey the wishes of this House. I 8I1y 
of this House, not only of the elected portion of this House. I have as much 

_ right to convey my opinion, as my friends opposite, to our representative who 
has been sent in the name of India and who has gone at the expense of our 
taxpayers to represent the opinions of India at this world conference. Now, 
Sir Ramaswami Mudaliar himself has again and again claimed there and in 
other places that though he may be a Member of the Government of India, 
he is as much a citizen of India and he claims always that he represents the 
true views of India on these questions, I have no quarrel with him: I have 
not the time nor .material ready, to question his statement or to say whether 
he does or does not convey the wishes of India before these representative 
conferences. But what I wish to point out is this: how is he to voice the 
feeling of this country or of this House before this Rssembly if he is not kept 
infonned of the wishes of this House? As you have said, Bir, that is the issUl' 
before the House today. My feeling is that just as the representatives of othE'r 
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nations are kept fully informed and, instructed by their Government of wha' 
the people of that country think and of what the Government of that country 
thinks, it is right and proper that our representatives at this gathering should 
be continually kept informed of what their country desires. I do not think 
anybody, even the British Government, would claim or maintain that membem 
representing the various Dominions and self-governing portions of this Com-
monwealth should. take their cue entire!y from the British Government. I do 
not think that claim has ever been made or will -be made. On the other 
hand, it has always been said that they come from countries where there is 
public opinion, where there is self-government and that they are all the time 
voicing the opinions of their country. I hope that this will be the position 
of our representatives at any International gathering within a very short time. 
And as a preliminary and as a preparation to the measure of that stature, I 
ask that whoever is sent in the name of India to any representative Assembly 
hou~d be kept completely and constantly in touch with public opinion in hiB 
country. Therefore, I join issue with my Honourable friend on that point, 
but I WQul(l like him to realise that we do not vote as nominated member& 
but that· we vote according to our conscience. 

Kr. JL Welghtmau. (Secretary, External Affairs Department): Sir, in the 
first place I was accused of trying to sabotage fhe motion right from the stan 
by an objection on the point of admissibility. I considered it my busiuess and 
my duty to bring to your notice that this motion might llot be admissible with-
out oonsent under the terms of the rules. You, Sir, decided that it was ad-
missible and he~ we are this aft.emoon, and I take it amiss that this accusa· 
tion is made against me. Secondly, I seem to have aroused a good· deal hsrd 
feeling by pointing to the fact-which is a fact. t·hnt when any Government 
sends a representative or a Delegation of repretlentatives before an Internstional 
Conference, that Government after full consideration of all facts brought to 
its knowledge and all information available to it and after consideration also of 
any views that had been expressed, provided it is considered that those ie ~ 

are well-founded, will instruct its delegate to communicate its own (that is, 
the Government's) considered view to that International body. And that, I 
think, is a position which some of the Members here llIay be very glad to 
maintain in a few months' time .as I have tried to maintain it now. 

Apart, however, from those cOllsidera.tiolls, I would suggest that the dic-
cussion this aftemool1 has been ion an ~ntirel  wrong context. I am accused 
of not making our repreeentative to the' United Nations Organisation aware of • 
feeling of sympathy shared by everyone in this House towards the a ira.tion~ 

of the Indonesians. 'fhere is no questioll before the United Nations Organisa-
tion of the aspirations of Indonesia or of the possibility of its liberation and· thEt 
tormation of II national government. Nothing of the sort. What is before the 
Security Council at the moment is a suggestion by the Ukrairuan delegate 
backed by the Russian delegate that the presence of British troops in Indonesia 
represents a menace to world peace. Now, Sir, had there been any question 
beforo the United Nations Orgtmislrlioo of the future form of Government in 
IndOllE>sia it would have been 0.. very different matter for the Government of 
India, as at present constituted. is not without sympathy towards such aspi. 
rations. I agree that it would have been perfectly proper, had there been such 
a discussiO'Il in progress to which our deleglJtes at the United Na.tions Organi. 
sation could properly contribute, to communicate the sentiments of all con-
erDl~d, of the whole of this House and of the whole of the country. But thaU. 
is not the position. Instead we have this fantastic aUegation-I cannot caU 
it. anything else-that the presence of British t~oo  in In~one8ia r~re8e~t. 
" world threat, a threat to world peace. What dId Mr. BeVIll say? He ald~' 

"I have denied all along that. there ia a t.hreat. t.o peace al a consequence of the circum .. 
taDcea DOW in Indonelia. If there wal that war that Mr. VYlhinRky hai been talking ItIouto 
to 111 would it be COIIceivable that leaden of the nationali.t movell1\mt, would be negoti .... 
jag ~ith UI r' . 
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Every Member of the House must be aware that the Dutch o e ~t. 
hl\S made certain offers in the laHlI two or three days to Dr. Sharl&l' and hllJ. 
confreres. I see that from to-day's Press, that although there was no imme-
diate comment by Dr. Shariar, the Indonesian Premier, other Indonesian 
leaders approve the spirit of the Dullch policy. There are, 1 t.hink, other point.. 
in Ull~ news tha·t one might mention. . 
"The Dutch recogni8ing the right of 88lf-det.ermination for the citizens of Indonell&, hav .. 

put forward ~ o al  which embody a clear and workable way towardB democratic Iiberiy." 

~ ow, Sir, will the House bear in mind the facts of the position as they 
exist? Why did the troops go to Indonesia, and were they 80 very unwelcome 
to Dr. Shariar and those who rIl'e working with him? Honourable Members ot 
. this House read the news and they know that the troops were not unwelcome· 
there. In such circumstances how could Government instruct its delegate t;o. 
go bafore the Security Council, if he could in fact, go before the Security Council,. 
to support, as he wouM have had to support, this Ukrainian and Russian motion. 
that the presence of troops in Indonesia, troops supplied by the British Empire. 
is likely to CRUse & world conflagration. 
l do not see how Government could possibly have been justified in doing S()o 

and, I do not think anybody in this House would really think, they were. 
Pro!. 5. G. Ranga (Guntur cum .NeHore: .Non-Muhammadan Rural): Is that. 

BOOl' 

'IIr. 1[. We1lhtm&ll.: If I may refer back just for a moment to the Adjourn.· 
ment Motion which WIl'8 discussed here on 21st January on Indonesia, Mr. 
Jinnuh remarked: 
"1 want to underBtand clea.rly whether it has ever been made clear to Dr. Soekarno or-

the Prime Minister of the Rep'ublic that the Dutch Government or the British Government. 
are willing to negotiate and come to a Bettlement with them on the basis of their independence.-
being recognised." . 

'j'hat. is exactly what has now happened. 

Now, Sir, I come to what ia Do more or less formal point in relation to. 
Article 31 of the Charter of the United Nations. This reads-
"A:ny Member of· the Unit.ed Nations, who i. not a Member of t.he Security Council." 

-India. is not a member of the Security Council;-
-"may participate without vot.e in the di8cus8ion of any question brought before the-

Securit.y Council, whenever t.he latter-that. is tile Council-conBiders the interelt of tha,. 
member are speci&lly affected." 

Not t.bat they are specia-lly interested, but that tht>jr interests are specially 
dE.cted,. In other words, we should have had to instruct our delegate to make-
some application to the Security Council for leave to say that the preseuce of 
rit~ h and In?iBID. troopl:! in .lndonesia is ~rti ularl  dangerous from the point. 
of VIew of ~di8', t:hat we think. that there IS a very great danger, if they stay 
there, of an Immediate confiagratlOn that may spread to India. is that a sensible· 
oourse to take? Of course, not· That was why we did not instruct our dele-
gatC's to make any mentioll or att-empt to seoure facility to nurke any mention 
of the debate that was held in this House on 21st January. 0-

r should like to repeat, before concluding tha.t the House must realise the-
oircumstances ill which thiR discussion is going on in the Security Council. n 
is not in the leQst a matter of expressing sympathy with the Indonesi8'Ds or of 
saying, all the G.ovtlrwnent. themselves would have' been perfectly ready to say, 
tha.t we should like. to e~ a good and· r~ l onab e settlement which wilL pave the-
way for complete hberatlOn of IndoneSIa. That was not the issue at all and, 
we could not have instructed our delegate to speak in such terms in the present 
state of affairs. All we could have said was tha.t the delegate should find aD' 
opportunity of saying to the Security Council that we support the Russian-
view, thll't we think there is real danger at this moment. We did not think B<> 
and that is why we did not instruct our delegat-es. 

Kr. K. O. "1011 (Dacca Division: Non-Muhammadan RUl'lll): Sir, my 
Honourable friend has sought to draw a distinotion bdtween the issue that ha& 
beet. raised l;p.f()l'e the Seeurity Council over the Indonesian question, and the-
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jsSUl' that was sought by Us to be raised· in the Adjournmpnt Motion that w';; 
pasted by this House on 2] st J anua.ry last. If my Honourable fr1l:~lld were ~ 
au~ and analyse the underlying purport and object of our Adjourumen* 
.M.ot1lI11, as also the Ukrainian MotIon befol:e the t)ecurity Council, he would 
find that substantially the two issues aru the sa:me. Sir, t.b.e issue that is now 
befor\:. the Security Council is substllilltiaJly fo1' t.he withdrawal of British troopa 
iroru Indonesia. l'ut it on whatever ground you iikt:, it js the withdrawal of 
the British troops which term il1ciudes, Iudian troops, that really matters. We 
on our part sought in the Adjournment Motion to reprimand the o ern en~ 

for their failure to refuse to co-operate with the British Government in their 
violent operations  in Indonesia and Indo-China, even after the wa.r with Japan 
was over. That substantilaliy is a demand for the withdrawai of Indian troops 
fron. tndonesia, and therefore there is absolutely no distinction between the-
substance of the two issues. Now, Sir, there was a much 'more important 
issue which my Honourable friend has perhaps unconsciously raised in his 
e~ h, and· that is of a constitutional character. My Honourable friend, in 
the first instance, wanted to be thanked for having upheld the interest of the-
future National GovenunE'nt in seeking to prevent a discussion of this ch/ll'acter. 
Dof'1; my Honourable" frielld reulistl that such u situation could never possibly 
a.rise, if we had a National Government in8tal1ed here, a National Government. 
supported by a majority of the people's wresentatives. But then, my Honour-
alle friend weut further to assert the rig t of any Government, whether national 
or not, to determine after considering the various views that may be expressed 
in the legislature and by the public outside it, as to whether to instruct any 
delegation that may be speaking in the nllIlle of the nation on the lines on which 
public opinion may express itself. ;My Honourable friend laid great stress on 
the authority of the Government of the day to decide whether 01' not to accept. 
the opinion expressed by the legislature on I:IIn occasion like this. If I have 
understood enough of the British constitution in its operation in India, it is thia. 
that the Government must be responsible to some  legislature, the Government in 
the Provinces or at the Centre mUl:lt either be responsible to the Central legislature 
or Provinciallegialature as the oase Dlay be, or in the alternative, the Government 
must be respousib!e to PUrlilJIlIent. 'fhat is the corner stene of the British 
constitution in its application to Iudia at thE: prel'E.'llt moment Take the cue 
of the now too familiar instances of the adminilltl'ation of provinces being con-
ducted under section 93 of the COilstit·utioll Act. In -,;uch cases, the nonnal 
constitution being suspended, the Governol' flsswnes all the administrativp. 
suthorit.v and responsibility, aud· he is, in his turn, responsible to the Governor 
General, the Governor General actiug in his discretion. But· it is clearly laid 
down that in MO far as the GOVf'nlOr Dlay be responsible to the Govpmor General. 
the. Governor General in hi~ turn is responsible to British Parliam£'nt. 'fake 
again, the csse of a very wf'll kllown insta-nce ill which the British Parnament 
and the Secretary of State, as an instrument of British Parliament, have waived 
t.heir responsibility in the administration of the Central Government. I am 
thinking of the so callcd fiscal convention. It has been laid down that if the 
Government of India, as now constituted·, acts in agreement with the legis-
lature in any fiscal matter, the Secretary of State a.nd necessarily the British 
Par:iament will not interfere in any such case. Therefore, it is quite clear that 
in R(". fa.r as the Government of India mav be made independent of the control 
of the Secretary of State and of British ·Parliament. the Government of India 
must agree to be controlled by the centralle(tislature, as a. matter of convention. 
TaIte again the very recent instance of Bretton Woods agreement. It was 
ma.ie quite clear on behalf of the Government that although the Governmenir 
felt it neoeaaa.ry to enter into that agreement, they would abide by the decision 
of t.his House. That decl/ll'ation was reaH:v in consonance with t·he constitutional 
position. Time and again, India iJl getting represented on international bodies 
of various cbaracterR. The t.heor:v is, I do 1l0t know what flle ~ra ti e is, the 
tbeory is that the Government of India is free to choose theu' representativ& 
for India to participate in such international conferences. The second 
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theor;, is that the o erilDu~nt of Ind-ia is free to instruct the 4elegation tha.t 
may represent India .on such international bodies. 

It is the claim of Government that they do not get any instruotions from the 
15.,. Secretary of State ill regard to the selection of delegates, or in regard 
,. to the conduct of Buch delegat.es as may be selected by tbeGovem-

ment of India for representing India on anyone of these international bodies. 
I take it, Sir, that  that is also the position of Govenunent with reference to 
~e United Nations Orgarusation nnd the Security Council. I take it tha.t .it 
~l be claimed by Govenlment that they had an absolutely free hand in the 
-.lection of India. 's delegation to the United Nations Organisation, and that the 
.Government of India have a free hand in the matter of giving any instructioni 
.that they cboose to the delegatioll that speaks in the name of Indi. today, 
Now, 8ir, wbat is the position of the Government of India, if thll.t assumpticn 
is made? Is it claimed by the Government, of India thtlt in so far as they al'e 
.concerned with all these international bodies, they are not responsible to l'arlia-
ment, and they are at the same time not responsible to the Indian legislature? 
J should .like to know frOm the Pundits· on constitutional law sitting on those 
Benches whether this is the claim that they want to put forward. t:)ir, I have 
my proper share of respect for the Honourable Memhers who occupy th08e 
Benches, but is it to be claimed by them that the Government of India in this 
oontiPxt, namely, when we are considering the questioll ot fudia's representa-
tion on intemational bodies, is a corporation of twelve autOcrats who are res-
ponsible only to the el ~  That is the iSBue on which I want a direct 
answer. I again repeat,-do they maintain that they are responsible to Parlia-
mellt through the Secretary of State in the selection of India's delegates to the 
international bodies and· in giving instructions to the delegates in such matters, 
or do they maintain that they are absolutely .independent of any contr.:>l of any 
legislatul'e, eith~r in India or in England? Sir, I had occasion to relltd a deb8tt~. 
thtlt 00</1, place ab()ut a year ago in the other House regarding the selection of 
Indian delegates to the Sim Frtlllcisco Confereuce; and I will just quote one 
eentence from a speech delivered by an Honourable Member who is an Execu-
tive Councillor, obviously with the fullest authority of the Government of India. 
'l'his is what he Raid: 
"'I'he Executive Councillors' decisions are supreme." 

He wanted to make out that there is no intent-renee from outside. 'I.'his it! 
a position which is constitutionally untenable unlel:ls you accept the· position of 
being responsible to the Indian legislature. 
It is a conl>titutiOllal issue of great importance, and I shouJ.d like the Law.: 

Member, or auiy one else to deal with it on behalf of Government. 
Sir Oowaaiee Jehaqir (Nominated Non-Official): Sir, I had not the s.lightest 

intention of taking part in this debate, but some interesting e ~he  have been 
made on the constitutional issue. I should have thought that you and most 
Members of the House were aware of the most illogical position in which this 
House works. We have been made aware of that for years past, but this debate 
has brought pointedly to our attention this most illogical position. Here is a 
Government trying to function in 0. House where the Opposition is in a large 
majority. I ask you, Sir, just to try and give me one instance in any part of 
the world where the Government functions on a democratic basis while the 
opposition is in the majority. But that happens to be the case in this House, 
and it is the old Act of 1919 under which we are working, and naturally these 
illogical positions arise. Now, wbat is the position that has arisen in this pa.rti-
eutar cBse? It is a well-known fact that Indians on the whole in this country 
-I do not wish to divide them into religious sections, but of all religir,us 
e tion ~are of opinion that Indian troops should no longer be used in that part 
of the world which We are discussing and that they should be withdrawn. They 
rightly or wrongly feel that thesp. TndisJl sf,Jdiers ore beiuF employed to suppress 
-I will not Bay.oppress-the rightful claims of the Indonesians for self-govern-
ment. They may not be right, mind you, but that is the feelintl' in the country 
today; and that was t.he feeling voiced in this Roust' from an .actions of fihe 
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-opposition. l~ Wli8 brought; be10re ~e ,H,ouse quite llitely. ~o ern ent are 
.now blamed 10r not conveying that opinion or those sentiments held by the 
. JIeOple oftW$ cOWltry to their delegate who is now representing t.hem on . the 
Ul1ited Nation" urganisation ... li u~ (JoverWllwt IUt! llo~ of that opinion; they 
.have expl&ined theU' own position. l.'hat position is, putting it· into very few 
.words, that it was a pure accident that Indian troops had to go to Indonesia. 
1t was a result of the war; they are there for particular purposes, one of thEm 
.being to capture all the J apane"tI they could lay hands on. :fhcy ort) there to 
_fuliil that purpose; they will be kept there till their object has beeu attained 
-and then they will return to India. That is the Goverwnenl cBse.. Now in 
no patiiamEUt in the world can the opposition expect that the government will 
voice their views before au international organisation. If the Conservative Party 
just now in the House of Commons were to demand of the Labour Party that 
their views on a particular subject should be voicEd by their }<'oreign Secretary 
Mr. Bevin before the United Ntltions Organisation. what sort of reply would 
-they get? They will ~e told to mind their own business. But they are there 
in a minority, while you are here in a majority. But the constitutional position 
is that Government, although in a minority in this House, are the GOVErnment 
-in this conntry today, and that has been the complaint of India for the lllst 80 
many number of years. What is the use of talking of that complaint toda.y? 
Let us hope and pray that that complaint. will be no lon~r voiced in six months' 
-time. That is the only hope and prayer that we can ofter. It. is no use asking 
'Government to express Our views when they are not bound to do so by law and 
-under the constitution. Mr. Neogy talked of their responsibility to this House; 
-they are no more responsible to this HOl1se than they are to the Russian Govern-
-ment. 
JIr. It. O. :R1011 To whom are they responsible? That is my query. 
Sir OO"l8j88 .JehaDgtr: They are respontlible as Ii Government under the 

dlreaent constitution to the Secretary of State who is responsible 'to Parliament_ 
That ill the legal position and on more occasions than one have I pointed out to 
-the Trt"a.t!ury Benches the real facts, namely, that my Honourable friends are 
ihe agents of the ~e retar  of State for India in India. 
Dr. G. V. Delhmukh (Bombay City: Non-Muhammadan Urban): You Ilre 

.aupporting them or Ie tting them down? 
Sir Oowlljee .Jeh&Dllr: I am speaking the truth. I am not accustomed to 

.support people against my conscience like some other Members of this House. 

Dr. G. V. Dellhmukh: They are your own friends. 

Mr. PreIldent: Order, order. I would like the Honourable Member to with-
..draw these words. 
Sir Oo"lIj'. JehaDg1r: Which words? 
Mr. Pnlident: "Like other M,embers of this House." 
Sir Oowlljee .Jeb.aqtr: Sir, I withdraw these words . 

Dr. G. V. Deahmuk:h: If he made this remark against me, it does not apply 
to me; he need not withdraw the words. 
111'. Prelident: Order, order. The Honourable Member need not wellr the 

-cap. 
8lr OOWuj •• .Jeh&D&Ir: Now, Sir, that fact has been pointed out over and over 

again and for the last number of years all sections of public opinion in Iudia 
-and the British Government are tryJDg and considering how this illogical position 
-can be overcomE. Instead of ointin~ to this illogical position which does exist 
let us hope and pray that wisdom Wlll dawn on us and that we ~hall stop fa; 
aU times this illogical position, and we will see my Honourable friends all over 
the Opposition, including perhaps some nominated Members, taking their place 
on the Treasury Benches when such an illo~ al position will becOme impoRsible, 
as Mr. ~eo  has described, and they will then have the majority in this HOUle 
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behind them and then they will be in a poaition to instruct their delegates to 
express their opinion which must be the opinion held by the maiority in thi. 
House . 
• awabada Liaq1lat ~ Daa (M;eerut Division: Muhammadan Rural): Mr. 

l>resideut, it is but natural that the peoples of India who are struggling for their 
own freedom should feel so deeply for ihe freedom of other subject nati0D8. 
Sir, we believe that as long as ~e exploitation of Eastern nations is carried on 
by the west, there will neither be peace nor prosperity in the world. The ~ o 
bloody wars which have been fought, more bloody than many people IDlght 
think, during the lust thirty years, have been due to this fact. It has been the 
greed of the Western nations which hal been responsible for this torrible tragedy 
that has taken place in this world. The people of the West have been paying 
for their sins, but unfortunately the poor people of the EllIOt also have to pay 
heavily with them. 
The Honourable Secretary has laid down certain propositiona-I do not know 

-whether he was r€ally serious or whether he was trying to argue a very week 
C8se. If he had been a lawyer, I would have said hiB argument. were like thOle 
of B third-class lawyer. He said that no Govemment in the world t'akes into 
consideration the decision of a legislature before they communioate their views 
to their delegat€8 at any Intemational conference. Sir, I do not know. but I 
t.hink my Honourable friend has got the experience of only this Govemment. 
Tf he had said that this Govemment never takes into consideration the view. 
of either tbe legislature or the peoples of this countr,v. he would have been 
o£arer the mark. If the Governments in other countries that are responsible to 
the people did not act in accordance with the wishes of the elected representa.-
tives of that particular country, they would be kicked out within flve minutes. 
(Inkrruption) I think my Honourable friend, the Leader of the House,said 
something whioh I did not quite catch. If he would be good enough to say it 
loudly, I shall be prepAred to sit down and give him an o ortuni~ to do so. 
t)ir, the proposition is indeed a very simple one: It is the expression of dis-

satisfaction of this House over the attitude of the Government with regard, to a 
certain motion of adjournment that was passed the other day in this House. 
We on this side of the House felt, and still feel, that it was the duty of the 
Government to have conveyed to their delegate at the United Nations OrgBniaa-
t,ion what the peoples of India felt about the Indonesian questioll. The Hon-
ourable Secretary does not seem to think so. He said that the queatiOQ of 
Indonesiau freedom or independence is not before the United Nations Organisa-
tion. It may not be directly in 80 many words, but when that motioD, to which 
my Honourable friend has referred, is being discussed by the Security CouDcil, 
the effect of that motion is nothing else but the freedom of Indonesia, because 
I have no doubt that if the B.ritish withdraw their troops from lndonesia, the 
Indonesians would wipe ou~ the Dutch.in five minutes. Therefore, Mr. Presi-
dent, the two are very intimately inter-connected, and for him to say that the 
Security Council is not considering this matter and therefore it was not ne~ a.r  
for the Government of India to convey any instructions, is not right. He has 
not told us whether the Govemment  of India have conveyed any instructions 
to their delegate at all in this connection. I want to ask them a very straight 
question, because I think that the Leader of the llouae is probably going to 
take part in this debate. From the copious notes that he has been taking down 
I am inclined to think that he is. Would he be good enough to tell the Hon-
ourable Members of this House if the Government of India have issued any 
instructions, any directions. any manda.te, to their representat.ive at the United 
Nations Organisation with regard to the Indonesian question? Have i.hey no 
opinion on this subject? This is a very direct question and I hope the Honour-
able Member will be good enough to enlighten the Members of this House on 
that. Sir Cowasjee J ehangir pointed out what he described as the illogical 
position of the Government of India in relation to this House. It is true that 
the Government is not re'sponsible to the House, but surely I ask him and th£' 
Government of ~diR. is it too much to expect them to be Rti JM'::/: l'eSponlliv£' 
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lNawabzada Liaquat Ali Khan.] .. 
to this ,House?Uan't they at least be responsive if under the law they are not 
rtlsponsible. .8ir, to say that this Govtlrnment is incapable of doing anything till 
the Act of 19.1\1 and that of 1,935 are changed is 1 think too much to swallow: If· 
the O1>vernment of India had the will to follow· what was the opinion of the 
peoples in this country, they could do so in spite of the limitationa which there 
may be in the present Aot. As a matter of fact there are no limitations. At 
least a responsible Government has got to carry out only that which a legislature 
may prescribe for it. Here this {.1overnment can do much more than what 
even a responsible Government can do i~h regard to the welfare of the peoples 
of a particular country. Sir, l am afraid that the speech of the Honourable 
the .Secretary has not been a very convincing one. 1 still fail to see why the 
Government of India could not have conveyed to their delegate at this confer-
ence the feelings, the sentiments and the opinions of not ouly tlie Honourable 
members in this House but of the peoples of India as a whole. ~l,  .tlonOUraUle 
friend has said that this matter is not before the Council. Well, any matter 
JUay oome tip before the Council tomorrow. Have you got any opinion on this 
subject or have you not? Have you been able to form any opinion with regard 
to this Indonesia.n que,;tioll or is your mind a complete blank as it is 011 most 
of the subjects? Sir, the motion which has been moved by my Honourable 
friend, the Deputy Leader of the Congress Party is one to which I do not think 
that any Member of this House could take the least objection. It is to censure 
the Government in the hope-not that our censure would make any difference 
to them because they are not only well clothed but they are too thick-skinned-
but it is only in the hope that in the future you mny in your own interest tllke 
into consideration the united will of the peoples of this counrt.y and not treat 
with contempt whatever ill said by this side of the House. You have been shout-
ing from the house-tops thai India is to gain freedom within a verT short  time. 
Well, if you really feel that 'Way, then you should  become more responsive to 
public opinion. We know that you are irresponsible. But that is no reason 
for you to be irresponsive. Therefore, I would lIuggest to tbe Government of 
Tndia if they are capable of receiving any. sensible I'lUggestion or good advice-I 
would advise them even now to convey to their delegate at the United Nations 
Organisation the united will of the peoples of India that whatever 'Steps may be 
necessary in whatever manner our delegate can help at _-this Unified Nations 
Organisation he should assist and help Indonesians to achieve their freedom. I 
think, Sir,there are so many other ways also in which a representative of a 
Government can assist a particular cause, provided the Government of that 
country were really anxious to see that that cause WIlS advanced. He mny 110t 
he a member of the Security Council. Even if the question of Indonesia ''I 
freedom does not come up categorically before the Council in so many words, he 
can use his influence, his officeR to advance the cause of the freed~  of Indo-
nesia. Therefore, Sir, T would request the Government of India to malee up 
their minds once for aU on this question. They must do whatever lies in their 
power to see that the millions of Indonesians are freed from the subjection. 
the exploitation and domination of the Dutch. We know that they might have a 
Roft comer for t,heir co-exploiters. But a time comes whfln exploitation of 
weaker nations instead of being fl F\ource of strength to any particular nation 
become a disaster fu that natlon. I feel, Mr. Presidenii, that today the time 
has arrived when aU the western nations should realize that they sliould give up 
e loitin~ the weaker and eastern nations. If they do not. then nemesis would 
r,vp.rtake them. 

Shrl Sa\ya B'araye Sinha (Da.rbhnnga cum Saran: Non-Muhammadan): The 
I'luestion be now put. • 

1Ir. PnIldent: The question is: ..... 

'lhe BOIlO1l1'&b1e Sir Zdward BIIltha1l (Leader of the House)' r am sorry. I 
thought he was going to speak. . 

Bhrl Batya Barayan IDhA~ Thp Lender of the Honse may 'speak. 
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The Honour&ble Sir Edward Benthall: ] feel 1 JlIlUlt deal with a few of th~ 
poitlts which have been rni e~ by Honourable Membe;s and I would ~r it of all 
-deal again with the accusation that Government tned to evade this debate. 
'Well, Sir, adjournment motions are in the form of a censure of Government. 
If they were not, it would be easier for Government to . e~t th.e debate. 
But they are always in the form of a censure, the House almost lDvanably does 
its best' to bring censure upon Government; and Government. therefore must be 
.excused for endeavouring to avoid occasions of this sort when having adjourn-
ment motions moved agaillst them. But we have not burked opportunities to 
,discuss important matters and have given days for such questions of importance 
8S Bretton Woods and the activities of the Plan~iD  and ~ eJo eDt Depart-
ment. . 
The seeond point I would like to make is a point. which struck me very 

forcibly. The first three speakers-the Deputy Leader of the Congress Party, 
the Deputy President and my Honourable frmn'd Sir' a anSuhra .ard -~l 
:got up and demanded that the views of the elected Members of thiS House 
·should be sent to what they described as "our representative" in London. 

JIr .•. Asa.t Ali: I did not. 
Shri ... VeDkatuubba B.eddiar (South Arcot CU1II Chingleput: Non-

Muhammadan Rural): How do you describe him? 

JIr. Preel4ent: Order, order. 
'!'he HOIlO1lrable Sir Bdwt.rd Ben.thall: I regard that as heartening because 

hitherto in the past I have time and I!gain sat here and listened to debates in 
",vhicIl my Honourable friends opposite have repudiated Members of Govern-
ment who have gone to international conferences. It is most encouraging to 
11ear an Honourable colleague openly recognise a representative of this o e ~ 

ment as that of this country. It is greatly appreoiated as a tribute to my 
Honourable friend :md I am sure that ill reality this House does appreciate the 
magnificent work which he has done for this country, which is a credit both to 
Tndia and if I may say so, also to this Government. 

JIr. K. Ala! AU: I never used the expression "our representative". 

'!'he Honourable Sir Bdw.rd BenthlU: Reverting t.o the subject matter of 
the debate, I would not like my frieRds opposite to feel that this Government 
-does not pay attention to what is said in the course of debate whether on 
:adjournment motions or  otherwise. 

We have taken a most careful note of every thing which has been said on 
the Indonesian debate and copies of the debate have  heen sent to London, to 
the India Office and I may add that even if the debate had gone the other way, 
if the motion had heen in ollr favour, copies would yet have been sent and I 
-also undertak.e that copieR of this debate too will be sent to London. What-
'flver Honourable Uembers opposite may say, the responsibility for handling of 
-foreign affairs rests always with the Executive. My Honourable friend, Sir 
(Jowasjee Jehangir, has explained the special conditions under which this Gov'-
ernment works, which may at times seem to be illogical. The fact, however, 
remains that the handling of these foreign affairs must be the job of the Execu-
tive Government. 

Sir, my Honourable friend, the deputy leader of the M;uslim League Party, 
asked me whether any instructions had been sent to OlIr delegate on the 
U. N. O. to intervene in this matter. The previous speaker for Government 
bas .. ·made it clear that our delegate there had no lOCUli standi in this matter 
-and I can give him 8 straight answer that no instructions have been sent for 
the reason which ~ will ~e eat, that on the Security Council, before which thp 
matter COI?£lS, we }ll Indla h~ e no locus sta"ndi. Under Artiole 81 any member 
-of the UDlted Natlons, who IS not a member of the Security Council may only 
participate in the discussion of 8ny_ question brought before the Security Council 
whenever the latter considers the interest of the member are specially affeoted. 
The Council haRe not taken that view. It is difficult to claim that our interests 
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are specially aflected, however deeply we may feel OD the matter. This is aD 
, international agreement to \vhich we must adhere. 
Then,Sir, in conclusion, Illy Honourable friend asked me .•.... 
1Ir ... .AI&t All: It is surprising that the interests of-Ukraine have beeu. 

afleeted but not thot>e of India I 

'fill JIoIIaaraIIlI SIr .4ward JIptbIl: 1 do Dot know what the technical 
position is but if they, had not the power to bring it before the Council, they 
would not by the rules be permitted to do 80. Ukraine happens I am told tOo 
be a member of the Security Council and therefore can bring the matter ••.. 

1'101. B. G ...... a: Not Ukraine, only ,:Russia is a member. There ue only 
I) e ber~ on the Seourity Council. Ukraine has no seat. Your friend is. 
completely ignorant: 

_ BaoarabIe IIr &d..aId JI.UaaU: I am informed tllat there are twelv. 
members and that Ukraine is one. I feel quite certain that at its firs,t meeting 
the Security Council would not have allowed the Ukraine t.o confront. it wit.h 
something with whioh it is not entitled to deal. 
The correot answer is that there are eleven members on the Security 

Council, not 12. 
Now, Sir, my Honourable friend the Deputy Leader of the ;Muslim League 

Party enquired whether we had taken note at all of the last debate on Indonesia 
or whether our minds were a complete blank in regard to any policy in respcllt 
of Indonesia. Sir, I think, if I may say so, the boot is on the other leg and 
that his mind has become a complete blank. ]'or if he 'had listen to the end of 
my speech on that occasion., he would hnve heard my very clear statement on 
what the attitude of the Government of India towards the withdrawal of Indi~n 
troops from Indonesia was and also a very clear view that we felt at the 
present time that the best way of getting this matter settled was by negotia-
tion. And I suggest still that as negotiations, from the reports I have seen, 
appear to han~ started very fllyourably, the best way of trying to get. ~hia 

matter of getting Indiun troops out of Indonesia settled to every one's satis-
faction is by nE.'gotiation. 

Prof. B. G. BaDIa: Sir, the question be now put. 
1Ir. PnIlcllJlt: The question is: 
"That. the quelltion be now put.. " 
The motion was adopted. 
Mr. Prelident: The motion now before the House will be: "That the 

Assembly do no\\' udjoum" but before putting the question to the House, I just 
wanted to know whether the Honourable the Mover of the motion would. not 
like to have a little amendment to what he originally submitted to the House, 
vi •. , to have the words "yiews of the Assembly" instead of "views of the elect-
ed members of the Assembly". 

1Ir. M. Auf All: I agree to the amendment. As & matter of fact, I am 
sorry that I particularly emphasised the elected members right to be heard 
and in the light of what my friend Dr. Chatterjee has said, every word of which 
I endorse, I allow them also to have their say. They are with us in this. 

Mr. '1'. CJhapman-Kortlmer (Nominated Non-Official): Sir, whose amend. 
ment is this? Am I deprived of expressing my opinion? 

1Ir •. PieI14 .. ,: The motion b~fore the :House is only that the Assembly do 
now adjourn. I only wanted to have this explanation on record and therefore 
I put it to him. • 
The question is: 
"That. t.he A.asembIy do DOW adjourn." 

The motion was adopted. 

The Assetpbly then adjourned till Eleven of the Clock on Wednesday, the 
18th February, 1946. 
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